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LOK SABHA

"Tuesday, March 31, 1964/Ciwaitrg 11,
1886 (Saka)

"The Lok Sabha met at Eleven of the
Clock.
[Mr. Speaker in the ‘Chair]

-

‘ORAL ANSWERS TO QUESTIONS

Funds for D.T.U.

+
Shri Yashpal Singh:

(Shrl B. P. Yadava:

| Shri Dhaen:

| Shri Bishanchander Seth:

| Shri D. C. Sharma:
“*§16. Shri Sidheshwar Prasad:

i Shri Onkar Lal Berwa:

| Shri M. L. Dwivedi:

| Shrimati Savitri Nigam:

| Shri P. C. Borooah:

L Shri Hem Raj:

‘Will the Minister of Transport be
‘pleased to state:

(a) whether it is a fact that the
‘Dethi Transport Undertaking has put
up a demand to the Union Govern-
ment for grant of more funds to
-acquire 125 new buses during thLe
current financial year;

(b) it so, the reaction of Govern-
‘ment thereto; and

(c) the number of buses so far
obtained by Deihi Transport Urder-
‘taking from the other States?

The Minister of Shipping in the
‘Ministry of Transport (Shrl Raj
‘Bahadur): (a) Yes. The Delhi Trans-
‘port Undertaking, however, proposed
‘to purchase 75 and not 125 new buses
«during the year 1963-64.

17 (Al LSD—1.

- 8264
(b) A further loan of Rs. 34 lakhs
has recently been sanctioned to the
Undertaking in addition to the ioans
of Rs. 30 lakhs already sanctioned to
the Undertaking for purchase of
vehicles and for meeting other capital
expenditure.

(c) Twenty buses from U.P. 'and 25
buses from Punjab Roadways w-Te
temporarily acquired by the Delhi
Transport Undertaking to augment its
fleet. The buses of the U.P. Gavern-
ment were withdrawn from 15th Feb-
ruary, 1964 and the buses &f the
Punjab Government are likely to be
withdrawn from 1st April, 1964. )

S agars feg ;@ G ag
@ 7w & fF oy 77 @iy ¥ O
Y et 4r 291 & 1o o 7o &
99 T At wifs A S gee
AT &0 G3F AT T § oar It
¥ AT TEAT & AT T AT G2 G
¥ OEANT AAT "I 2, A IAwr
gzTeT fom @5 7

st T agYT : FafEi w7 gs
oY FAT ST & WY w AT #r der wy
WY T AT oI A o & da f
A wzem i i g qNa g
¥ g ve¢ afewm @iy &1 Samn §
o & & 225 o7 o @0y sir A §
T3 ¥ ¥ | afaz ¥z afen w2 madie
Fr &

it Terare fag 2wt a7 Fiar
TOET A1 TFT F AT ot o\ faadr
| s ?



8265 Oral Answers
ot T agge ;31 Al @ oA
A &AL 91 947 & A g fwar a¢
&t ey JfweT 39 adgq a7 faar g

Shri D. C. Sharma: Are Govern:
ment going to rationalise the bus
fares of the DTU. 1f so, at what level
or by what Committee or authority
is it to be discussed?

Shri Raj Bahadur: That is a diffe-
rent question and I will bave to
obtain separate information on it,
although I know something about it.

o feagwaT wmr : g7 feedr
afvmga 1 wfalva7 77 =wdmT & fao
g9 3 ¥ nfafng goat war @ o
w1 oar 1w Fvq 3w ¥ oawi Fr
Favi § TR g7 g AT T F
ArTiE &1 Ai AT AT A AVE a7
&1 GHETET FT ATHAT F7AT TIA0 2,
IR IAT G (5 HEL 54 H @re
gHTT BT TH 7

st T WEGI © AT ARG 97 AT
$8 WA & a7 77 2T Fd 2 1 g
fore gar £ F17470F %1 a1 o #To To
I HEAVIFAT EAT 2 aF g9 34 & g
AT W 27 2 #17 IT GFTEl 17 A2 A
IT F AFAT E W S AR AT
A &, 7 aud T FA F )

&t niwT S qW 1 e F
=T HIAGT  ®1 904 o o7 & fa@g o
TF Wit s oY, A A1 Geadr aafy
g€ & uYC g IAET AeAT & A FT
faarc &7 3a1 7 =9 # ar g7 F7 Q)
T g7

st T WL ;AT A aF Al
g o e e Adi @)

»Y WiwrT & & - FE gfam
eft o weA o AT adf &
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Shri Shree Narayan Das: Has the
DTU been able to meet the expendi-
ture in acquiring new buses? If so,
to what extent?

Shri Raj Bahadur: It is not possible
for the DTU to finance all its capital
programme out of its own revenues
and therefore, we have to assist it

Shri Kapur Singh: For what pre-
cise reasons do Government refuse to
introduce anti-monopolist competitive
bus services in Delhi?

Shri Raj Bahadur: It is not a ques-
tion of Government. The authority
for providing bus services is with the
Corporation and they are not agree-
auble to introducing private buses.

Shri Kapur Singh:
will be agreeable.

Shri Nath Pai: Is the hon. Minister
aware that Delhi has the dubious dis-
tinction of being the world’s worst-
served capital in the matter of public
transport?  1f so, has he in mird an
integrated plan including expansion
of bus services so that we shall no
longer draw to us that dubious distine-
tion?

Shri Raj Bahadur: I have not had
any facts und figures before me to
draw comparisons. But [ would not
like to accept the observations made
by the hon. Member. At the same
time, I must remind him that the
Third Plan made a certain provision
for acquisition of new buses. That
Plan was accepted by no less an
authority than this sovereign Parlis-
ment. The DTU is taking steps to
acquire buses. Thgt programme is
going apace and we are assisting it
in that,

No monopolist

Shri 8. N. Chaturvedi: What is the
present indebtedness of the DTU? Is-
it able to set aside any portion of its.
revenue for augmenting its fleet?

Shri Raj Bahadur: I do not think.
it is making any substantial sawving.
for that purpose.

Shri S. N..Chaturvedi: The first

part has not been answered.
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Mr. Speaker: Next time.

oY SETETErT e : faedt 7 afaw
F fFomn & ot g #Y ® o3zmn
mar 2, feer ZrmmiE R @ gEa
=y 73 e & 1 3w wrwEr adr
afcaga w41 o7 & T wran 2, afy e,
ar 3w @ ® agr sfEfET aw@e
g7

st T AP : qg WA AT
faarndia & sive o & 7 F21 @ 99 a7
ag wraan fa=rmda g, 7% fam oy
@t 7 g7 wg sfwm A9 om0

Chemical Fertilizers

+
Shri S. C. Samanta:

Shri Subodh Hansda:
Shri N. R. Laskar:
| Shri Maheswar Naik:

'817.

Will the Minister of Food and Agri-
culture be pleascd to siate:

(a) whether it is a fact that the
use of chemical fertilizers is not keep-
ing pace with the phased programme;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). While it
is true that actual progress has not
been as satisfuctory as was hoped for,
the consumption of fertiiisers has been
making a steady progress. At the end
of the Second Plan Period 1.e. 1960-61
the total consumption of nitrogen was
1.93 lakh tonnes while during the cur-
rent year i.e. 1963-64, it is expected
to go up to nearly 4.0 lakh tonnes of
nitrogen. In other words the con-
sumption will have doubled in three
years. The reasons for the shortfall
however, are insufficient internal pro-
duction, inadequate imports either
due to iimited availability of foreign
exchange or difficult supply position
in the World fertiliser market and
inadequate credit facilities. These
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items are under constant review with
a view {o improve the situation.

Shri S. C. Samanta: Is it not a fact
that use of fertilisers is not increas-
ing because they do not reach the
peasants in {ime, during the season]

Dr. Ram Subhag Singh: It is not a
fact, because we have asked all the
co-operalive societies in the States to
lift the fertilisers in time and we con=
stantly go on sending reminders to
them. Nol only that. We are giving
a rebale aiso and seeing that they lift
the quota in time. What we can do
from here is to see that fertilisers are
sent to all the strategic places. We
are doing that. But use is also depen-
dent on credit facilities available to
farmers. When they get credit from
their local co-operatives or from other
sources, they buy it. Subject to these
limitations, we are doing our best to
see that fertilisers are supplied.

Shri S. C. Samanta: The hon. Minis-
ter said that there is a shortage of
fertilisers also in the process. Why is
foodgrain being imporied instead of
fertilisers?

Shri Nath Pai: Because you cannot,
eat fortilisers.

Dr. Ram Subhag Singh: It is a very
pertinent question. But 1 might
inform the House that the foreign
exchunge required for import of fer-
tilisers is as follows: 1961-62 Rs. 28.60
crores, 1962-63 it went up to Rs. 35.95
crores; in 1963-64 it went up further
to Rs. 38.90 crores. For 1964-65, the
requirement is Rs. 38.50 crores and
during 1965-66, it might go up to
Rs. 42.90 crores. In that way, we are
trying our best to have as much ferti-
liser as possible from abroad.

Shri N. R. Laskar: Is it a fact that
Government have asked FACT to set
up three more chemical fertiliser fac-
tories in the south?

Dr. Ram Subhag Singh: My hon.
cojleague, the Minister of Pelroleum
and Chemicals, will be in a better
position to reply to that. But as
regards the figures that 1 gave, I may
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say that so far as our requirement was
concerned, the forcign exchange that
we gol was Rs. 20 crores in 1961-62
and Rs. 24.75 crores in 1963-64.

Shri Ramga: In the light of the
recommendations and obscrvations
made by the Public Accounts Come
mittee that the price should be so
regulated that there would be no ele-
ment of profit and that the prime pur-
pose should be the supply of ferti-
nsers on a no-loss-no-profit basis,
have the Government come 1o any
conclusion?

Dr. Ram Subhag Singh: We always
consider the recommendations made
by oo R level committee  as the
PAC, and the other day also I dealt
with the same question. We have
reduced the price of calcium ammo-
nium nitrate last year by Rs. 32 per
ton and this year, from first January,
the price of urea by Rs. 100 per ton.

Shri Ranga: That was not the ques-
tion. It was a policy recommended
by th: Public Accounts Committee.
Have Government accepted that or
not? He only says that the price of
some had becn reduced from a higher
level.

Dr. Ram Subhag Singh: That will
be our policv. we do not want to earn
anv profit but this system was ereated
and we are trying to get rid of that
system.

Shri Nath Pai: Is it not a fact that
among the major factors rcsponsible
for the difficulties we are facing on
the agriculture front, the main thing
is the disappointing performance in
the production or rather the failure to
reach the targets for nitrogenous and
phosphatic fertilisers Wwhich were pro-
mised during the Third Plan and may
I know if the Minister is having some-
thing more than giving a list of the
customary  difficulties which  are
encountered in reaching this target?

Dr. Ram Subhag Singh: I am not
eniisting the customary difficulties as
the hon. Member who put the ques-
tion has been listing the customary
shortfalls, because I am not prepared
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to accept that there has been any
failure in agriculture as compared to
other sectors including his own
party. ... (Interruptions).

Sh-i Surendranath Dwivedy: Is
agricultuie run  on a political party
basis?. ... (Interruptions).

Shri Ranga: You should admonish
him. ... (Interruptions).

Mr. Speaker: But if 1 am not even
allowed to do that....

Shri Surendranath Dwivedy: Sir,
on a point of order. He must with-
draw this remark. I draw your atten-
tion to this remark because you have
aiways seen that any question which
deviates from eliciting information is
not permitted to be put.

Mr. Speaker: In spite of that they
are put.

Shri Surendranath Dwivedy:
vou are disallowing them.

But

Mr. Speaker: I always make appeals
to the Members putting the supple-
mentaries  as  also  the  Ministers
giving replics that the questions as
well as the answers must be short,
preciss and to the point . . (Inter-
ruptions). Order, order. If 1T am not
even a.lowed to finish the senience
what shall I do? Of course I have
taken objection to the reply that has
been given. But there is nothing to
withdraw. I do not think thal I must
insist on withdrawal when there is
nothing unparliamentiary. It was a
deviation from the right path  and
therefore, I told him that he ought
not to have gone astray in that
mianner.

Dr. Ram Subhag Singh:
that.

1 accept

Mr. Speaker: He accepts that and
that should be enough.

Shri Tyagi: If a little deviation is
there, why are my friends so touchy

about that? They make remarks
about us and we take them in good
humour...... (Interruptions).
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Shri A. P. Jain: Is it not a fact that
as a result of the lower price of cal-
cium ammonium nitrate its con-
sumption has gone up, and has the
lowering of the price of the other
fertilisers has been held up because
the demand will go up for them?

Dr. Ram Subhag Singh: It is true
that as a resuit of reduction in price of
calcium ammonium nitrate, we were in
a position to lift the entire fertiliser
from Nangal and Rourkela last year.
Regarding the other fertilisers also
we are watching the situation and are
trying to project our idea.

Mr. Speaker: Next question.

Shri Nath Pai: On a point of ex-
planation, Sir. I very much welcome
his confidence that there is no failure.
But may I point out that his senior
colleague, Mr. Nanda said times with-
out number that our main failure in
the Third Plan has been on the agri-
culture front, and in terms of the
targets submitted before the House
for nitrogenous and phosphatic ferti-
lisers there has been a total failure.

Mr. Speaker: No reply is needed for
this question.

Shri Hem Barua: Are we to under-
stand that he accepts that?

Mr. Speaker: I do not know what
it is. I have called the next question.

wmwar WY faeeht & At fawet &
Ty gt | omfear
+
sy agimEe met
Esﬁtgwmﬁ:
*zge. { T HiwTT 7T q7AT ¢
i'u‘\'mw:
[ s 7E
¥aT {9 TAT T TATT FT T F4T
fir -

(%) Fagar 27 feedft & A=
fastdr F twmfsat s« T g0
¥ ux 7% feady onfa gd
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(7) ag a=a Fa @& Q@ &
ST W

() @ zaY g7 A7 Ao
o WAl 97 W 909 ¢ 9T ik 8,
at fv= dqmat v ?

The D.puty Minister in the Ministry
of Railways (Shri S, V, Ramaswamy):
(a) to (c). A statement is laid on the

Table of the House. [Placed wn Lib-
rary. See No. LT-2610‘.-‘G4]‘

st W et 39 fEaTe §
feami g & f A oora1 % we v SreeT
¥ Frg7 A% fawdr #1 mfgar a@q
iy, afes fGedt W T & my
[EECIEEARRNECTEE 10 M (& s S 4
fenrdm 2 0 F s oamear 2 fa
FT AT AT T fan g 2 Fo e &6
avsiT # 21 e e F fra # Fe fasdy
£ az mifzal F99 79 )
Shri 8. V. Ramaswamy: There is a
proposal to extend it but it will not
eome in the Third Plan; it will come

in the beginning of the Fourth Plan.
That is under consideration.

ot STRTSTET WY 27§ AT
g & o Frmawd A g ¥ fe
faeeti & s 9r@, o mfsEmars,
weTATE, TIE Aty & e weEy
afs e et o 2 o faedi & amow
ST ¥ 1A T I 9T & o aw
are & a7 A fawet w0 iy
TATY T 7717 &7 fav 1 g ars
o 71 fanT = @R |

Shri 8. V. Ramaswamy: My Minister
says that it is a suggestion for
action.

Mr, Speaker: Has any consideration
been given to this aspect also that
there ought to be electric trains
between Delhi and the satellite towns
because of the large number of. people
coming daily to Delhi for work? That
was his question.
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Shri S. V. Ramaswamy: That is not
immediately under consideration. We
are proposing to examine the exten-
sion of electrification from Kanpur to
Delhi.

Shri Basumatari: What is the
amount set apart for Kanpur-Delhi
electrification?

Shri S. V. Ramaswamy: It has been
roughly eslimated at Rs. 22 crores,

st wiwre e a7 o F AT
aigar 5 ®oa 7 77 9077 aifzar
AT faadl & 99 av mizar #i e
¥ AR G41 § w7 2

Shri S. V. Ramaswamy: | am not
clear about the question,

Mr. Speaker: What would be the
difference in cost and speed?

Shri S. V. Ramaswamy: The run-
ing cost will depend upon the section
operated either by steam traction or
electric traction. We find that electric
traction is about the cheapest and it
is better than even diesel. Diesel is
better than steam loco.

Shri S. N. Chaturvedi: Why are
even the main trains run with steam
traction on electrified sections?

Shri S§. V. Ramaswamy: That is
because there are certain trains which
have got to be hauled by steam locos
as the full complement of electric
locos to haul every train is not there.

Shri A, P. Sharma: Is the Railway
Ministry aware that a large number
of workers, technical supervisors,
skilled, semi-skilled and unskilled
labourers and clerical staff are thrown
out of employment as soon as electri-
fication of a particular section is com-
pleted and, if so, what steps do Gov-
ernment propose to give them suitable
employement after every such com-
pletion?

Shri S. V. Ramaswamy: This ques-
tion does not arise out of this.

Shrimati Savitri Nigam: May I know
whether there is any definite plan in
the Third Plan to electrify certain
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mileage and if so, what would be the
comparative cost advantage compared
to the ordinary locomotive trains?

Shri 8. V. Ramaswamy: | have al-
ready answered it in part. We
have a definite programme drawn up
for electrification. In the third Plan
and the beginning of the fourth Plan,
we shall have completed about 1400
kilometres of electrification.

oY w70 A T A R
& qF fasAr 1 argT 1 g9 AL
& FET HTTITAA E | FT TA HTAAFAT
T WA T 3T ACRIT T4 [T
#hgra ¥ s 57 A0 7

oA RERA . anaT 5 owid
ﬁai‘l‘] ]

& ST : T qF T F7 3 7

WA HFIA ¢ T Tox FF T4y
®IET I AT T |

Shri Vishram Prasad; Up till now
40,000 KW of electricity was taken
from Rihand. May I know whether
for further extension of electrified
traet more clectricity will be taken
from Rihand?

Shri 8. V. Ramaswamy: As regards
the first part of the question, T would
require notice because I cannot give
offhand the quantity of electricity
taken from Rihand. As regards the
second part, the House will remember
that Rs. 70 crores alone in the first
instance were allotted in the third
Plan. Subseqenily, because of certain
other requirements, we had advanced
the electrification of certain sections.
For that, the Planning Commission
has allotted Rs. 28 crores. The total
allocation is, therefore, Rs. 98 crores.

ot gaw fag 0 wq o
girFeIT S ¥ Ifiwa ¥ fao
TrEl  fremEe fagdt & w49 T2
T & A WA Gl § o fropert
& = &, at g a5 @ o A
ATEA F T FY T I8 61, T
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dY ST W A AT qTET AT qFET
T ?

HAW AEET : IT T4 3T A4Y oq77
@ far sy 1 ofr FRET )

8hri Harish Chandra Mathur: On a
point of order, Sir. My simple point
is whether this question should not
be answered by the Home Minister,
because it refers to internal security
—Pakistani balloons containing small
transistor sets. The Home Minister
has various agencies to inform him—
the District Magistrate, the Police and
80 on. Also, the Transport Ministry
can be one of the agencies.

Mr. Speaker: There is no point of
order. Let us' first hear what  the
answer is.

Shri Harish Chandra Mathur: The
question itself is suggestive that it
should be put to the Home Minister.

Mr. Speaker: I have called the hon.
Member to put the question.

qifeRrr TR

+
() wmam :
{raﬂtﬂgam:
| st qo fao Shu :
|+t witwrT s dan

F1 afcags w547 gz 93 % I
w41 fF .

() &ar a7 &1 w7 & =
feqea™, qR%3 4T sady, qe%Y o
wEaT F A i gl §7 @
&g Q¥ oifFert T Wy o ¥
L 154

*zpe.

(a) af% &, A1 s v
3?

qfcag® wwem @ At WA
(=Rt T® W) : (F) WA (@).
afee - fawm & @ =T

CHAITRA 11, 18386 (SAKA)

Oral Answers

8276
faers ey a2, fadt (e & a1
Fu-afys ¥ zrfae o go 2, smeEx
far &, wmawgz AR Faivge gfre
2yAt ¥ giaw-aa # g, |31 4
qF T | SR ¥ UF, TiEEnT Wl
fasrrr fawmr grer Fame far ma e
g7 g1, A% qar g ar 5% fFoarw
wi-fm faamr g gEww fer
ST & | A ST OF AW A
i a1 | wfw feag dary w2Er &
FI AIHEA F A, TTHA RIT
WEAT ( Humidity ) ¥ @&d &
g & § fom, 3w g1 §, @ afe
F grfwer @ gg 4 | g, TifFEe
wa-faara feawr gro, g W
et & TG AW % T g WX
ofosy &1 Wi « WA ardT gaHi &
AT qZ WY q, AT [ F G2 T
Wi g7 7 e e 7

{(a) and (b). Two meteorological
radiosonde of the Pakistan Meteoro-
logical Department, equipped with
low-power, balloonborne transmitters
were found in the fields in the juris-
diction of the police stations Adampur
and Kartarpur, in Jullundur district.
One of them was a radiosonde, manu-
factured by the Pakistan Meteoro-
logical Department, and was similar
to those used by the India Meteoro-
logical Department. The other instru-
ment was an American radiosonde.
Both of them were fitted with low-
power transmitters to telemeter to
receiving stations on the ground in-
formation about pressure, temperature
and humidity in the upper atmosphere.
They were sent aloft with hydrogen-
filled balloons by the Pakistan
Meteorological Department and had
drifted with the winds from the west
and fallen in the Indian territory
when the ballons burst.]

oft wga : § gy W = §
fr & grafaeT s & s § A ¥
1 T B AT F GgEET T av, W)
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& §EFed W1 §ORT T I eI g
w7

=t T AP 7 A wR—g T
—zewre fear qr—Zitae—Adr |
it B oo ¥ KT T @, TR
faw & wageum § fag 9a71 ¥ o
g a1 3 5 gar w303, @ _fwlfer o
AT AL 0 T AHAT F | OHT g9
ot F3¥ & A1 3z o w0 F 4 wfwai
¥ fedi ¥ w1 fx ofemw & gam vy
§ At gt 79 Wi e d0w ¥ e
qifFeA § 99 O TFA &, {17 3T
H g gar g1 famr § 947 & A1 94F
JFT ZAC AL AT A F

ot wgAA A AT ARG E
o aar w47 weg 27 7 gAR FEOTET
o 1q & 7 AR I9F AR Ag A
FITHER @G !

0 T qgYR : F A 7w frar fE
BIF 9gT F 419 7 a2 AW  HILCF
2|t ¥ Iw F faz aew )

off ®gaT : FAT AR IR G 1

Shri Hem Barua: Just now the hon.
Minister admitted that one of the
transmitters found was an American
transmitter.

Shri Raj Bahadur: One of the radio-
sonde instruments.

Shri Hem Barua: In this context,
may 1 know—the Prime Minister gave
us an assurance about arms and
ammunitions—. . . .

Mr. Speaker: May 1 know—the
Prime Minister gave us an assurance?

Shri Hem Barma: In that context,
may we know whether our Govern-
ment, because this involves the security
of the country, brought this matter to
the notice of Pakistan and also to the
notice of the Government of the
United States of America?

Shri Raj Bahadur: 1 can say, Sir,
that at least in this case no question
of security was involved.
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Shri Hem Barua: Why not?

Mr. Speaker: The hon. Minister says.
that no gquestion of security was im-
volved.

Shri Hem Barua: How, Sir? They
probe into our conditions.

Mr. Speaker: Then he can raise it
in other ways: not now.

Shri Tyagi: 1 do not take these
experimenlal balloons as an  inter-
ference with our security. I only

want to know from the Government
whether they have taken full advant-
age of the data recorded in those-
balloons as the scientists in Pakistan
should have done? May I know whe-
ther they have taken full advantage:
of the records?

Shri Raj Bahadur: The only things
that these instruments can record are
pressure, humidity and temperature of
the upper level atmosphere. As soom
as these balloons were found they
were carried to the Meteorological
Department where they examined
them and made such use of the infor-
mation that they got as was possible.

Shri Hem Barua: Sir, I rise to a
point of order. 1 want to know whe-
ther temperature, humidity and alti-
tude are not concerned with our
security.

Mr. Speaker: I cannot say. I can
only elicit information.

Shri Hem Barua: They enable them
to probe into our conditions.

Mr. Speaker: Order, order. He

wanted an answer from me. I admit
my ignorance about it.
Shri Hem Barua: Let the Prime

Minister answer it,

Mr. Speaker: Order, order.

ol SOTC S §CAT AW, F
AT agn 5 omm oW g fw
7T gET AW R HT YRR, AW
fgrma & Tad A qffew &
TR A AT T AT E 7
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Shri Majithia: Is it a fact that infor-
mation brought from these balloons is
transmitted all over the world and all
international centres keep in  touch
with each other for this information?

Shri Raj Babadur: The fact of the
matter is, after a number of such
recordings through these radiosonde
instruments the observations made
are asgimilated and digested and the
cumulative result of all the readings
and recordings is converted into
weather forecasts and other meteoro-
logical forecasts. That is how this
information is used.

[FET w1 AT T A
.!.
(it sifeTY e AT
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[(a) and (b). A nominal reduction
of 5 per cent in the monthly sugar
quotas of various States”has been
made in view of the sugar production.
during the year not fully coming upto.
expectations.]

ol AT SO AT 2 T AT AZ
f@  arrat &7 =T T F2v fFH AT
qT femr ST & 7 &y et 1w ngwd w1
W AT F (AT T qIET (25T S
& yr ger w7

Shri Shinde: As far as quota alloca-
tion from the Centre is concerned.
quolas are fixed for individual States
after taking into consideration the
avuilability of sugar and the offtake
of sugar from the faciories during the
last six months of the previous control
period which ended in September
1961. As far as distribution in the
Sta‘te itself is concerned, that has
been entrusted entirely to the Stale
Governments.

i Wi ;A dO  F orEr
Arg & FET 7 wrweAT & fgEE &
1 =AY & faaqor 1 Fier fzar sy ar
ar I # T AGKAAT g A7 ML 2,
9 AT 97 98 Fwrey o fEay v g

ay Stk feur o @ @ 3% & @ fem
S ?

The Minister of Stale in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): So far as the State of
Kerala is concerned, it is distributing
sugdr on the basis of income. upP
Has drawn up a scheme and sent it
for our comments. We are of the
opinion that it is left entirely to the
State Governments to adopt whatever
method of distribution they want. We
said that on principle we do not
oppose it because in one State it has
been found a success and there is less
of blackmarketing.

Shri Harish Chandra Mathur: Gov-
ernment gave an undertaking that
they are reviewing the present posi-
tion. How do they propose to review and'
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rectify the present position, which is
.anomalous and absurd? For example,
Rajathan, Punjab and Gujarat have
‘got the same population of 2 crores
each. Yet, Rajasthan is getting one-
half of what Punjab is getting and
one-third of what Gujarat is getling,
with the result that sugar is selling
‘at Rs. 3 or 4 a seer in Rajasthan. What
is the rationale bchind it?

* Shri A. M. Thomas: As my colleague
has stated, as far as distribution of
sugar from the Centre is concerned,
it is done on the bacsis of the offtake
of the last six months of the control
period. It may be the best guide
rather than the population because it
depends upon the actual consumption

Shri Harish Chandra  Mathur:
‘Excuse me for interrupting him, Sir.
An undertaking was given in reply to
a question which I put only three
days back that they are reviewing the
formula, What is that review?

Shri A. M. Thomas: While review-
ing the position we have taken into
account the consumption during the
last six months of the control period
und also the subsequent consumption
in 1961-62 and 1962-63 when free trade
was cxisting. We find even on the
basis of that consumption that the
quotas that have been allocated are
quite reasonable and are more or
less according to the offtuke of the
respective States even  during times
when there was no control. As far
as Rajasthan was concerned, when
there was control the offtake came
to below 6,000 tons. When there was
free trade the offtake was about
6,900 tons or something near that. We
have given them 7,000 tons. The
Rajasthan Government should be in a
position to make adjustments within
that quota, which was enough when
frec trade was existing.

Shri R. S. Pandey: Because of short-
age of production of sugar, the quota
is reduced for all States according to
the Minister. May I know whether
any complaint has been received re-
garding the reduction of the quota
from the Madhya Pradesh Government
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and, if so, whether the Ministry is
going to restore the original quota to
Madhya Pradesh?

Shri A. M. Thomas: As from other
States, from Madhya Pradesh also we
have received complaints. But, as has
been indicated, it is not possible to
enlarge the quota of any State. The
scope is only for reduction. In fact,
we had reluctantly to effect some
reduction. We have reduced the quota
by five per cent.

st e - welt ot @y
aTrdd fr gt &t Fxer W e
faar om 7 2 o7 wmer w30 ¥ ey
Wf'?l’%—fﬁ & F ‘T?—[al' ZI eqgeyqr
& A g Wit agi v fovgsin dnr
A T2 E A oA @ ofrfeafadi
@ g A AT F A0 0w 9 ey
AT T G e 347 7

Shri A, M. Thomas: As far as
Madhya Pradesh is concerned, its
quota is 12,000 tons. On the basis of
? per cent reduction, its present quota
3= 11,400 tons. On an average, during
the last six  months  of the control
period, Madhya Pradesh {ook 11,560
fons. Under free trade conditions it
took 11,642 tons. So. 12,000 {ons
must be enough for Madhya Pradesh’s
requirements,

ot faafa sy : oot et sz
A qTar % T SRy wer 79 1
faar ar foramr gar are w=1F & foraw
EAT FIE & HY v arg gy
F1 gAR T Ffaziz § 77 7a <1t
F1 QY gU I TF T TEz F FAy
& 7T FT qrad ?

Shri Shinde: Yes, Sir; it is estimated
that if the 5 per cent cut is effected,
there will be a carry-over to the
extent of one lakh tons aproximately
and moreover all the commitments in
respect of the armed forces and the
neighbouring small countries, like,
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Nepal, Bhutan etc. will be fulfilled.
It was explained at length by the hon.
Minister of Food and Agriculture in
his sprech yesterday.

Some Hon. Members rosc—

Mr. Speaker: We had a discussion
only yesterday. Shri P. G. Sen.

Shri P. G. Sen; May I know if it is
a fact that a major portion of the quota
given to the States is being consumed
by the towns-people and that very
littie is left for the wvillagers?

Shri A. M. Thomas: It is well known
that the urban requirements are more
than the requirements in the rural
areas. However, it is left to the
various State Governments to regulate
the supply.

off RN : F 77 AAAT WTRAT
g fw oedi #7 srrerr oo § aaf @
ST #7 3727 T2 v T fomw oy wr
Fr I I F7 AT G FTH FIA £ Z99T
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Shri Vasudevan Nair: In spite of
this controlled market and the quota
system, how does it happen that sugar
is in plentiful supply in the open
market at prohibitive prices?

Shri A. M. Thomas: As I have indi-
cated on a previous occasion, the
major part of the sugar that is being
rejeased is through controlled channels
based on identity cards and other
things. It is a defect with all control
measures that even persons who do
not really require it, because they
have got The identity card, will either
gel it andt sell it to others or will
transfer thesc cards to other persons
who will then get it on the basis of
that and that quantity which is cover-
ed by those cards escapes into the
black market. In fact, we are not im
a position to control it completely.
But 1 may assure the House that as
far as 80 to 85 per cent of the quantity
that is distributed is concerned, it
goes to the consumers direct.

ot firg TOAN : § 7 ST T
g fFIasagw At =T a7 §7 gt
TIHIT &€ KT & A YE AAT &
fema T Ferad & o139 4T AR
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Shri A. M. Thomas: So far as Uttar
Pradesh is concerned, their quota is
20,000 tons. By the reduction last
month it has come down to 19,000 tons.
Uttar Pradesh has got khandsari and
gur also. In fact, it is a major gur-
producing State and ihe sole khand-
sari-producing State. There is a ban
existing on the export of khandsari as
we'l as gur; so that UP's requirements
would, in fact, mainly be mut by gur
and khandsari and also by thiz quo'a
of sugar.

Shri Ranga: In view of this cut has
any effort been made to make up for
those by allowing more cxport of gur
and khandsari from the surplus pro-
ducing centres to such deficit con-
suming centres as Gujarat and Rajas-
than?

Shri Surendranath Dwivedy:
not remove the ban?

Why

Shri A. M. Thomas: As far as
Gujarat and other States are concern-
ed, they are deficit States. Now the
situation is more or less satisfactory.
In fact, we are liberally issuing
quotas on the basis of price level
existing in the producing States. We
have to look to the consumers there
also. Decpendent on the .{Ievel of
prices in the producing States, we are
issuing the quotas.

Cancellation of LA.C. Service to
Gaunhatl

+
Shri Yashpal Singh:
fﬁhri Onkar Lal Berwa:
Shri Kachhavaiya:
S8 '{ Shri D. C. Sharma:
| Shri B. P. Yadava:
LShri Dhaon:

Will the Minister of
pleased to state:

Transport be

(a) whether a scheduled flight of
.LA.C. to Gauhati had to be cancelled

on 4th March, 1964, because the
necessary  permission to  fly over
Pakistani territory could not be

obtained;
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(b) if so, the reasons advanced by
the Government of Pakistan for re-
fusing the same; and

(¢) the action taken in the matter?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). I lay a statement
on the Table of the Sabha giving the
requisite information.

STATEMENT

On March 4, 1954 Indian Airlines
Corporation’s scheduled tlight from
Caleutta to Gauhati, normally operated
by Skymaster aircraft, took off for
Gauhati at 0545 IST but due to engine
trouble, the aircraft returned to Cal-
cutta at 0910 IST. No other Sky-
master aircraft was available for this
service. Indian Airlines Corporation
therefore approached Pakistan autho-
rities, Dacca for operating this flight
by Viscount aircraft on that day.

In November, 1962 the Pakistan
Civil Aviation Authorities had request-
ed the Director General of Civil Avia-
tion that information relating to
scheduled and non-scheduled operations
over East Pakistan should be reported
to the Regional Controller, Dacca,
well in advance. It was therefore
necessary to notify the Pakistan
Authorities of the change of equip-
ment.

No reply was received from Pakis-
tan authorities and therefore the flight
had to be abandoned.

w1 o g T WA gIaTT
A arfaeTs ®AT 1 wrmg fFur g i
a7 AfFFAE T AT ¥ OE
STETIAA, 1 ZH AT A7 TR 2o
AT T AAL T Z AT ¢

WY TR TG« 5y weawey # froE
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o, gfaw ¥, F& o=z, A g A FL
T TERH WA 20 1 TR AW ¥ vIai
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Shri Harish Chandra Mathur: The
hon. Minister says that it is not a
question of permission but only of an
advance information. If it is only a
question of an advance information,
then why couid the aircraft not fly
and why was it stopped pending a
reply from them?

Shri Raj Bahadur: We have to
receive some intimation from them.
There should be some response. It
that does not come in a reasonable
time, the service is cancelled. May I
add one thing more? Under the Inter-
national Air Services Agreement to
which both Pakistan and India are
signatories, these are the first two
freedoms provided, namely, to overfly
a particular country or to land without
any traffic rights. However, the
countries concerned have to give
advance information about the flights.
In this case, it had to be given up
since no response was coming from
them.

Mr. Speaker: Next Question.

Shri Hem Barua: Sir, the guestion
pertains to my constituency,

Mr. Speaker: Already we are very
slow.

Wheat Prices in Punjab
*822. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state;

(a) whether it is a fac! that Centre's
‘rade policy has been responsible for
the current spurt in Punjab wheat
prices; and

(b) if so, the action taken or pro-
posed to be taken in the muatter?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) The spurt in Punjab
wheat prices was due to seasonal fac-
tors, the shortfall in wheat production
during 1962-63 as compared to that of
1961-62, the apprehensions about the
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coming wheat crop and the heavy ex-
ports from that State to other States.

(b) A wheat zone comprising the
State of Punjab and the Union terri-
tories of Delhi and Himachal Pradesh
was created with effect from 23rd
March, 1964. Besides, large quantitics
of imported wheat are being distribut-
ed through fair price shops and the
roller flour mills have been asked
to mill as much wheat as possible. The
Government of Punjab have also in-
troduced a system of geiting imported
wheat milled into wholemeal atta and
selling the atta through fair price
shops at prescribed rates.

Shri D, C. Sharma: May 1 know
whether there was a spurt in the
prices of wheat, how far that spurt
rose, what the ceiling of that spurt
was and whether that spurt was such
as had not occurred at any time be-
fore in the history of our country?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): It was admitted in the
course of the debate yesterday and
also before that in fact, during the
last eigh{ years, wheat prizes had not
gone up to the level which they had
reached now. For the coarse variely.
in Punjab, the price has gone up to
Rs. 62:70. Bu' it is coming down and
it will still ecome down further cn the
formation of the wheat zones. In fact,
the declining trend is clearly visible.

Shri D. C. Sharma: I welcome the
formation of these zones. But are
Government not aware of the fact
that whenever such =zones are
formed, there is also a spurt in smug-
gling, and if so, have Goavernment
taken any steps to see to it that no
smogling gnes on between one  zone
and another?

Shri A. M. Thomas: As far as Punjab
is concerncd, there is already a rice
zone consisting of Punjab, Himachal
Pradesh and Delhi. The wheat zone
is also identical with the rice zone.
In fact, there is alreadvy an oxisting
machinerv with the Punjab Govern-
ment at the borders to check smuggl-
ing.
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Shri P. Venkatasubbaiah: May 1
know whether it is a fact that the
import of wheat had an impact on the
local prices of wheat with the result
that the farmer may get an unremune=-
rative price in course of time, and if
so, what steps Government propose ta
take to give a support price for wheat?

Shri A. M. Thomas: According to
me, it is unrealistic to say that the
farmers are ge'ting  unremuncrative
prices now. As I have already said, as
far as indigenous wheat is concernud,
the prices have not gone up to such
levels during the last eight vears; even
because of the imported wheat also, the
prices have not in fact come down.
But if the prices come down because
of the formation of the zones, we shall

set up the nccessary purchasing
machinery so that the growers may
not suffer.

*it wraa g fegidt & s §
f@ T7H17 %) 77 w=ET A7E § Anaw
# f foom oAy ==t oA 29 #7 8Y
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FT 7wr 774 & {q0 WAt £7 favd A7y
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Shri Shinde: It has already been ox-
plained that if the prices fall below a
particular level Government would
step in. Government have already re-
viewed the support prices, and 2ven
the problems of fixation of ceiling
prices are under examination by the
Government.

Shri Man Sinh P. Patel: May I
know whether before the zones were
announced, there was a spurt in prices
in Punjab for any special variety or
in the case of each variety, and if the
answer be that there was a spurt in
the case of each wvariety, how, after
the formation of the new zones, the
individual States are going to solve
their difficulties?

Shri A. M. Thomas: For all varicties
there has been a spurt in prices im
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Punjab. I have already mentioned
that the price of the coarse variety
had gone up to Rs. 62-70.

Train Collision at Baudpur Station

+
Shri Ramachandra Ulaka:
Shri P, C. Borooah:
i Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to refer to the Deputy Minis-
ter's statement in the Lak Sabha on
the 9th March, 1964, regarding Madras-
Howrah Express collision against a
stationary goods train at Baudpur
Station on the night of 8th-9th March,
1964 and state:

*823.

(a) whether any inquiry has since
been conducced into the causes of the
accident; and

(b) if so, the findings of the inquiry?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). The Additional Commis-
sioner of Railway Safety, Construction
Circle, Calcutta, has conducted his
enquiry. According to his provizional
findings, the uccident was due to failure
of railway staff.

Shri Ramachandra Ulaka: What -vas
the actual luss in terms of life ana
property? What s'eps have been taken
by Governmeni to pay the aecessary
compensation to the next of kin of the
persons who were killed in the acci-
dent?

Shri S. V. Ramaswamy: There are
three parts of the question. The loss
is Rs. 5°07 lakhs. Rs. 5 lakhs due to
the loss of the locomotive, and Rs. 7000
due to the track.

As regards loss of life, 22 people
died, 20 at the site and two on the way
to the hospital. 110 were injured. Ex-
gratia payments have been made to
the extent of Rs. 14,350 to the next of
kin of 18 persons killed and 34
persons injured.

Shri Ramachandra Ulaka: As the
railway accidents are quite frequent,
particularly in the South Easlern
Railway, may I know what concrete
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steps Government propose to take to.
prevent such accidents in future?

Shri 8. V. Rumaswamy: [ do nol
accept the proposition that there has
been any increase of accidents in the
South Eastern Railway or even on the
Indian Railways as a whole. We are
taking proper steps. The Kunzru Com-
mittee has gone into the question and.
made recommendations. We are im-
plementing them.

Shri Surendranath Dwivedy: How is.
it that reports appeared in the press
and also in the radio that the number
of deaihs in this accident was more
than 57, while Government says it is
only 22? Have they verified the
firures? How can the radio say it
was more than 227

Shri S. V. Ramaswamy: According
1o the information from the Gencra
Manager of the South Eastern Ra'l-
way, the accident resulted in 20 per-
sons being killed on the spot and two:
on the wuy to hospital, thus bringing
the total dea‘hs to 22, Besides. 110
persons received injuries. of whom 20
were hurt{ grievously. Beyond  that
we have no further information, and
we have no reason lo dishelieve this
statement given by the General Man-
ager.

Shri P. Venkatasubbaiah: May 1
know whether the attention of the
hon. Minister has been drawn to the
report of the Kunzru Commitlee that
these accidents are due to the un-
wieldiness of the various railway zones
and lack of administrative grip: if so.
what steps Government propose io take
to create more zones to avoid acci-
dents?

Shri S. V. Ramaswamy: That wo_u]d‘
not directly arise out of this question.

Mr. Speaker: He wan's to have his
own zone,

Shri A. P. Sharma: One of the re-
commendations of the Kunzri: Mom-
mittee is to enlist the active co-opera-
tion of the trade unions and make the-
staff safety-conscious. May I know
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what s'eps the Railway Minisiry has
taken in this direction?

Shri 8. V. Ramaswamy: Wa are
taking cvery step to seck the active
+c0-operation of organised labour, and
we are glad to say that they ar» co-
roperating in a great measure. There
-are some defects here and there, and
‘we are locking into them.

oY WigR A@e S omEHT zg
IR B QT 7§ 27 ¥ AW 9F.foe
A farna g Traz aw g ?

Shri S. V. Ramaswamy: The names:
of all those (leal who have been iden-
tified have bBeen published in the
‘papers.

Control on Distribution of Foodgrains

*824. Shri Harish Chandra Mathur:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) wheth:r Government have con-
sidered the proposal for introducing
‘controls at strategic points in the dis-
tribution of [oodgrains;

(b) wheth:r any res'rictions have
"been imposed on the moverien: of fuud-
grains from State to State; and

(¢) if so, the nature .herco!»

The Parliamentary Secrctary to the
Minister of Food and Agricalture {Shri
Shinde): (a) The question is consiant-
ly under review.

(b) and (e). Restrictions on the
movement of rice and paddy on the
hasis of zones have already been in
existenze for some time. An  order
was promulgated on 23rd March, 1964,
creating wheat zones and restrieting
the movement of wheat and wheat
products from one zone t{o another.

Shri Horich Chandra Mathur: May
1 know whether Governmen; are
quite clear in their mind that State

trading, particularly in fop: products,
will be worked on a no-profit-no-loss
basis, and that the administrative
charges would be kept at the mini-
mim; if so, how much administrative
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charges do they consider to be rea-
sonable?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): This question was
answered by my senior colleaguc the
other day and I have nothing more
to add to what he has said.

Shri Harish Chandra Mathur: It
was not clearly answered. There-
fore, it has been put,

Shri A. M. Thomas: The general
idea is that although it may not be
on a no-profil-no-loss basis, in State
trading of foodgrains no profit should
be realised by the State Governments,
That is the general approach, but if
a4 small margin is paid not only for
handling charges but for the sctting
up of the administrative machinery
and other things, we cannot quarrel
with the State Government on that
account.

Shri A. P. Jain:
charges are not profit.

Shri Harish Chandra Mathur: Ad-
ministrative charges are not profit. 1
want to know what they consider to
be rrasonable administrative charges.
When they reguisition  ten maunds,
what would be the charge?

Shri Tyagi; I have alrcady made it
clear that it will be no profit no loss.

Administrative

Shri Ranga: You are not Govern-
ment,

Shri Harish Chandra Mathur: Let
them say

Shri A. M. Thomas: I have already
indirated the general idea.

Mr. Speaker: Any idea about the
charges that would be levied?

Shri A, M. Thomas: That would
depend upon the demand submitted
by the State Government.

Shri Harish Chandra Mathur: May
I know what, in specific terms, has
becn the defect of the strategic con-
trols already introduced, and what
other strategic controls are under the
consideration of the Government?
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* Shri A. M. Thomas: As the situa-
tion exists at present, there is no
specific control at different stages on
the distribution of foodgrains through
trade channels, but we have promul-
gated a Foodgrains Licensing Order,
under which the margins for .- the
licensees can be fixed and regulated
and the movements can also be re-
gulated; they are also enjoined to
submit returns and on examination
of the returns, we can issue directions
to them to make sales at particular
places etec. Also, the question of
Pputting a ceiling or maximum con-
trol price is under the consideration
of the Government,

Shri Sinhasan Singh: On the food-
grains being moved from one State
to another on State account, may 1
know whether Government has cal-
culated the price that it will pay to
the farmer? Will it take directly
from the farmers or from the dealers,
and at what price?

Shri A, M. Thomas: So far as wheat
is concerned, the transaction would
be more or less on a State-to-State
basis, and we will see to it that the
grower gets a reasonable price when
the prices are negotiated,

Shri Sinhasan Singh: May I know
at what price they will enter the
market to purchase from the growers?

Shri A. M. Thomas: As far as the
minimum prices are concerned, they
have already been fixed. They range
from Rs. 14 to Rs 16. But on State-
to-State account, if a little more has
to be given based on circumstances
existing, we will be prepared to
tonsider that.

sft T TW qR 7 G qE
F1 29 T F AT & fr T2 3
wt B o dYo 0Fo ¥eo FT WY T
¥ sawr A sforn mAa @ A 9w
=1 WA AT AF F FF 7 AT A IqE
qrar 72 T & o7 AW AF mrav ey
2?7 afy om 2 AY T2 A AE R TR
qF a3 wgel 7 famem & YR H oY
17 (Ai) LSD-2.
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Shri A. M. Thomas: Consumer re-
sistence to imported wheat is dis-
appearing. In fact, we distributed in
January 4'52 lakh tons, in February
it has gone up to 5'5 lakh tons, and I
think in March it will be 65 lakh
tons. Nowhere in the history of our
distribution have we distributed so
much of imported wheat. So, it showsg
that consumer resistence is dis-
appearing.

Shri Ranga: Is it not a fact that
the former Food Minister Shri A. P.
Jain introduced zonal control, the
next Food Minister Shri S. K. Patil
removed them as they were of no use
at all, and now the new Minister
has again reintroduced them?

Shri A, M. Thomas: It depends on
the circumstances obtaining at a
particular time. At the time these
zones were removed, production was
satisfactory, and prices came down
even to an uneconomic level. State
Governments had to enter the market
and purchase wheat. So, it was a
suitable time to take away the zones.
But now we find that prices have gone
up, and we must have strategic con-
trol. So, zones have been introduced.

Bell Telephone Co.

+
ogos5. ) Shri Hari Vishnu Kamath.
1_ Shri U. M, Trivedi:

Will the Minister of Posts and Tele-
graphs be pleased to refer to the re-
Ply given to Short Notice Question
No. 4 on the 3rd March, 1964 and
state:

(a) whether among the tenders re-
ceived, the lowest tender was not
that of Bell Telephone Company tak-
ing into consideration “The total cost
including everything";

(b) if so, whose tender was the
lowest; and

(¢) the reasons
accepted?

why it was not
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The Minister of Law (Shri A. K.
Sen): (a) No, Sir, the tender of the
Bell Telephone Company was the
second lowest,

(b) Nippon Electric
tender was the lowest.

Company's

(c) The choice of the Bell Tele-
phone Company's tender was lavgely
influenced by the “Compelled Secqu-
ence type of the Multi-Frequency
Signalling system” offered by it which
provides more comprehensive signal-
ling facilities than the other signal-
ling systems.

Shri Hari Vishnu Kamath; Is it a
fact that global tenders were invited
once in February, 1963, and again in
July, 1963, and in neither of these
tender nolices was the Compelled
Sequence of the Multi-frequency
Signalling System  prescribed, and
therefore, the lowest tenderer, name-
ly NEC, the Japanese company, did
not quote for the CSSS earlier, but
subsequently offered to supply it at
no extra cost, but, in spite of that,
the Japanese offer was ignored and
the BTM’'s offer was accepted after
a detailed examination and adjust-
ment?

Shri A, K. Sen: It is not a fact that
it was not mentioned in the tender.
The fact was that it was not men-
tioned as a compulsory....

Shri Hari Vishnu Kamath: Op-
tional.

Shri A. K. Sea: It was optional. The
tenderer was entitled to tender both
for the compulsory and the optional
ones, and it is not also a fact that they

offered to manufacture this *“Com-
pelled Sequence type of the Multi-
frequency Signalling System”. What
they offered to manufacture a the

substitute which was not considered
a satisfactory substitute,

Shri Hari Vishnu Kamath: Was
this matter at any time referred to
the P&T Board as a whole or was it
referred only to a special committee?
Why was it not considered by the
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P&T Board? As regards the experi-
ence of the two—NEC and the BTM—
will the Minister lay on the Table of
the House the figures with regard to
the trunk and local lines laid by
the two companies, NEC and the
BTM, all over the world?

Shri A. K. Sen: So far as the in-
formation available to us is concern-
cd—I have gone through it—at the
time when various representations
were made to me, I found thet the
BTM, the subsidiary of the ITT, have
been responsible for the setting up of
the equipment all over the world,
whereas the Japancse company has
not up till now set up any equipment
anywhere outside Japan.

Shri Hari Vishnu Kamath: It is a
wrong statement. I will bring it up
later on, I

Shri A, K, Sen: I said, so far as the
information which was available to
us is concerned.

WRITTEN ANSWERS TO
QUESTIONS

Recovery from Sugarcane

*826. Shri Sivamurthi Swamy: Wilk
the Minister of Food and Agriculture
be pleased to state:

(a) whether at the time of linking
the price of cane to recovery of
sugar it was proposed to have am
organisation to check daily recovery
in each factory;

(b) if so, whether such an organi-
sation has been set up; and

(¢) if not, whether Government
propose to take any steps to check
recoveries in future?

The Minister of State in the Mim-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.

(b) Does not arise,

(¢) No, Sir.
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Collection of Premium through Post
Offices

o827 [ Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena;

Will the Minister of Posts and
Telegraphs be pleased to refer to the
reply given to Starred Question No.
348 on the 3rd December, 1963 and
state: 4

(a) whether the scheme regarding
collection of Life Insurance premia
through Post Offices has since been
examined; and

(b) if so, the result thercof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). Yes Sir.
The results of the scheme which was
tried out in a few offices of the
Rajasthan Circle have been satisfac-
tory. It has since been decided to
extend the scheme to other Post
Offices in Rajasthan Circle and also
to Post Offices in Madras, Kerala,
Andhra and Mysore Circles. The
facility will be introduced only in
Post Offices situated at places recom-
mended by the L.I.C.

Purulia-Eotsisla Rallway Lime

528 { Shri P. K. Ghosh:
* 7 Shri Y. N. Singha:

Will the Minister of Railways be
pleased to state: ]

(a) whether it has been decided to
abolish the Purulia-Kotsisla Narrow
Gauge line on South-Eastern Railway,

and’

(¥) it so, the reasons therefor and
the date from which it is to be given

effect to?

The Deputy Minister im the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Earlier orders issued for
the closure of the Purulia-Kotshila
narrow gauge line with effect from
1464 have since been revised and
it has been decided not to discontinue
the train services till 30th September,
1064
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(b) This line has been working at
an annual direct loss of Rs. 1°7 lakhs
and with interest on capital etc. the
loss will be Rs. 2°70 lakhs per year.
The very meagre traffic both passen-
ger and goods that is offered on this
line ean be easily catered for by the
road services, It is proposed to dis-
continue the train services on  this
section after 30.9.1964,

Removal of Fish Plates

. J ~ari R, BRarua;
829.7 Shri Rishang Keishing:

Will the Minister of Railways be
pleased to state:

(a) whether fish-plates from the
Railway line in Maniharighat-Katihar
Section of North-East Frontier Rail-
way were removed on the 13th and
14th March, 1964;

(b) whether any investigations have
been made in this regard; and

(c) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) No Sir. However on 10th
March 1964 and 11th March 1964 dog
spikes were found inserted between
two rails between Maniharighat and
Teznarayanpur.

(b) and (c). Both cases have been
registered by the Government Rail-
way Police and investigations are
going on.

Jhumd-Kandla Rallway Project

#3830, Shri Jashvant Mehta: Will
the Minister of Raillways be pleas-
ed to state: J

(a) whether his attention has been
drawn to the press report regarding
controversy over the Jhund-Kandla
B. G, Railway Project in Gujarat
State;

(b) the reasons for delay in the
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execution of this project upto Malia;
and

(c) the time Government propose
to take to arrive at a final decision in
this matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (c¢). In addition to the sur-
vey of an entirely new B. G, route,
the survey and investigation of an
alternative scheme, involving conver-
sion of the existing Wankaner-
Surendranagar-Virangam MG section,
was necessary in order to examine the
possibility' of relieving pressure on
rail transport capacity of this heavily
operated M, G. route. The survey of
the alternative scheme is expected to
be completed shortly and a decision
will be taken as soon as the report is
Teceived and examined by the Rail-
way Board.

The alignment across the Rann of
Cutch between Kandla and Malia
being common to  both the alter-
natives, action is in hand for start-
ing construction of this most difficult
portion so as to avoid delay in com-
pletion of either of the alternative
schemes, whichever is adopted finally.

Sugar Order, 1964

*831. Dr. L. M. Simghvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a), whether Government have Im-
posed a ban on the possession of more
than one quintal of sugar in the Union
Territory of Delhi under the Defence
of India Rules;

(b) the circumstances necessitating
the ban; and

(ey what other and related efforts
are being made to ensure better dis-
tribution of sugar and to check hoard-
ing and black-marketing?

The Minister of State in the Minls.
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes Sir, except
under a permit.

(b) There were reports that sugar
upto the limit beyond which a licence
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was required was being stored in pri-
vate houses for purposes of black-
marketing.

(¢) Quota cards have been issued
to retailers and bulk consumers of
sugar. In order to keep supervision
over the activities of the quota card
holders, Delhi Territory has been di-
vided into a number of zones each
being in the charge of an Area Ins-
pector. Margins of profit have been
prescribed both at wholesale and re-
tail stages. The licensed sugar dea-
lers are required to display prices
of sugar. The export of products con-
taining sugar is also banned except
under permit
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Rallway Level Crossing Fumsd

*g33. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
mtate:

(a) whether his Ministry has taken
up the proposal for creation of a Rail-
way Level Crossing Fund with the
Ministry of Transport and various
State Governments on the lines of the
Canadian Railway Grade Crossing
Fund, as suggested by the Kunzru
Commitee in their report on Railway’s
Accidents; and

(b) if so, their reaction to this pro-
posal?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
gwamy: (a) and (b). In regard to this
recommendation of the Railway Ac-
cidents Committee in Part II of
their Report, the {following were
given as ‘Railway Board’s Comments’
in the “Summary of Observations and
Recommendations contained in Part II
of the Report of the Railway Acci-
dents Committee 1962 and Railway
Board’s comments thereon”, which was
lajd on the Table of the House on
10-2-84:—

“The proposal for the establish-
rent of a Fund, as recommended
by the Committee, is being exa-

mined with the Ministry of Trans-
port and the State Governments,
After the agreement of all the
parties has been obtained, the
concurrence of the Comptroller
and Auditor General as also the
approval of the Parliament will
be sought, It may, however, be
mentioned that even at present
the Ministry of Transport allow
loans to State Governments for
meeting their share of the cost
of construction of over and under

bridges.”

The Transport Ministry and the
State Governments have been add-
ressed in the matter, and their reac-
tion will be known in due course.

Financial assistance asked for by
different States towards the road au-
thority's share of the cost of over and
under bridges is being given by the
Centre (namely, Ministry of Finance)
as part of the assistance given towards
development of State Roads included
in each Plan.

Derailment of Train caused by camel

[ Shri D, C. Sharma:
*834. ¢/ Shri Omkar Lal Berwa:
tShri Vishwia Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether a camel caused a dera-
ilment of a goods train between Darah
and Morak Stations on the Kota Nagda
Section of Western Railway on the
14th March, 1964 causing the death
of the driver of that train;

(b) it so, the loss sustained; and

(c) the action taken in the mater?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes, Sir.

(b) The approximate cost of damage
to Railway property has been estima=
ted at Rupees one lakh eighty eight
thousand.

(c¢) Does not arise.
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Price of Sugar

*835. Shri Harish Chandra Mathaur:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that sugar
is seclling in Rajasthan at Rs. 3 to
Rs, 4 a seer; and

{b) if so, the efforts being made to
improve the situation?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The State Govern-
ment has informed that sugar is being
distributed through fair price shops
and the retail price is around Rs. 1.25
per kilogram.

(b) Does not arise.

Stamp on William Shakespeare

*836, Shri Hari Vishnu Eamath:
Will the Minister of Posts amd Tele-
graphs be pleased to refer to the
reply given to Starred Question No.
161 on the 18th February, 1964 and
state:

(a) whether Government have de-
cided to issue a special commemora-
tion stamp on the occasion of the
quadri-centenary of the birth of the
world poet and dramatist, William
Shakespeare;

(b) if so, the particulars regarding
the denomination and design; and
(¢) it not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Posis and Telegraphs (Shri
Bhagavati): (a) Yes Sir.

(b) The stamp will be in the 15 nP.
denomination. The design is under
. preparation.

(c) Doeg not arise,

Ban on Movement of Foodgrains

*837, Shri Jashvant Mehta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether State Governments of
Madhya Pradesh and Maharashtra
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had taken sanction from the Central
Government to put a ban on the
movement of foodgrains in the same
zone that is from Madhya Pradesh
and Maharashtra to Gujarat State;
and

(b) if not, the reasons that led to
the_ ban on the movement of food-
graing in the same zone?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). No ban was
imposed by the Governments of
Madhya Pradesh and Maharashtra on

the movement of foodgrains from
their respective States to Gujarat.
With effect from 23rd March, 1964,

however, cu:h of the States of Maha-
rashtra, Gujarat and Madhya Pradesh
has becn constituted into a separate
wheat zone. From that date, move-
ment of wheat or wheat products
from any of these States or into it is
prohibited except under permits.

Railway Workshops

1675, Shri Sonavane: Will the Min-
ister of Railways be pleased to fur-
nish a statement in respect of each of
the Railway Workshops for the year
1962-63 showing:—

(i) the expenses on direct lab-

our;

(ii) the walue of stores consum-
ed; and

(iii) the cost of wages and sala-
ries of the Supervisory
Staff—whether engaged in

the Workshops or in the

Workshop offices?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2611/64],

P. & T, Offices in Orissa

1676. Shri Ramachandra Ulaka:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of (i) Branch Post
Offices; (ii) Sub-Post Offices and (iii)
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Public Call Offices in Orissa as on
the 31st December, 1963; and

(b) the number of such offices pro-

Pposed to be opened in Orissa during
1964-657 !

The Deputy Minister in the Depart-

‘ment of Posts and Telegraphs (Shri
Whagavati): (a)—
(i) Branch Post offlces . 3927
(ii) Sub Post Offices . 353
(iii) Public Call Offices . 191
(b)—(i) Branch Offices 220
(i) Sub Offices . 7
(iii) Public Call Offices 20*
*Subject to availability of stores

‘in time,
Telephone Connections in Orissa

1677. Shri Ramachandra Ulaka:
"Will the Minister of Posts and Tele-
Zraphs be pleased to state:

(a) the number of applications
pending for grant of telephone con-
nections by the various Telephone
‘Exchanges in Orissa as on the 31st
Yecember, 1963; and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
‘Bhagavati): (a) 1451.

(b) Steps are being taken to ex-
pand the capacity of exchanges, so
that pending demands are met to
maximum extent possible consistent
with the available resources,

Accommodation for P, &, T. Employees
in Orissa

‘1678. Shri Ramachandra Ulaka: Will
the Minister of Posts and Telegraphs
be pleased to state:

(a) the number of Posts and Tele-
graphs employees in Orissa State who
shave been provided with Government
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residential accommodation as on the
31st December, 1963;

(b) the amount set apart for this
purpose during 1962-63 and the amount
actually spent; and

(c) the amount allotted for the said
purpose during 1963-64 and 1964-657

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) 422.

(b) (i) Amount provided for cons-
truction of quarter.—Rs, 639,000.

(ii) Amount
404,687,

actually spent—Rs.

(c) (i) 1963-64.—Rs. 553,223.

(ii) 1964-65.—Rs. 572,850,
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Ratiening of Foodgrains

1689 f Shri Yashpal Singh:
"\ Shri Shree Narayan Das:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether in view of grave food
situation in the country, Government
propose to introduce rationing in all
the States;

(b) it so, whether the views of the
State Governments have been obtain-
ed: and

(c) their reaction to the proposal?

The Minister of State im the Minis.
try of Food and Agriculture (Shri
A. M. Thomas): (a) There is no pro-

posal to introduce rationing anywhere
in the country.

(b) and (c). Do not arise.
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Seismic Laboratory in Bihar

1682. Shri P, C, Borooah: Will the

Minister of Transport be pleased to
state: !

(a) whether a Seismic Laboratory
is 10 be set up at Bhaisalotan in Bjhar;

(b) if so, at what cost; and

(c) the reasons necessitating the
setting up of the Laboratory?
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The Deputy Minister im the Minis-

try of Tramspert (Shri Mohiuddin):
(a) Yes.

(b) The expenditure on setting up
the seismological observatory will be
about Rs. 1,50,000 on building and
equipment and about Rs, 15,000 per
annum op staff, contingencles, ete

(c) The Ganga-Brahmaputra River
Commission wanteq a seismological
station to be set up between Dehra
Dun and Chatra for seismic studies
of that part of the Himalayan region,
wherein important dam constructions
have been undertaken. It is, therc=
fore, proposed to set up an observa-
tory at Bhaisalotan, as it is located
near a barrage to be constructed on
the river Gandak and has all facilities
for running a seismological observa-
tory. This observatory will help in
locating seismically weak zones in the
vicinity of the barrage and will also
ke useful in studying the general seis-
nicity of the gub-Himalayan region.

Rallway Wagons

1683 [ Shri P. C, Borooah:
: 'LS]u'i D. J. Naik:

Will the Minister of Railways be
pleased to gtate:

(a) whether it is a fact that the
Indian Railways are in a predicament
as sufficient number of customers are
not forthcoming and a considerable

extent of wagon capacity is lying
idle;

(b) if so, to what extent wagon
capacily ha; remained idle during

the past six months; and

(c) the steps taken to make the
maximum use af wagon capacity
available with the Railways?

The Depuiy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): (a) Recently there has been
some stabling of wagons due to trans-
port  capacity out-stripping the
demands.

(b) The caily average number of
wagony statled on the railways for

CHAITRA 11, 1886 (SAKA)

Written Answers 8315

want of traffic during August 1963 to
January 1964 is given below:—

Broad Gauge Metre Gauge

No. %age No. %nse
of of of

wagons stab- wagor s ﬁtl-
stabled ling sta-  blirg

to bled 1o

total total
hold- hold~

ing ing
August "63 . 1646 06 1800 1'B
September’s3 . 946 ©0-4 1923 1°9
October '63 2005 o8 1779 1B
November’63 . 2732 10 1041 10
December’63 . 970 o0°4 501  o-s
January '64 592 02 384 o4

(c) The following are some of the
important measures adopted to maxi-
mise utilisation of available wagon
capacity:—

(1) Ceiling limit on registration .
~of wagons hag been removed.

(2) Loading to destinations gov-
erned by quotas has been
made free except in the case
of traffic for east of Siliguri
and heavy lifis requiring
handling by cranes.

(3) Special facilities to the trade
are being afforded at import-
ant goods sheds so that load-
ing can be done on Sundays
without any difficulty.

(4) Free time allowed for load-
ing of BOX wagons has been
increased ag a matter of faci-
lity to the trade.

(5) In case of coal, a close liaison
is being kept with the Coal Controller
in order to move maximum possible
coal traffic, that can be offered, for
movement by rail.

(6) The attention of the bulk uscrs
of wagong has been specially invited'
to the comparatively easy position re--
garding availability of wagons,

(7) Stepping up of movement pro-
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gramme for construction work on rail-
ways.

(8) Special facilities such as Quick
Transit Service and the integrated
rail-road transport services have been
.introduced.

Development of Tourism

Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. (. Samanta:

| Shri Subodh Hamsda:

"1684, { Shri N. R. Laskar:

Shri Maheswar Naik:
Shri P. R, Chakraverti:
Shri R, Barua:

| Shri Vishwa Nath Pandey:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 346 on the 3rd
‘December, 1963 and state:

(a) whether any schemes have
been drawn up for the improvement
of tourism in the country, in the light
-of the Report submitted by the Ad-
Hoc Committee of senior officials on
the development of tourism; and

(b) if so, the details thereof?

The Minister of Shipping im the
Ministry of Transport (Shri Raj Baha-
:dar): (a) and (b). The decisions
taken for the improvement of tourism
in the light of the report of the Ad-
Hoe Committee on Tourism were in-
dicated in a Resolution which was laid
on the Table of the Lok Sabha on 25th
“March, 1964.

T wiwdm & ford glawd

goW. =t TETETT SrEst : #r
TICE JQT WT HAY AT FTA AT FAC
w1 fF

(%) wwra" F qgava7 gfedm
F fan =w Tar A & #7% faoa
gfaardi & swazgr £ wf 4y;

() =fz 271, AY foq =1 F qar
IF 9T fFaar =7 fFar ;) W)

(m) #w A oxifar ==  F)
Y Q& qfgad & s § 7
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e WX @3 fawmr § SoHEAY
(=it W) - (F) S

(&) f7 ooy =igwT (3
sfaaor TrweT 741 oF fagor s/maz)
w7 oF fufax areeT @ T ar
§7 9% Faar F 9 a ofma ¥
farer & fog fasis soaeqn o1 7 1%
Gl | 3T AEGT I FIAHT 300 IGY
gF £T |

(m) Srer1 & gL # giaag
FART HTATAFAT F ATEIL 97 Y ArfT §

Natiomal Highway No. 6

j’Shri Subodh Hansda:
| Shri 8. C. Samanmta:

Will the Minister of Transport be
pleased to state:

1686.

(a) whether the construction of the
National Highway No. 6 from Howrah
to Kharagpur has commenced;

(b) whether construction of all the
bridges has been completed;

(¢) if not, when it will be complet-
ed; and

(d) whether the earth work has
made any progress and when the
earth work will be completed?

The Minister of Shippimg in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (d). The Section—
Howrah (Joypurbee]) to XKharagpur,
length 78 miles, is being developed
ag part of the programme of construc-
tion of National Highway No, 6 from
Joypurbeel to Bihar border and work
is in progress, Two major bridges
across the rivers Rupnarayan and
Kangsabati, a number of minor bridges
and culverts that fall on this section
of the road were also required to be
built. The bridges across the river
Kangsabati has been completed and
opened to traffic, while the works on
the Rupnarayan bridge and other
structures are in progress. The earth
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work on this Section of the road has
made considerable progress and 93
per cent of it ig expected to be com=
pleted by the end of July, 1964. The
remaining 5 per cent earthwork repre-
sents the work on high approaches
to bridges and is expected to be com-
pleted by July, 1965. The entire work
including the Rupnarayan bridge is
expected to be completed by March,
1966.

nmﬁquﬁ%aa:m

9Ecy. off famy e qeET: w7
‘AAF HAY g aAF F T T ¢

(x) = a2 7= § 5 ¥ farm,
qeey # gafaT WA & amEl 6k
gaufmr 2udl F 9 qemEr F
2 f2zd ¥ F7 20 ] I97 94 X,

() afr &1,
AFATA ;WYL

At fFFY W &1

(1) 37 @rra § awE A
Friagy wT & 7

T wArAT | IqEA (it Fo Fo
Twet) o (F) St oad g Afea
3-93-98%3 F AT TF HIAWET qEfA
?[E & arE @ ¥ I, T IaH
‘W g2y ¥ gaT T

(@) w= &1 FE THAR A
‘g 1 X ogmfa #1 ATRT Fae
%000 TIY & AFIT FT P § |

() = s Y @
qataT ¥@d a< q@ed
{5cs. o famag qreag: v
oA AET > TAA FV 30 T4 O

(%) qife T 73 ¥ qav97, 943
¥ AT T, qa%Y ah fEFdr =
gaeTa gl WK

() =7 gdzAmt T F T A ?
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TR wWETY i?ﬂ:ﬂ(‘ﬂﬁo Fo
TwerE): (F) " (@), @ mfeat
FT ¥3 gHEAM £% | 3TF F v g92Ang
¥ o=t w5 = ft F w1, 9 =
FANFEN F werar ga3 ami a1 Ty
F T, 4 Fifa® ITEFT § &ET F
FTIW, OF THZAT IHT ART ¥ ST
§F Fro W@k A aEfEE 9N
(A

RIS § FTHaAl

1%ce. o femag qeEw: ®N

TR G O T F FUFD (&

(F) 71 ug 9 ¢ f& A3Fdg
98%3 ¥ FEL A7 ¥ wAEAQY AR
feirnaTE 2w § 49 (Zgem @ed)
9 TARAEL AT S HIA I &
e &1 fawat faar &7 9z far
™ AR

(') afz gf, &1 ¢ sivqea & F4T
FTAATEY ¥ AT T g 7

I "ATA F IqEAr (s Fo Fo
THEW) () T Ef 1| g wEAn
R0-99-98%3 # gf |

(@) zream awwry T3 gfes ¥
Ttq AR F1 fONE &Y aOy O ) Wi
# gfqa & wrwer #1 wEr qmn, AfEA
gt 7 fAa & oo 2 ¥ wwTa F%
Fm'% | WEAYW Frermient § I9E
gra a9 & gfemiars MTE & 93Q
TA R

7 ST 7% ¥ TewT

tS&o. =1 fasatra quuEm ;. FOT
¥ 7oA g T T Y I A e

(%) 7ar 7z == 2 fs 3% forma,
%3 1 WINEA 7 9T IARER
Y H1C & A1 WY oY TR T weAl
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G 3T 7 T 0 Forerd w7 AT
¥ =27 OF g% e Tav W O sufer
/T T A

(=) =fz &, @t g v ¥ v
FTEATE #7512 ?

o warerd | 3T (st Jo qo
aweal) () ot 7 AfEa
U-99-98%3 FT @G WT F
AT AT AT 2ot & &= fa
ST T OF FHAIL 9T WY P
AR ML OF AT IF § THU T
fora® I @z a7 1 | #1E gARA AW
gar 1

(&) @3 wwadi £ ox gfafa
A HTHT R AR A7 oY | wfnfy £
FHEAT WIZT ZF F FIXIT FY HATIUAT
& #rao g€ fawd 99 aww wa ATew
ATCFTA KT FIOMT T TF M FHIR
F arer qg W o

Cooperative Marketing

1691. Shri P. R. Chakravertl: Will
the Minister of Food amd Agriculture
be pleased to state:

(a) the steps taken to encourage the
growth of cooperative marketing in
package areas, where the capacity to
borrow and lend is meagre in the
context of a programme for increased
production;

(b) whether it i3 a fact that original
10-point programme had included a
measure of price guarantee, ag an im-
portant ingredient of the package;
and

(c) if so, the existing arrangement
relating to price support?

The Minister of State tm the Mimts-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) For speedy deve-
lopment of Cooperative Marketing
and linking of credit with marketing,
the State Goverumentg have drawn
up a phased pregramme for the dis-
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tricts where the Intensive Agricul-
tural District Programme (Package
Programme) is in operation. Detail-
ed market surveys have also been con-
ducted in these distriets. Specific
measures adopted include (i) setting
up of new Marketing Societies; (ii)
contribution of the State Governments
towards the share eapital of Coopera=-
tive Marketing Societies; (iii) provi-
sion of financial assistance in the form:
of loans and subsidies to Marketing
Societies for construction of Godowns
and appointment of the managerial
staff; (iv) rendering assistance by Cen-
tral Cooperative Banks|State Bank of
India in the form of pledge loans as
well as clean loans to the Marketing
Societies to meet their working capi-
tal requirements; and (v) establish-
ment of processing plants and distri-
bution of production requisites on am:
increasing scale to increase the busi-
ness turn-over.

(b) Yes, Sir,

(¢) In pursuance of the policy of
the Government to assure the culti=
vators that the prices of their produce
will not be allowed to fall below
reasonable levels, the price suppork
scheme which wag introduced for
wheat and rice during 1962 for the
country as a whole (including LA D.P.
districts) was continued during 196%
and was also extended to jowar. The
price support programme for rice and
wheat has been extended for the rest
of the Third Plan period.

HAET T ¥ qEAT qw @ AT

teeR. ot fryfar s : v TR
wrfY 78 TaTy A T F4T 6

(%) 0 qz = ¢ f s
g, fomr s (faER) & qear
F qTAT FTX A &7 W KW © 6 g0
fafrg Y fmasn g ; W

(@) afx g, o & wrw o e
fag TR Wt T AN @ L ?
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. e hrre § I (ot do Fo
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HAYT MT qZAAE F7AT 9T qfrer
F ¥ ogaT 3 €2 q¢ fade a1 awg
AT & 1 afEal & Re ¥, " ou
T sl &1 oF O F gl Ay w
Ared wifz & o gaT Torg £1 gd@r
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wAgATE (TEar) ¥ &= grar § faaar
g AT &, 9 WATHTG A & WY
=gy 1% faaw FdY For o ¥oE

T
Ex-EI Rallway Ward Keepers

1693. Shri Vishram Prasad: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
original seniority of Ex-EIR Ward

Written Answers 8320

Keepers left in the Eastern Zone has
been set right;

(b) if so, whether the similar action
has not been taken in the case of Ex-
EIR WARD Keepers of Lucknow stores
depots falling in the Northern Rail-
way as a result of Zonal Scheme; and

(e) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). The senio-
rity. of Ward Keepers is m.intained
separately for each Stores Depot on
the Eastern Railway. There has been
ng change in this procedure and the
question of setting right the seniority
position in regard to this category of
staff does not arise either in the
Eastern Railway portion or the
Northern Railway portion of the Ex-
E.I, Railway.

Mormugao Port

1694. Shri Sham Lal Saraf: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that at pre-
sent night piloting is not possible in
the Mormugao Port; and

(b) if so, the steps, if any, contemp
lated to bring Mormugao Port, at pai
with other major ports, in this res-
pect?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Yes, Sir
The Portuguese authorities did not
provide facilities for night navigation.
The Third Five-Year Plan proposals
for the port of Mormugao include
schemes which, when completed, will
facilitate night navigation,

q% qrez wer! fama
teay. =ff fpfe fast - 7ar s
wq W wAT qE AT [T FAT KA
fE -

(%) v 72 @= & f& SFR A
wq aF gaw 4% qre ¥ giawy awr-
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qTT-qH1 & AVIIES] & AT WS S
FIT T TFAT %9 577 17 FJ@i 1T
zamrshr; AT

(=) 71 7z 7= & f& Fw=a
(arawiEy, 397 g3w) & SWET @

gz FiFeT d01 &0 4 dqradl &d -

EfFazmaeagrarz aad ?

¥ HT M faer § At (s
qaat) (7)) ot 741 77 7 qwfa
g T TITT R OWA ATH I g7 g,
gy faa 41 2r7 % A o faa oy
F13F J6T F1 T T A=1T TF g1
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Board for Agricultural Machinery and
Implements

1696 Shrimati Maimoona Sultan:
Shri Vishwa Nath Pandey:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether measures to improve
farm tools and to popularise the same
were discussed at the meeting of the
Board for Agricultural Machinery and
Implements held in February, 1964;
and

(b) the decisions taken by Govern-
ment in the light of their recom-
mendations?

The Minister of State in the Minis-
try of Food and Agriculiure (Dr. Ram
Subhag Singh): (a) and (b). Yes.
The main recommendations relating
to improvement and popularisation of
farm tools are given in the state-
ment laid on the Table of the House.
[Placeq in Library, See No. LT-2612/
64]. These recomendations are under
consideration.
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Railway Lines in Vidarbha Regmn
af Maharashtra

1697, Shri Ram Harkh Yadav: Wilt
the Minister of Railways be pleased to
state:

(a) whether Government propose
to build Railway lines in the near
future to connect the different adja-
cent Refugee Townships in the Vidar-
bha Region of Maharashtra in the
Gadchirvli Taluka of Chanda district;

(b) if so, the details of the scheme;
and

(c) the estimated expenditure?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No. !

(b) and (c).
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Commemoration Stamps

1701. Shri S. M. Banerjee: Will
the Minister of Posts and Telegraphs -
be pleased to state:

(a) whether Government have
taken a final decision to issue com=
memoration stamps in memory of°
Late Lamented Biplabi Mahanayak
Rash Behari Basu, Chandra Shekhar
Azad and Bhagat Singh; and

(b) it so, when the stamps are
likely to be issued?

The Depaty Minister in the Depart--
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The pro-
posal has been noted for considera-
tion at the next meeting of the Phi-
latelic Advisory Committee,

€
Bio Gas Plant

1702 Shri Dhuleshwar Meena:
* Shri Ramachandra Ulaka:

Will the Minister of Food and’
Agriculture be pleased to state:

(a) whether any research centres
have been established to pursue the -
research work regarding the bio-gas:
plant during 1963-64; and

(b) it so, the details thereof?
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The Minister of State in the Minis-
try of Food amd Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Re-
search work on the bio-gas plant
which was started at the following
Centres sometime back is being pur-
- sued in 1963-64 also:

(1) Indian Agricultural Research
Institute, New Delhi.

(2) Kora Gram Udyog Kendra,
Vile Parle, Bombay.

(3) Gobar Gas Research Statiom,
Ajitmal, Distt. Etawah (U P.).

(4) Central Public Health Engi-

neering Research Institute,
Nagpur,
(5) National Sugar Institute,

Kanpur.

No new Centre was established in
1963-64.

Corruption Cases in S. E. Railway

1703 I Shri Dhuleshwar Meena:
* | Shri Ramachandra Ulaka:
Will the Minister of Railways be
pleased to state the number and
nature of corruption cases pending in
* South Eastern Railway as on the 31st
- January, 19647

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
: swamy): (a) Number of cases—157.

(b) Nature of cases—

(i) Demand and acceptance of
illegal gratification.

(ii) Securing employment, promo-
tions ete, on false declaration
and submission of false cer-
tificates.

(iii) Fradulent drawal and misuse
of Passes & PT.Os

(iv) Mis-appropriation of Railway
cash, materials etc,

.(v) False maintainance of muster
rolls, manipulation of official
reconds, drawal of false
travelling allowances, etc.
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(vi) Claiming ' of educational
assistance by submitting false
certificates,

(vii) Violation of Service Conduct
Rules.

(viii) Alleged execution of works
below specification by Rail-
way Contractors.

Corruption Cases in Northern Railway

[ Shri Dhuleshwar Meena:
* \_ Shri Ramachandra Ulaka:
Will the Minister of Rallways be
pleased to state the number and
nature of corruption cases pending in
the Northern Railway as on the 3lst
January, 19641

1704

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Number of cases—20E.

(b) Nature of cases—

(1) Accumulation of wealth dis-
proportionate to known sourc-
es of income,

(2) Acceptance of illegal gratifi-
cation.
(3) Cheating.

(4) Misappropriation of Govern-
ment money,

(5) Falsification aof records.

(6) Misuse of Railway material
and labour.

(7) Misuse of passes and P.T.O.3
(8) False T.A.

(9) Impersonation obtaining em-
ployment by concealing ante-
cedents and/or presenting
bogus school ‘certificates.

(10) Excess payment to conirac-
tors causing loss to the Rail-
way Administration.

(11) Acceptance of works and
material below specification.
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S, E. Railway Employees

1705, . J Shri Dhuleshwar Meema:
"7\ Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to state:

(a) the number of Class ILI em-
ployees appointed by the South
Eastern Railway during 1963-64; and

(b) the number of Scheduled Castes
and Scheduled Tribes among them?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) 2323.

(b) Scheduled Castes—310
Scheduled Tribes—80

Rajlway Link between Chemgalpet
and Chinma-Salem

Shri Dharmalingam:
1706. { Shri Mothu Gounder:
|_ Shri Rajaram:

Will the Minister of Railways be
pleascd to state:

(a) whether any survey was made
some time back to connect Chengal-
pet with Chinna-Salem by Railway
via Tiruvannamalaj and Kalla Kurichi
in Madras State;

(b) if so, the recommendations
made by the survey group; and

(c) the action taken thereon?

The Deputy Minister im the Minis-
try of Railways (Shri 8. V. Rama-
swamy); (a) No. A Traffic Survey
was sanctioned in October, 1956 but
was not carried out as the proposal
was not included in the Railway’s
Second Five Year Plan.

(b) and (c).
Cold Storage Plants

1707. Shri Laxmi Dass: Will the
Minister of Food and Agriculture be
pleased to state: |

Do not arise.

(a) whether the Government of
Andhra Pradesh have requested the
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Centre to set up cold storage plants
in Hyderabad and Zahirabad under
the Central Warehousing Corporation,;
and

(b) if so, the action taken thereon?

The Mimister of Btate in the Minia-

try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) A project for construction of a
cold storage of 1,000 tons for potatoes
and 200 tons for fruits at Hyderabad
is under active consideration of the
Central Warehousing Corporation and
the details of the project are being
finalized. Investigations undertaken
by the Central Warehousing Corpora=
tion reveal that it would not be eco-
nomic to locate a cold storage at
Zahirabad.

Transport Co-operative Societies

Shri Gulshan:
1708, Shri Y. N, Singha:
Shri P. H. Bheel:

Will the Minister of Transport be
pleased to state:

(a) the number of transport Co-
operative Societies registered for
Transport permits in the warious
Union Territories during 1960 tu 1964;

(b) the number of Backward and
Scheduled Castes amongst them;

(c) the number of Scheduled Castes
Societies, who have been granted
route permits; and

(d) the total number of Co-opera-
tive Societies who have been granted
loans from the Co-operative Banks to
run the business?

The Minister of Bhipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (d). The informa-
tion reguired is being collected and
will be laid on the Table of the Sabha
as soon as it is available.
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Replantation of Cocomut

1712. Shri Vasudevan Nair; Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any scheme
under consideration to help the re-
planting of coconut; and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) and (b). A
scheme regarding payment of sub-
sidy to the coconut growers for re-
planting disease affected coconut
plantations in Kerala State js being
examined by the Indian Central
Coconut Committee,
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Banasandra-Hassan-Mangalore Road
1714, Shri R. G. Dubey: Will the

Minister of Transport be pleased to
state:

(a) whether it is a fact that Bana-
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sandra-Hassan-Mangalore road is being
developed as ore-carrying road;

(b) the estimated cost of the road

according to the latest revised speci-
fications;

(c) the amount spent so far by the
Mysore Government on this road; and

(d) whether the Central Govern-
ment have agreed to meet 50 per cent
of the cost and if so, the amount
reimbursed to Myvsore State so far?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (d). The Banasandra-
Hassan-Mangalore road is being deve-
loped to facilitate movement of iron
ore. In February 1959, a total grant
of Rs. 4476 lakhs was made for im-
proving this road to single-lane stan-
dard against which a total sum of
Rs. 4459,862/- was reimbursed to the
State Government upto the 31st March,
1963. Meanwhile. the State Govern-
ment have come up with a proposal
for widening the road to two-lane car-
riageway and strengthening the pave-
ment. This work is estimated to cost
Rs. 4'29 crores including the grant of
Rs. 44'76 lakhs already approved. The
Mysore Government have asked for a
grant-in-aid to meet 50 per cent of
this revised cost of Rs. 4:29 crores, the
balance being met by the State Gov-
ernment themselves. This request has
been examined and certain clarifica-
tions regarding the amount of suitable
ore available in the area have been
called for from the State Government.

National Highway No. 13
1715, Shri R. G. Dubey: Will the

Minister of Transport be pleased to
state ;

(a) whether it is a fact that con-
struction of National Highway No. 13
from Chitradurra to Sholapur is in-
cluded in the Third Five Year Plan:
and

(b) it so. the amount provided in
the Plan and the expenditure incurred
thereon so far?

The Minister of Shipping in the
Ministrv of Transport (Shri Raj Baha-
dur): (a) Yes, Sir.
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(b) The amount provided as ex-
penditure ceiling is Rs. 75 lakhs in the
current plan. Estimates of 11 projects
have been sanctioned recently. The
work on these projects is expected to
be staried soon.

Trains to and from Namgal Dam

1716. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is » fact that the
income of out-going ronds and pas-
senger trains from Nangal Dam is from
ten to twelve lakh rupees monthly;

(b) if so, the facilities proposed to
be given to the passengers and em-
ployees on this station;

(¢) whether the work of extension
of this Railway station is pending;
and

(d) it so, the reason therefor?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The average monthly earnings
from goods and coaching traffic at
Nangal Dam station is of the order of
Rs. 9 lakhs.

{b) The amenities proposed to be
provided at Nangal Dam station are
indicated in the statement laid on the
Table of the House.

Statement

(iy Provision of a shed over pas-

senger platform.

(ii) Provision of an additional pas-
senger platform.

(iii) Provision of third class waiting
hall.

(iv) Provision of flush system- lat-
rines in First and Second Class wait-
ing rooms.

latrines, urinals
sanitary

(v) Provision of
and baths with adequate
arrangements.

(vi) Provision of ground hydrants
for washing rakes.
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—-—
-

(vii) Watering arrangements for
station premises.

() Yes,

(d) The Punjab Government having
expressed their inability to bear their
share of cost, the matter is under
further examination by the Railway.

New P&T Division for Manipur and
Nagaland

1717, Shri Rishang Keishing: Wiil
the Minister of Posts and Telegraphs
be pleased to state:

(a) whether it is a fact that a new
Posts and Telegraphs Division has
been created for Manipur and Naga-
land with Imphal as its headquarters;

(b) if so, steps taken to set up the
new headquarters at Imphal; and

(c¢) when the new divisional head-
quarters will be fully staffed and
equipped?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). A Postal
Division and a Telegraph Sub-Division
have started functioning with Imphal
as headquariers with effect from 20th
November, 1963 and 12th February,
1964 respectively.

(¢) The office of the Supdt. of Post
Offices is short by three clerks and the
office of the Sub-Divisional Officer,
Telegraphs by one clerk. Stcps are
being taken to make up the shortage
as early as possible.

Supply of Sugar to Manipur

1718. Shri Rishamg Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantities of sugar demand-
ed by and supplied to Manipur during
the period from 1st April, 1962 to 31st
March, 1964;

(by whether the demand was fully
met and the entire allotment was lift-
ed; v Em

(c) whether Government received
any complaint of diverting from Dima-
pur part of the allotment to  some
places other than Manipur; and

(d) it so, the action taken in the
matter?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) There was no control on
the allocation of sugar to States prior
to 17th April, 1963. During the period
since then and upto the end of March
1964 a quantity of 20275 tonnes has
been allotted to Manipur.

(b) Yes, Sir.
(¢) No, Sir. -
(d) Does not arise.

Caravelle Aircraft

f Shri Ramachandra Ulaka:

1719, L i-i Lasleshear Meena:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 342 on the 3rd
December, 1863 and state:

(a) whether the proposal {o pur-
chase a fourth Caravelle aircraft has
since been considered; and

(b) it so, the result thereof?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). The matter is still
under consideration.

Central Storage Depot, Shaktimagar

f Shri Onkar Lal Berwa:
1720. 3 Shei Yashpal Singh:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) the namber of Class III and
Class 1V employees in the Central
Storage Depot, Shaktinagar, Delhi
who have been working for the lasi
eight years and are still temporary:
and

(b) the number of Scheduled Castes
among them?
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The Minister of State In the Ministry
of Food and Agriculture (Shil A. M.
Thomas): (a) Class III: 5 employees.

Class IV: 17 employees.

(b) Class III: Nil

Class IV; One employee.
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S.C. and S.T. Employees in Delhi
Diivision of Northern Railway

1723 [ Shrimati Ganga Devi:
"\ Shri Sadhu Ram:

Will the Minister of Railways Le
pleased to state:

(a) the number of selections for
promotions from Class IV to Class ITI
and from Class III to Class IT in selec-
tion-grades, held during 1961, 1962
and 1963 by the Delhi Division of
Northern Railway;

(b) the number of employecs
belonging to Scheduled Castes who
appeared in those selections in  each
category ang the number of thosz
who were selected; and

(c¢) the categories for which selce-
tions were held during 1961, 1962 and
1963, and whether the results have
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not been announced so far, if so, the
reasons therefor?

The Deputy Minister in the Ministry
of Rajlways (Shri S. V. Ramaswamy):

(a) and (b),

Class III to

Class IV to
Class IT

Class III

1961 1962 1963 1961 1962 1963

No. of se-

lections 3 3
Nu. uftm-

loyees be-

onging to

Scheduled

Castes who

appeared in

the selee-

tions 6 3 16

Number
selected 1 2 2

*Selections for promotion frowm
Class IIT to Class II are not heid
Division-wise. Accordingly, there was
no separate selection for the Delhi
Division.

(c) 1961 1962 1963
Trains Clerk (Goods Traius
Coachir.g Clerk Al Clerk, Co-
Clerk A.P.W.I aching Clerk
AP.W.I. AP.W.I.

The result in none of these selec-
tiong is pending.

Indian Ship “Jalamamjari”’

1724. Shri Raghumath Singh: Will
the Minister of Transport bz pleased
1o state:

(a) whether it is a fact that “Jala-
manjari”, an Indian ship went aground
on rocks outside the harbour Hartle-
pool in the sccond week of March,
1964, and when a life boat reached
near “Jalamanjari” it also capsized in
the rough sea; and

(b) it so, the particulars thereof?
The Minister of Shipping im the

Ministry of Transport (Shri Raj Maka-
dar): (a) and (b). S.S. “Jalamanjari”
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belonging to the Scindia Steam Naviga-
tion Co. Ltd, grounded off Teesbay
Harbour North East coast of England
on the 14th March, 1964. Ship's re-
port does not contain any mention
about casualty to lifeboat. The vessel
was refloated at 7 Am. on the 16th
March, 1964. There was no loss of
life and she was carrying no cargo.

Parcel Clerks om Northern Railway
f Shrimat Ganga Devi:
| Shri Sadhu Ram:

Will the Minister of Raillways be
pleased to state:

1725.

(a) the total strength and percent-
age of parcel clerks in the grade of
Rs. 250-380 in Delhi Division of Nor-
thern Railway; and

(b) whether any posts have been
given to Scheduled Caste employees
against reserved quota, if not, the
reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-

swamy): (a)—

Total strength of Parcel Clerks
grade Rs. 250-380 on Delhi
Division, 5

Percentage to  permanent
strength of Parcel Clerks. 14

(b) No. No Scheduled Caste em-
ployee was available in the eligible
grades at the time of the last selection.

Railway Line from Guntakal to
Bangalore
1726. Shrl M. Rampure: Will ithe
Minister of Rallways be pleased to
state*

(a) whether Government are con-
femplating to convert the present
metre gauge line from Guntakal to
Bangalore into a broad gauge line; and

(b) if so, when the actual work will
be taken up?

The Deputy Mimister in the Minlstry
of Lailways (Shri 8. V. Ramaswamy):
(a) and (b). The conversion of the
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Guntakal-Bangalore M.G. Section to
B.G. is not a Third Plan Scheme. The
Southern Railway, however, has been
asked to examine the traffic prospects
of the conversion. The Railway's re-
port is awaited.

Air Services

1727, Shri Umanath: Will the Minis-
ter of Transport be pleased to state:

(a) whether there is a proposal to
halt Bombay-Rajkot-Jamnagar-Bhuj
Air service at Kandla Airport on all
days from the 1st October, 1964 instead
of on 4 days in a week as at present;

(b) if so, the reasons therefor; and

(c) whether there is also a proposal
to introduce an air service between
Ahmedabad and Kandla and if 30,
when?

The Minister of Shipping in the

Ministry of Tramsport (Shrl Ra)j
Bahadur): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
Telephone Service at Kothagudem

1728. Shri Eswara Reddy: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether the Posts and Tele-
graphs Department are aware of the
fact that telegraph and telephone
services at Kothagudem, KXKhammam
Taluk, Andhra Pradesh go out of order
very often; and

(b) if so, whether any steps are
contemplated to remove the incon-
venience caused to the people?

The Deputy Minister im the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) The Telegraph and
Telephone Service for Kothagudem
has been adversely affected due to
heavy incidence of copper wire thefts
in the locality. Some shifting of the
lines necessitated by doubling of the
Railway tracks also caused interrup-
tions.
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(b) Attempts to minimise copper
wire thefts are being made in consul-
tation with the Andhra Police. The
possibility of replacement of copper
wire by copperweld wire in this area
is under active consideration. Addi-
tional lines and equipment are also
being installed for meeting the require-
ments of telephone and telegraph
services connecting Kothagudem.

Cooperative Sugar Mills

1729. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose to
give permission to set up co-operative
sugar mills in the State of Uttar Pra-
desh during the Third Five Year Plan
period; and

(b) if so, when and where?

The Minister of State in the Minis-
try of Food amd Agriculture (Shri
A. M. Thomas): (a) and (b). A num-
ber of applications for establishment
of Co-operative Sugar Factories in
differcnt places of Uttar Pradesh as
also in several other States arc under
active consideration. Final decisions
on thesc applications are expected to
be taken very soon.

Catering Establishmenis on Southern
Railway

1730. Shri A. V. Raghavan: Will
the Minister of Railways be pleased
to state:

(a) the steps taken to encourage
co-operative  societies in running
catering establishments on the
Southern Railway;

(b) whether there is any proposal
to encourage the India Coffee Board
Workers' Society in running catering
establishments; and

(c) the number of Co-operative
catering establishments in existence
on the Southern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (c). Contracts for
running catering establishments, that
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is, vegetarian and non-vegetarian
refreshment rooms and restaurants on
all Railways including Southern Rail-
way are open to all experienced
caterers including the co-operative
societies of actual workers. These
contracts are awarded after calling
for appli¢ations by giving due publi-
city. However, no applications have
been received from any Co-operative
Society in response to such invitations
on Southern Railway. There are,
however, Co-operative Societies having
‘fruit’, ‘tea stall’ and ‘milk vending'
cgntracts at certain stations on
Southern Railway.
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PAPERS LAID ON THE TABLE

NoTIFICATION 7e MARKEr LoANS
FLOATED IN 1964-65

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of the Ministry of Fin-
ance Notification No. F. 13(3)-W&M/
64, dated the 30th March, 1964, re-
garding Market Loans floated by the

Central Government in  1964-65.
[Placed in Library, See No. LT-
2601/64],

RuLEs UNDER MaJor Porr TRUSTs AcT

The Minister of Shipping in the
Ministry of Transport (Shrli Raj
Bahadur): I beg to lay on the Table
a copy each of the following Rules
under sub-section (3) of section 122
of the Major Port Trusts Act, 1963:—

(1) The Major Port Trusts (Pro-
cedure at Board Meetings)
Rules, 1964, published in Noti-
fication No. G.S.R. 298 dated the
290ih February, 1984. [Placed
in Library, See No, LT-ZGOZ;’B**].

(2) The Major Port Trusts (Pay-
ment of Fees and Allowances
to Trustees) Rules, 1964, pub-
lished in Notification No. GSR.
299 dated the 28th February,
1964. [Placed in Library, See
No. LT2603/84].
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the Table
ORDERS UNDER ESSENTIAL CoMMOD]-
TIES ACT, CENTRAL WAKEHOUSING CoOR-
PORATION (AMENDMENT) RULES, AND
ANNUAL REPORT OF CENTRAL WARE-
HOUSING CORPORATION FOR 1062-63.

The Minister of State in the Minis-
¢ry of Food and Agriculture (Shrl
A, M. Thomas): I beg to lay on the
Table:

(1) A copy each of the following
Orders under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955:—

(i) The Delhi Wheat Products
(Export Control) Order, 1964
published in Notification No.

8345

G.S.R. 478 dated the 19th
March, 1964,

(ii) The Rice (Andhra Pradesh)
Price Control (Second
Amendmenty  Order, 1964
published in Notification No.
G.S.R. 481 dated the 20th
March, 1964.

(iii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Order, 1964 publish-
ed in Notification No. G.S.R.
511 dated the 23rd March,
1964.

{iv) The Rice (Andhra Pradesh)
Price Control (Third Amend-
ment) Order, 1964 published
in Notification No. G.S.R. 512
dated the 23rd March, 1964

(v) The Rice (Uttar Pradesh)
Price Control (Second
Amendment) Order, 1964

published in Notification No.
G.S.R. 513 dated the 23rd
March, 1964.

{vi) The Rice (Madras) Price Con-
trol (Third Amendment)
Order, 1964 published in Noti-
fication No. G.S.R. 514 dated
the 23rd March, 1964,

(vil) The Rice (Madhya Pradesh)
Price Control (Third Amend-
ment) Order, 1364 published
In Notification No. G.S.R. 513
dated the 23rd March, 1964,

fviil) The Rice and Paddy (Assam)
Second price Control
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Committee
(Amendment) Order 1064

published in Notification 516
dated the 23rd March, 1964,
[Placed in Library. See No.

LT-2064/64].
(2) A copy of the Central Ware-
housing Corporation (Amend-

ment) Rules, 1964 published in
Notification No. G.S.R. 294 dated
the 28th February, 1964, under
sub-section (3) of section 41 of
the Warehousing Corporations
Act, 1962. [Placed in Library.
See No. LT-2605/64].

(3) A copy of Annual Report of
the Central Warehousing Cor-
poration for the year 1962-63
along with the Audited Aec-
counts, under sub-section (11)
of section 31 of the Warehous-
ing Corporations Act, 1982
|Placed in Library. See No.
2606 /64].

STATEMENTS re DEMANDS 10R GRANTS
(RatLways) 1964-65

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): [ beg to lay on the Table
thre gtatements containing replies to
Memoranda received from Members
in respect of Demands for Grants
(Railways) 1964-63. [Placed in Libh-
rary, See No. LT-2607/64].

12.034 hrs.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-FOURTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Twenty-fourth Report of
the Public Accounts Committee on
Appropriation Accounts (Civil), 1961-
62 and Audit Report (Civil), 1963 re-
lating to Ministries of Scientific Re-
search and Cultural Affairs (now
FEducation); Transport and Works
Housing and Rehabilitation.
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12.03-1 hrs,
DEMANDS FOR GRANTS- contd.

MINISTRY OF IRRIGATION AND POWER—
contd,

Mr. Speaker: The House will not
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Irrigation
and Power. Out of six hours, one
hour and 25 minutes have been ex-
hausted. Four hours and 35 minutes
remain. Shri Igbal Singh.

Shri Igbal Singh (Ferozepur): Mr.
Speaker, Sir, I congratulate the hon.
Minister for Irrigation and Power on
the fine work he has been doing
during the last few months and
especially in the settlement of dis-
putes—the inter-State disputes and
other disputes—about the rivers as
between State and State and as
between one part of the area and
another part of the area. It is a great
work that he has done. He is a great
technical man. I think that as far as
the seliling of disputes and as far as
the progress of this Ministry are
concerned, he has handled them in a
quite remarkable way.

I shall first deal with the points
which have been dealt with by my
hon. friends, the previous speakers,
and that is, minor irrigation. The
work on minor irrigation is mostly
done by the Agriculture Ministry
which lacks the technical personnel.
Thal is why there is so much of lag
in the minor irrigation. It is better
that such suhiects as irrigation, minor
and major, are under the umbrella of
one and the same Ministry, so that
thers may not be any reshifting or
redistribution of the same work.
Where more technical personnel are
required, those works may be given
to the Ministry of Irrigation and
Power, and subjerts such as tube-
wells, tanks and wells, etc, may re-
main with the Agriculture Ministry,
and the other things must remain
with the Ministry of Irrigation and
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Power and the work must be suitably
divided as between the Ministry of
Irrigation and Power and the Ministry
of Food and Agriculture.

The Central Water and Power Com-
mission is a highly technical body.
It has done commendable work in the
last 15 years, and as far as their work
on the national level, is concerned it
deserves credit from all sides of the
House and from all sections in the
country as a whole, But it must be
strengthened. Especially, it must
appoint some consultants for all the
important projects so that the pro-
gress of these projects may remain
constantly under review. We have
appointed foreign consultants, There
are a large number of people in this
country itself. Even in the Central
Water and Power Commission, they
should have a separate wing of con-
sultants 3o that all the work on differ-
ent national projects dealt with by
the Ministry of Irrigation and Power
at the Centre or at the State level
may always be under review and
supervision. Moreover, as far as ins-
pection and planning are concerned,
they must be strengthened so that
more work can be done especially in
the fourth Five Year Plan for which
we are ready with the plans. We
should have all the project reports
and the data and have them verified
by the technical body and the work
must be executed speedily.

The CWPC has taken up one pro-
ject in the Punjab this year, namely,
the Rajasthan canal feeder works.
The schemes submitted by the Punjab
Government, especially the Pong
scheme and the Pong dam scheme
and thc others may be implemented
and they may be examined soon st
that the Punjab Government and the
other Governments concerned may
take up the matter in  their hands
quite early.

8348

Secondly, I was one of the few
voices in this House when the Indus
Water Treaty was negotiated between
India and Pakistan. I was one of the
few persons who was even feeling at
that time that this will have a reper-
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cussion on‘India. Now, more tham due to India and again it is being

three years have passed since the
Indus Water Treaty has been nego-
tiated and signed. The people are
feeling the pinch of that treaty, es-
pecially the people in Punjab and
Rajasthan area, the area of the Sir-
hind canal and the Gang canal. They
are feeling it, because under that
treaty, we have to release the water
according to some schedule. Especi-
ally in the scarcity seasons and in
the winter season, the water supply
is quite small. About 66 per cent of
the water is released for Pakistan, 21
per cent for Rajasthan and only 13
per cent for Punjab, and therefore,
additional difficulties are being faced
by the peasants of Punjab and Rajas-
than. Anyway, the treaty has been
concluded, and 1 have nothing to say
about it. Jt is a national problem
with an international treaty, and it is
implemented on an  international
level. This rountry and this House
which have been and which have
sanctioned that treaty, owe something
to that area, to those people, who are
feeling the difficulties arising out of
the trcaty. The time will be over by
the end of 1970 and we shall be no
longer under an obligation to release
any water to Pakistan. But even
after three years, Pakistan can take
water, thal is, in 1973 also, and even
then, the Ministry of Irrigation and
Power may come and say, “Well, we
hoped that everything would have
been done but water will go to Pakis-
tan because we have not completed
our channels” and so on. Now, about
four years are over and nine years
hence, there will be no obligation on
the part of this country to release any
more water to Pakistan; or at the
most. by 1973, there is no obligation.
This country, and especially the
people of that area ran ask that in
spite of all the difficulties for more
than ten years, why this Government,
especially the engineers of the Cen-
tral Government who sre mostly res-
ponsible for the implementation of
that treaty, is not prepared to take
away the whole water which was

released to Pakistan. [t will be a
great day, especially to the people of
Rajasthan and Punjab, when these
people can ask the Central Govern-
ment to retain all our waters for our
own purposes. Now, the foundation
for the utilisation of that water must
be laid. The capacity . of Sirhind
canal must be increased from 4,300 to
6,300 cft, and the capacity of the Gang
canal may be increased from 2,800 cft.
to 4,500 cft, so that the water, especi-
ally during the summer season, may
be released to these areas and we can
grow more cotton in this country.
Especially the long staple cotton is
in great demand, and it can be grown
in that area and it will be in our
national interest. It is in the coun-
try's intercst. That is why I have to
say humbly that this is something
which India owes to that area. That
area is suffering today. The people
of this area can certainly ask whether
evervthing will be done according to
the treaty by 1970, after which we
have no obligation to give any water
to Pakistan. If water is going to be
released to Pakistan even after that,
it will be a national loss and it wili
certainly be a great loss to that area.

For that purpose, the Thein dam
must be implemented. The Punjab
Government has sent the technical
report of the Thein dam to the Cen-
tral Water and Power Commission,
but nothing has been heard about it.
It should be sanctioned at the earliest
so that it may be completed by 1971
when Ravi waters will be released for
India by Pakistan under the terms of
the Indus Water Treaty. If it is
going to be implemented in 1968, they
will say it will require five or six
years to complete it. So, this is the
proper time to take up the Thein dam,
so that we can take the water that
is now released to Pakistan and at
least in or by 1973 not a single drop
of water, which is due to India ac-
cording to the treaty, may go to
Pakistan.
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Regarding flood control, Punjab
Governmen! has taken the work of
flood control on a war footing. They
are guite seripus. The total allot=-
m:ent for flood control and removal of
waler-logging from Punjab was Rs. 15
crores and they have utilised the
whole amount. From their own re-
sources, the Punjab Government are
spending more than Rs. 20 crores.
They have already spent Rs. 15 crores
and they propose to spend during the
third Plan more than Rs., 20 crores
more, There are a few States who
want to go ahead with great speed.
But then the Central Government
comes and says to them, “No; you do
not go at that great speed”. There
are other States where no work is
done. T have nothing to say against
them; they certainly require help and
the Central Government should give
financial assislance to them. But cer-
tainly the Punjab Government can
ask the Central Government whether
they are going to give any share in
the amount of Rs. 20 crores which the
Punjab Government are spending
from their own resources. The loss
to Punjab due to water-logging and
other things is a national loss. If
somebody wunts to do work, the Cen-
tral Government should help, because
Punjab is one of the granaries of
India. Cotton and other crops are
required by the country. The Punjab
Government are trying to remove
water-logging and floods by their
own efforts. There is dispute between

Punjab and Rajasthan regarding
Ghaggar. There is dispute bet-
ween  Punjab and UUP. regarding

diversion of water, There is dispute
betwren Punjab and Delhi regarding
Drain No. 8 The Central Govern-
men! should intervene in these dis-
puies in the national interest and not
in the interest of Punjab alone. If
something is being done by the Pun-
jab Government, the Centre should
certainly give financial assistance to
Punjab because the Punjab Govern-
ment is spending from its own resour-
ces. Punjab is not a rich State, but
they are serious people. They have
doner this work in a serious way. If
anvbody in this country wants to see
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work on a war footing, he should see
the drainage and flood control work
in Punjab, where things are being
done in days, which nobody can
imagine in other parts of the country.

Coming to the State Electricity
Board and the implementation of the
Electricity Act, 1 am o1¢ of those yho
think that now tko time has come to
examine the gu.s.ion of the Eleetri-
city Board and State electricity under-
takings by some commission. I am
one of those who think that we should
do away with the Electricity Boards,
because they are just contradictory
phenomena. On the one side, You say
that they should get profits and on the
other side you say they should do
devclopment work which is unprofit-
able, These are two contradictory
things. They cannot go together.
Therefore, rural electrification iz a
subject which may be taken away
from the State Electricity Board and
the whole question may be thoroughly
examined by a Commission at the
national level. As far as electrifica-
fion in rural India is concerned, the
people can wait only tili the end of
the Fourth Plan or, at the most, till
the ond of the Fifth Plan. During
the Third Plan we are expected to
electrify 20,000 wvillages. Considering
the speed at which we are proceed-
ing, I think it will require more than
hundred years to electrify all the
villages. As far as the villages in
India are concerned, in the matter of
education, roads, rural electrification
and irrigation bv tube-wells or
ranals. they can only wait till the
end of the Fifth Plan. Jf we go on
telling them that poles wre not avail-
able, certain other things are not
available, something is not an econo-
mical or paying proposition and so on,
then things are not going to be done
in the way that we want. If we are
really serious ebout it—of course, the
hon. Minister is serious about it; there
was a seminar about a month back
and several people including some
Members of Parliament who wers<
invited gave their views on this sub
ject-—at least Rs. 500 crores should
be provided for rural electrification
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in the Fourth Plan. Then 1,50,000
villages may be electrified during the
Fourth Plan.

In this connection, I would like to
point out one thing. Take the case
of Uttar Pradesh. Out of 1,20,000 wil-
lages they have electrified only 4000
or 5000 villages which comes to only
a very small percentage. How can
the people wait for such a long time?
They are not interested in knowing
whether a particular scheme was not
sanctioned by the Planning Commis-
sion or the State Eleciricity Board or
even the Supervisor or the Electrical
Engineer. They are interested only
in one thing, and that is to get elec-
tricity for running their tube-wells,
for agricultural purposes so that their
agricultural production may go up
and, as a result of that, their standard
of living mav go up. If that is done,
they can also feel proud of the fact
that the amenities due lo them are
being provided by the Government.

Then I come to the question of elec-
tricity charges. In this respect, Mr.
Speaker, I have a special complaint
against this Ministry and, through this
Ministry, against the State Electricity
Board. 1 have a statement here
showing the State-wise average rates
charged for supply of power for agri-
cultural purposes. The people of
North Bihar, practically the poorest
part of our country, pay the highest

rate They pay at the rate of 2344
naye paise per unit for agricultural
purposes. The Jowest in this state-

ment comes Mysore—] think they are
fortunate—and they pay only 493
naye paise per unit. The Central
Government has taken a decision that
the rate should be nine naye paise
per unit. I do not subscribe to this
view. Thereby you are doing an in-
justice to the poor agriculturists.
When you are giving electricity to
big businessmen and great industrial
undertakings at the rate of 2 naye
paise and 3 naye paise, even below
the cost of production, for the agricul-
turists who are doing national work,
who have no other facility for doing
their work, you are providing electri-
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city at the maximum rate. You are,
conscious:y or unconsciously, compel-
ling the agriculturists to sell their
things at fixed prices. Either by law
or by rules or otherwise you make
them sell their wheat, their sugar-
cane at a fixed price, their cotton at a
rate decided by the Government, and
other commodities at fixed prices and
so on. At the same time, Govern-
ment is asking them to pay a price of
24 nP per unit. I am of the opinion
that electricity should be supplied to
the agricuiturists at the same rate as
is being charged from the big indus-
irialists for factories. This Ministry
should have some national policy re-
garding the price to be charged from
the agriculturist for the use of elec-
tricity.

My constituency is the worst suf-
ferer because of the Rajasthan Canal
as thousands and thousands of acres
have been acquired for digging the
canal. We are proud of it and there
was no agitation against the acquisi-
tion of land. At the time of acquisi-
tion, an assurance wag given by the
Minister that the settlement -would be
done in such a manner that there will
he no complaints. Though five or six
~ears have passed, nothing has been
done. There are frequent meetings
between the Chief Ministers, Chief
Secretaries and Chief Engineers of
Punjab and Rajasthan but nothing
has come out as yet. People have
given their lands voluntarily without
any agitation and without any mur-
mur of complaint because it was for
a national purpose. Now they are
making a just demand that they
should be allotted some other land in
lieu of the land acquired from them.
Though committees after committees
are going into this question, nothing
has been given to those people so far.
As our Irrigation Minister is an ener-
getic person, I hope he will persu-
ade the State Government to expe-
dite the settlement of this question.

Here I will refer to another point
When land was acquired for the
Harika pond more than 15 years ago,
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it was more for the benefit of Rajas-
than than for the benefit of Punjab.
Yet, for fifteen years not a single acre
of land has been given to the Harika
pond oustees. Nobody knows where
the file is or what the present position
is. If things are done in this manner
and the grievances of the people, even
when they are justified, are not look=-
ed into people will lose their confi-
dence in the Government. If any
land is taken away from the agricul-
turists for any public purpose like
projects, they must be paid adequate
compensation or allotted alternative
lands. Our Prime Minister has given
this assurance on more than one
occasion. I hope this Ministry will
implement that policy.

Punjab and Rajasthan are hard-hit
this time because of poor crops as
there was no water in the Gang canal
and Sirhind canal. Here I want the
Government of India to consider seri-
ously a question of policy. Better-
ment levy is charged for lands near
Bhakra from the poor peasants. Yet,
the benefits of Bhakra go mainly to
those who utilise electricity; because,
they release water only according to
the needs for generation of electricity.
Even though there was a great
demand for release of water from
Bhakra to the Gang canal, Sirhind
Canal and Sirhind Canal Feeder, they
did not release more water on the
ground that if the level of water goes
down generation of electricity will go
down. If the betterment levy is to be
collected from the peasants, then
water should be released according to
their requirements and not according
to the requirements for generation of
electricity. If, on the other hand, a
project is mainly meant for genera-
tion of electricity there should be no
betterment levy from the peasants;
because water is released only for
generation of electricity and the water
coming for irrigation is only a by-
product. Betterment levy should be
collected only if the project is meant
exclusively for irrigation and there is
no generation of electricity; not other-
wise.
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These are some of the points that 1
wanted to bring to the notice of the
hon. Minister. I hope he will take
note of them, especially rural elec-
trification so that rural India may
progress. With these words, I sup-
port the Demands for Grants relating
to this Ministry.

8336

12.25 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, with your permis-
sion and with the permission of the
House, I would like to make a little
adjustment in the order of discussion
and voting of Demands for Grants re-
lating to the remaining Ministries.

1 propose that the Demands for
Grants relating to the Ministry of
Health may be taken up after the
voting on the Demands for Grants of
the Department of Supply and Techni-
cal Development. This will enable
the Minister of Health to be free by
the evening of the 2nd of April for
attending some very important busi-
ness on the 3rd and 4th of Aprii.

I ualso propose that the Demands for
Grants relating to the Ministry of
Home Affairs may be taken up after
the Demands for Grants of the Minis-
try of External Affairs. The shifting
of dates of the Demands of the Minis-
try of Home Affairs would enable the
Home Minister to have discussions
with the Home Minister of Pakistan
who is arriving here on the 7th April.

Shrimati Renu Chakravarity (Bar-
rackpore): May we know the dates
on which it will be there?

Mr. Speaker: Could he
revised programme?

Shrimati Renu Chakravarity: We
must know just now because our
speakers have all gone. You cannot
change like this.

Shri Satya Narayan Simha: Would
you like me to give that to hon.
Members or would you like me to
announce in the House also the ap-
proximate dates which this adjust-
ment will involve?

give the



8357

Business of the MARCH 31, 1964 Demands 8358
House for Grantg
Mr. Speaker: Yes, that will be be debated this time. Since we have

better.

Shrimati Renu Chakravartty: This
is very inconvenient. How do we
manage now, at the last minute, to
change our speakers and everything?

Mr. Speaker: There is one difficulty
about the Home Ministry at least
because Pakistan says that 7th, 8th
and 9th April are the only convenient
dates to hold a meeting Letween the
Home Ministers.

Shri Sham Lal Saraf (Noniozaled—
Jammu and Kashmir): May I submit
that all the dates may be announced
afresh?

Mr. Speaker. That I am getting.

Shri Satya Narayan Sinha: [ have
got it now. Of course, these dates
also change because when time is ex-
tended the schedule is upset.

Mr. Speaker: From now onwards. ..

Shri Satya Narayam Sinha: Irriga-
tion and Power....31st March; Sup-
ply and Technical Development De-
partments. .. .31st March and 1st
April; Health....1st April and 2nd
April; Industry.... 2nd, 3rd and 4th
April; Works, Housing and Rehabili-

tation....4th and 6th April; Com-
munity Development and Co-opera-
tion....6th and Tth April; Stee],

Mines and Heavy Engineering....T7th
and 8th April; External Affairs....
8th, 9th, 10th and 11th April; Home
Affairs....11th, 13th and 14th April
and Finance and Planning....14th and
15th April.

Shrimati Renu Chakravartty: What
wiil be the dates for Home Affairs?

Shri Satya Narayan Sinha: 11th
April—maybe, towards the end it is
taken up—13th and 14th April.

Shrimati Renu Chakravartty: May

1 beg of you that Home Affairs may
be taken up earlier. If we cannot
have it on the Tth, 8th and 9th, please
let us have it carlier because the
Home Ministry is one of the most im-
portant Ministries which are gomng to

to change it because of

the meeting
with the Home Minister of Pakistan,

we would request that it should come
a little earlier and not on the 11th.

Shri Satya Narayam Sinha: How
could it be earlier?

Shrimati Renu Chakravartty: Why
can it not be? They can be debated
before the Tth....(Interruption).

The Minister of Health (Dr. Sushila
Nayar): May I submit...... '

Shrimati Renu Chakravartty: That
is why I say that it should come
before that. On  Tth, 8th and 8th is
the conference......

Shri Satya Narayan Sinha: Pakistan
insists on it being on the Tth, 8th and
9th. The Pakistan Home Minister is
coming on that date. Therefore we
had to make all these changes; other-
wise, we would not have done so. We
are quite conscious of the inconveni-
ence which has been caused to the
House and hon. Members. But there
is no other go.

Mr. Speaker: He has put 11th. I
am told, there is no sitting sn the
11th.

Shri Satya Narayan Sinha: It is
true. But I would come later to re-
quest the House for that because we

are already behind schedule by 12
hours.

12.29 hrs.

DEMANDS FOR GRANTS-—contd

MINISTRY OF [RRIGATION AND POWFR—
contd,

Shri Mahatab (Angul): Mr.
Speaker, Sir, In the kind of planning
which we have undertaken for the
last several years it is obvious that
irrigation and power should have
taken the first place. When the
Second Plan was under preparation 1
submitted a memorandum to the Plan-
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ning Commission saying that in the
Plan, as it was done in the Soviet

Union in 1928, irrigation and
power should be given such a
position that wultimately the entire
plan could be reduced to the
slogan, ‘“Waler for the field and
power for the factory”. But, un-
fortunately, the Plan, as it has

gone on, has not given that much of
attention to irrigation and power as
it should have and therefore these
two important matters have practical-
ly been relegated to the background
although we do talk too much of
that. When our agricuitural produc-
tion comes to our notice, we think of

irrigation. Whenever the develop=-
ment of industries comes to our
notice, we think of power. But all

the while, both the Central Govern-
ment and the State Governmen:s do
not look upon these two subjects as
the most vital for the execution of
the Plan. I would remind the House
that when Lenin started his Plan, he
gaid that electricity was the first
consideration and that whatever may
happen, electricity must come first.
In one of the meetings, he was asked
as to who was his God. He said,
“Electricity is my God." Now,
Khruschev lays stress on chemicals.
According to him, chemicals tcday is
the most desirable thing to be done in
the Soviet Union. Similarly, in our
country, some items should be made
wital and attention should be fixed on
them. So far as India is conrerned,
there is no doubt that power and irri-
gation are the two main thirgs on
which all attention should have been
concentrated and 1 would request the
hon. Minister—now that he is in-
charge of the subjects—to press on the
Planing Commission to treat these as
the fi~st two subjects without divert-
ing attention to various other matters.

In the Report which has been sub-
mitted, you will find that it has been
admitted and frankly admitted that
the targets which were fixed both for
power and irrigation have nnt been
achieved for wvarious reasons. Now,
for instance, on page 22 the reasons
have been given as to why the targets

17 (Ai) LSD—4.
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fixed for the irrigation potential could

not be fulfilled:

“(i) Targets were pitched optimisti-
cally high at the time of formu-
lation of the Third Pian,

(ii) Delay in the completion of cer-
tain projects owing to increase
in their estimated costs;

(iii) Inability of the States io make
adequate provision for certain
schemes owing to the tigh: posi-
tion of resources;

(iv) Shortage of materials and in-
adequacy of foreign exchange
for procurement of machinery
and spare parts; and

(v) Diversion of funds from conti-
nuing schemes to new schemes.”

May I humbly ask as to which of
these items could not be [ar:zseen?
Is there any unforeseen reason in
this list? All these factors could
have been easily foreseen. Take for
instance, the delay in the compiletion
of certain projects owing to increase
in their estimated costs. I think this
is a permanent disease of all our esti-
mates from the beginning up till now.
Whenever any estimate is inade,
gradually it goes up and up and ulti-
mately it becomes double or trceble or
quadruple of the original estimate.
That is the usual thing. The curious
thing is this that nobody is {zken to
task: nobody is called upon to explain
why a particular estimate has gone up.
The other day, I was looking into the
estimate of the Bhakra Project. I
was surprised to see that it ha: gone
up and up without any explanation
offered as to why this is so. I have
got some personal experience of these
matters. At the first stage, when the
estimates are put up before the Gov-
ernment, they are made so atirective
that any Government will be attract-
ed towards them and the Government
at once approve them. But there are
some catches there which will ulti-
mately compel the Government to go
on agreeing to the rise of estimates-
and nobody knows where tha: will
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end. That is the trouble.
this is not a new reason.

Therefore,

Then, take the other one, the in-
ability of the States to make adcquate
provision for certain schemes owing
to the tight position of resources.
Whenever plans are approved, 1 know
from personal experience that the
Planning Commission take into ac-
count the probable resources of the
States. Therefore, there is nothing
unforeseen in all these things.

I do not understand why these tar-
gets could not be fulfilled. I think
the time has come, whenever any
such targets are fixed, the Central
Ministries ought to see that these are
fulfilled. Otherwise, all our schemes
will go wrong and Plan will also not
produce the desired results. And then
the explanations will start. W2 have
become very proficient in givinz ex-
planations as to why a thing has not
been done. But, I think, herealier we
should see how a particular thing can
be done quickly and efficiently.

With regard to irrigation, I suggest
for the consideration of the hon
Minister who has got vast experience
in this matler that the construction
of field channels and all the ancillary
work connected with a big pioject
should be included in the estimate of
the project itself instead of leaving
them to be done by different agencies.
I know that in many projects, the
necessary irrigation potentia; could
not be created because the anczillary
things could not be done. For the
project, there is one estimate, bi:t the
other works are left to the other
agencies; in some cases, they ara left
to the State Governments, and in
some places, they are left to th2 pan-
chayats, and in some States, they are
left vaguely to the people. 1 do not
know who the peopie are who are to
do it. So, uitimately, the thing is not
done, In one State, I had noticed this
and I had asked the authorities in
charge why the canal water was not
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being used by the people, and tha
authorities replied that the people
had not dug the field channcls, [
asked who were the people who were
to do it. It has not yet been defined
as to who the people are. I would
suggest that there must be some legal
entity or some organisation like the
panchayat which should do that
work. But because that has not been
done, the canal water could not be
used. I would, therefore, suggest that
the field channels and other zncillary
work to be done in connection with
the project should be included in the
main estimate.

The same difficulty also arises with
regard to buildings. You will find
that many fine buildings have been
built up, but the bath-rooms are not
ready, because the public health sec-
tion has not finished its work. Simi-
larly, the electricity department has
not finished its work in some cases,
and thus the whole thing gets stuck
up. Instead of the work being {ivid-
ed in this manner, 1 would suggest
that there shouid be one whole build-
ing project under which all the
work should be done, and the cost or
the interest may be realised from the
people later on by way of tuxation
or rent.

With regard to rural electrification,
I would most humbly submit (hat I
have made a little study of the
use of electricity in many rural
areas. Except in the Punjab where
the electricity is used for industrial
purposes, for small-scale indastries
or for the purpose of lift irrigation—
these are useful purposes, and priority
should be given to the supply of elec-
tricily or these purposes when elec-
tricity is introduced in th2 rural
areas—] know that in scveral Statles
electricity is required in the rural
areas by some rich people in order
to have lights and fans for themselves,
and for that purpose also money is
invested. If the hon. Minister wants,
I can give him the facts and fgures
to show that in many rural areas
where electricity has been introduced,
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the investment has been made not for
the purposes of any rural industry
or for jift irrigation but for the pur-
pose of providing amenities to some
rich persons. ] feel that that kind of
thing should not be allowed in the
beginning.

With regard to rural electricity, are
we so sure that even in the rural
. areas round about Delhi we can sup-
ply it safely for the purpose of :ndus-
tries? I know that in many places,
the electricity supply is only for two
to three hours a day, but on records
you will find a different story. The
result is that no industrial wventure
can be undertaken with the supply of
that much of electricity. But on re=-
cords you will find that rural electri-
city has been extended to so many
areas. This matter should be care-
fully looked into and efforts should
be made to see that electricity is
supplied continuously in order to
enable rural industries to grow. Un-
less that is done, the rural electrifica-
tion programme will not be a success.
1 know that in several States like
Madras, Punjab, Maharashtra, and
Mysore, rural electrification has done
a great work and the same should be
followed in other States. There |is
even a difference in the psychology
of the people. In those States the
people are more industrious than in
other areas. If we want to make the
people in the other areas also more
industrious, then the electrification
programme should be planned accord-
ingly; otherwise, it will not produce
that much result as is contemplated.

In regard to irrigation potential it
has been mentioned that 80 per cent
of the potential has been utilised, It
is a good figure according to me. But
one of the reasons why the pciential
could not be utilised to the maximum
is that in many States, the projects
have been undertaken as insurance
measures, They are not drought areas
as such. For instance, in the areas
where the rainfall is more than 50
inches, about GO to 70 inches, the irri-
gation projects are really insirance
projects. There, the farmer will not
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be inclined to pay taxes for that
insurance. Therefore, he has 10 be
coaxed and persuaded to pay it. The
projects also should take into acrount
the very fact that usually the canal
water is not required scasonally for
all years.

Therefore, these projects there
should make an effort 1o supply
perennial water so that more thun one
crop can be raised. Otherwise, sup-
ply of seasonal water by means of
these projects will not attract far-
mers. The hon. Minister knows that
the canals in the Cuttack and Bala-
sore districts which were dug a hund-
red years ago do not even now have
their full potential utiiised because
they supply seasonally. Who will
take seasonal water, for ins.ance,
during the rainy season? Because of
so much rain, canal water is not want-
ed. I am told by a team whicn has
been appointed by the Planning Com-
mission under the chairmanship of
Shri Thirumala Rao to look in.c the
projects which have been completed
in the course of the last ten years,
that many of these projects have been
undertaken in a similar manner in
various areas. Therefore, the full
potential is not utilised. This has to
be looked into. [nstead of the Plan-
ning Commission taking it up, I would
suggest that the Ministry should take
it up to find out what has been the
performance of these projects which
have been completed in these various
areas, whether they have been pro-
periy utilised or not. This is u.t for
the purpose of blaming anybody but
for knowing for ourselves as {o what
should be done in future. So =2
thorough investigation and survcy of
the work and performance of a!l the
projects completed, particularly these
irrigation projects in arcas where tha
rainfall is high, should be undcrtaken,
For instance, in regard to the Kakra=
par project in Gujarat, T am tola that
ahout 60 per ecent of the water is not
utiiised by the cultivators hocause
they do not require it. I do not know
how that project was sanction:d and
completed. But it has been done. [
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[Shri Mahatab]

_have been told about this authorita-

tively by a team of the Planning Com-
mission.

As I said, these are all matters not
so much for criticism but for our own
gu.dance. In the past, after inde-
pendence, in our enthusiasm, many
works had been undertaken asd ex-
perience has been gained. Bui that
experience has to be utilised and that
can be utilised only when w: know
the result. We cannot go on multi-
plying the mistakes we .have com-
mitted in the past.

As regards projects in future, I
wouid insist that all of them should
be very carefully examined and their
economics very carefully studied. I
have got experience of one project,
the famous Hirakud project, about
which there was much agitation in
this Parliament in 1953 or 1954 and
to go into which the PAC appointed
two sub-committees. Those reports
are also there. There was consider-
able agitation both in the Planning
Commission, in Government and else-
where as to the working of that pro-
ject, and I was defending the project
to the best of my abilitv for the very
simple reason that I was led to believe
by the project report that it was a
very useful project. Now, the result,
as it is coming out, is that th> Orissa
Government is losing as a result of
the p-nject about Rs. 2 crores annual-
lv. Instead of gaining something out
of 'it, the loss is to the tune s! Rs. 2
crores annually. The rate of electri-
city is very much high. I th:refore
suggest that whoever mav be at fault,
the cost of that project should he sub-
stantially borne by the Government
of India. It should not be passed n
to the State Government. Otherwise,
it means onlv passing it on to the
taxpayers of Orissa.

Why I suggest this is for two rea-
gsons. One is that the project was
executed by the then CWINC and it
was financed by the Central Govern=
ment. Naturally, if there has been
anything wrong at any stage, the res-
ponsibility should be undertaken by
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that agency, I mean the Central Gov-
ernment. It should not be passed on
to the State Government. Power
rate is affecting the development of

industries there. The power rate
is high. So industries are not
attracted. Once  industries  are
started, they are subsidised and

the electricity rates reduced. To
that extent, the . State Gov-
ernment loses. This process has been
going on.

So the Hirakud accounts should be
finalised in such a manner that the
project becomes beneficial to the
people of Orissa. The hon. Minister
might ask as to why this should be
done and the project should not be
treated as a purely commercial con-
cern. ] would give an example. -Be-
cause of paying wards in a hospital, ¥
cannot be considered a commercial
concern. So also in this matter the
return cannot be calculated on the
basis of business calculations. This and
many other projects similarly situated
should be treated as welfare projects.
To that extent, a substantial part of
the expenditure should be borne by
the Central Government, that is to
say, money should be sunk Ior the
welfare of the people. If you are
spending money on the health of the
people, why not money be sunk for
the welfare of the people also. I think
there is some force in this.

I am told that this policy has been
adopted in many other cauntries,
particularly Canada. There, the cost
of aluminium is very low because of
cheap electricity available.

With regard to other projects, I am
very glad that the Minister in charge
—1 had a discussion with him not
only with regard to the projects to be
undertaken in Orissa but elsewhere
also—insists on a thorough examina-
tion of all the details, their economics
and feasibility.

I can assure the Government and
the hon. Minister in chargs that
people are prepared to make any
sacrifice for any project provided it
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i8 conclusively proved that although
it will cause inconvenience and loss
to some people, it will ultimately
benefit many. A standard has been
laid down by UNESCO, that if 100
square miles are to be submerged for
any project, it has to be shown that
10 times that area will be benefited.
1f one lakhs of people are displaced
due to a project, it has to be shown
that 10 lakhs of people are going to
be benefited. If this is done, 1 will
be the first person to approach the
people and persuade them tn make
the sacrifices in order to benefit a
larger number. But that has to be
proved by investigation. Partirularly
when a large number of people are
involved or when large cuitivated or
irrigated areas—perenially irrigated
areas—are involved, any proposal to
submerge areas should not be lightly
undertaken. I say this because ] re-
present a constituency where that
kind of project is proposed now. I
have to say this because my consti-
tuents have asked me to represent
this matter here. There are 6 lakh
acres of cultivated land including 1%
lakh acres of irrigated land which are
proposed to be submerged for some
benefit which is not yet known. About
1,000 square miles are going to be
submerged. Nobody knows how many
thousands of square miles w.l be
benefited in the process. All these
have to be fully investigated and as-
certained. It should be shown that
ten times the number of people dis-
placed and the same times the area
submerged will be benefited by the
project. If that is done, I will be
the first man to support it and to bear
the brunt, whatever it may be. So a
proper investigation should be made.
In this case, the CWPC has a responsi-
bility cast on it not only theoretically
but also practically, to examine all
the projects in detail before they give
their seal of approval

I conclude by appealing to the
Minister to take the few suggestions I
have made into consideration hcping
that he will lay more stress nn investi-
gation of projects in all their aspects
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before giving the approval of Gov-
ernment to them

ot wgdt feg ($mar) @ v
RIRE, TWCHEE TS @0 5147 AL
afr g Fir e &7 &gl W wNA
TET & HEHI § G a7a Aol w0
fear s & 1 @ 4 mEr &7 STETEr
o7 a7 agdt 91 W@ g 1 i A farac
FT TAM T [T ST AT AEqT
cife & A1 gua T Fei & 3.3
fuiwmT | oAt & FAr g o |
ad a7 & fr @aw T 9y weer
faar g zlTawme & o frar &
E 74T g7 WATT | B4 TF THT HEEAT
g o fir ordt T g @ AR miT w
7% at fa o & FiTqEEIT 98 Wi
di wg AautsT g 1 fodr &g 9F 1]
geeT g fF wondt & =g 3dr ad
NiAFH oA &1 3 W ITR ATRA
TéG a7 oftmae far mr 93 33
andt & a7 & FeHT T agamar
AT WY F@T HT AHA 0T gE AR
27 i fawat o Fer fast | &f 7 faad
&g qa17 37 g a1 fHF a9 £7 Iofg
& 9 TH LEA F7 g a7 & fay d71r7
w4 € agife @ravE 7 aww IS0
F ag7 dt Feaiaw 43 ¢dr § s’ I
730 1 o fudlr o g § oady
SMATT AL R 9T AT 9147 § 9 @y
g | T 9T QAT FT TIAAH FA A
w4 21 & alF & ar a3t A 71
I A ST A A9 279 I FOOL
W | T TF AT EHTT § AT T A—>y
T EF T FFAT &0

o far Sidew & far g
Fns w3 fas o8 g4 & fa7 5
N D WL BT TE FIH AT TR
& fogfi o) gree gTimm Tod e
§ o fil F @7 s@ifz 7 78I
Taqde A R A Sl wfvwa & w0
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[4 s fe)
o am F< ferr 7 mww fRmo
fas am & 4 W &1 AER
gfeiwd  Sidage wdr W T 0§
WY ¥ w9 w0 qEAr g T W
W F 1 fema &1 oagaa
ST AT W 4E qed & R gw A
AT & FHA, o THo o F THA
o wEIiEEr § qmA wnd F Ay
g 7 w3 ar mw o 0w & 2=
& wran & Fr gt graiew o w6
#1 ZNU TR TEERT T T 1 4
FEAT a7 AT g F AT Aam A
§, afm fggerm F1 wARIT 9]
FEre § fom & ™ wAgiEiTs
gifesm & &1 21 UT wEg I AT
wfas 2. fom &1 ®EAWE qramoe
g€t awAR g @ @ i gaT 7
ZqF a9 AL @ qeAr § o qG; W
SHRIT q7T TIAT AT § U w2
TaifzE @1 § A% faq & wFm fi
ITH TR FIF AL F, ITF OF AAy
T & 1 F7% W ®e mAIqT Trawa 75
gl % gfeqom efat Ft oA H )
gy 7 qears ag § fr s|t @
FELAI AT AT F1 FIA g, HETT
ST FEH FT HETHT 10 4 (741 917 |
FTEEIAT i WS FAd | forn
fegqod AW Wi @ gfarme &,
WTe T73d00 &1 WaA ¥ g1 9.8 AR
FI AT W g1, 9 % W FT IT 0%
hfaed s77 qu 7 gr0 q7 IF
T A S | W Y foadr 22
TR A T E 1
F17 T FL G & | T T aE
W § | I ¥ I FTR AL §
s ot ofwfodz 78F &, 37 9% w3
1 adt ¢ fafaed &1 @1 waw &
T § Baw # fr 95 ITvdAT 1 axw
WA % 1 3Fer st fafrgt ¥
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&) grare fag @ W9 W a1 SR
g

st wgt fag : 7 70737 A1 A9
A AH | R TR AR AT |
& a3 wa veqn Fr 98 910 ST w1
WA § Wi HI FAIA0 FFA A0
Tifed ag #1@ 97 T8 7 gow T
ae F5 TR AL GOm0

¥ qF I W qA AT ARV
gfefrmazyprigam T amm 3
qRH AT & AFE T T 13-
A ®T AT ERT & IWAT AIAAC AT
F 97 giTr FifgT &feA 97 oAz d
TITTA WAEATT F ow § 1 ag
wifAgAnT WAy 78 fim @ &
qforese e & @w & 0 oA
ZTIIF S @A & 1 TR ATR
zaAr Fifgd | AT 7 F 9w § 3A-
fora 7 & F § AV 3T WA A
1 gfrFeaT wzeq & O o gwr
g 1 3°R T & 7 o s w2
g A & faiwedt & @ @
Trfed | ITAT €T 7T § 73 ofr @Ay
fegmam # 9 Z{aiew &1 gRER
& & fad a7 WMATEANT 97 ey
7w foar war afer s a6 2
AT 2933w o @ @ qmr
I FT TTC 9 TP oA AN ¥
g AW & A7 o8  frayt fs
frzgriv A $ g wEi wi ¥
HrYAT THACA 97 350 ZTTTA A FX
9T @ W37 B @ qes FHAE 30
gfear & fod ag s34 91 d qrsdre 3
areit g0 wHo o G qF TeT § P
TR fif AR qEF T AT W F
wew JdT § | ard o § W T qa
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7 31 IFA N zgada 7 fFfaw
FLH IT FT AT IT TET T A3l
®IT AYT 7T AVF My F) gwr a4
&7 zyadal & w0 @ TrAIAl &
T Mg WEFAT FAT § A wfgwess
WEFAT FAT 3, 7 Zzg faeagrd ar
T #7050 AT w7 F, A4 AR
BT FA | BT LW A7 AT HI | AT
TZ T2 T Fom famEw o dar
agY, fawr wifqas @3 & | 70
T EA WO I AHA &1 | X FEAT
7 & zer wran sfdwa SidwEw
& dry 7omr o faay I zyadaw §
T gAL ZqFa & IA% faq o &m
IATY W Bz F I FLA T
At w1 IfEy | s dar A8t
FA A AR g T Fow o & QAv
qEY W fF @ ot aE #1 AR
T} # g TG § 1 W ww iR
HIT 7g At A a1 qow w1 fE@wra
1 FF g T |

12.55 hrs.
[Mr. DEpuTY-SPEARER in the Chair]

T T AT AT FEr oy #
& Fimode wifgr Tmadr s
1 somifer wfm gFmEd
F FAT | g Y g fey dar Ty
& 1 mE @ A & fF et wifT
Tgt T FIRAE ) qEAL § oW A
Frftdr Seaew # qarad aarg
wfea § oo & fod g qwen g 5
g TF W &9l A o, o0 WK
3o, 3o ZATT WY AT qHTAT ¥ |
Tz dr g MRy &Y gred g
g I FATIE FAT § | THE AW
fad ag &an g fF ag miFwe Sa=
o @ar g | Fonufer wfwr &
g WL WY ¥ OF TRAERT &Y
aras &< faar & S€T I w19 w7 =0T
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FIATTEY #Y AT FT TR F© T |
ag ofes w7 R, a7 wfewss
g ¥ gwr g fF ®vitzy 5 fr
w4, AfFT gw e adm | W e
T, AT MA § qeF 1 AQEr agd
@ @ IEAT T ET {700 1 A1 HY A~
3T F7 ITA! AR F Fwrvifed g
TS A qEAT g, AfFT W aR
wq ¥ W &7 B ¢ fF 9r7 qow fan
I & T 973w F) T | 9w
qAIfa® worwa T A7 qiEET sae
g & qRT WY FEIA GG 274~
Fog F oAAd |

THE AR AR A1 @ us weAr
gagag 2 f& m¥am A &1 3w
qAg W, qgiamg w€ FfEF AT A
wEe § 9T oifaw A T WX
o9 IEHIT FLfF FoaT 7T THET
SH FE ar g8 awafe 2 fw
@I AR T T WAL A A
qr o & F F g qIr 9r IR
17 fafaex arga 3 aaa fF ag
WAz ¥ 2z 1 21 ¥ FEA ST
g fmaos a@Fmew g7 g9
mfs o=t & s=E W oWg F e}
FIEA & 92 a9 1S FUEATS F fqT AwT
afere & 379 FET FAT | A AR
FAT a8 759 § A AW AT 97 T
FIA ATY ITHT WAET AN FL TS
W9 7 QAT @O giar & 1 48 T AT
NISH £ | g g9 7 F fod wrw
€T w1 fOReT awd | W 3
aT F & FIH WG =EIq F) 2
& @ aE W T 7 0 F g
o fawa & fogw wigs wo ¥
TH § 3T ¥ aga FIHI T 93 14 |
T AT FES 9 W AT T@ 2
@Y E W FEF A A 4G § )
T FET ¥ ¥ e TG ATHA
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[ wedr fe]
T wwen snar 2 1 & arwn g fF aew
TAT & F7T qQO T famr T
da wFuA T FeIE ¥ Al
g | 7 em g &, AT Al
§ AT 37 gd @ Fw@a g
FTOZ | IFR FAE ¥ AL

wifmr agfr st WY & wgl vgi gl
frr ot 2§ ¥ A7 wawa T30 491 2@
& %, G g0 § A8, o agr Ayt F
Il Fwg & IO w -
i @1 v 2 wWEw &Y
WA & gr W & 1 394 fan
rg st § f& et ol gEEw ad
qgt 9T W9 qq @19 A &1 e
ft T@ | W 3AA FT IAWE IE
& 7@ U @ Jga & gAvE AT g1
wmaT | TeE § fomdr 7.3 F 37 &
3T & AFE i TET 1 W g7 qrA
T QAT AT AT F 1 78S (&8 37 v
7w v&Q 2| AlFw 2z wFAF
g & gt o5 Fa1 7Y £, A% d
FFA ¢ q waT fawar £ fr 0@
2 W & | T THTAT F4 aF Z 7
1 w0 ¥ & T 9581 gam ¥ Wi
EAaqd @MU | W Al § &7 9w
q1q 37 F@Ta wedr § | @ ;A
qiem 7§ 0

13.00 hrs.

EEQ T gAg & AT W g faw
% § e ¥ I Afm & 998 §
AFNA ZaT B, IE W@ § 99T &
awg § {rfadar qaa gar & S«
&1 WIS AGY OTAT AT AT | oA
qUAl GEA FA FT AT T HHA
1T FT T3 WIAr , A U 9T HIAT
g | g afsn gg gm £ fF A ar
gF HAW ATz 9 § &) 7 af
qa§ sy I} owz§ e § fag
T H) TIH FYATL 7 09 6T T
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UgET FAT g | A AT & fF
gt wigy ¥ fogT e ¥ oaw
gordr TRe &1 | # ag "war
g fir 7 gena @arg @) nan g RAs
F awz & 1 qa aur § fofafaet
®1Z9 T 2z MIA4T 1 I¥ AAF
g7 w7 Prar & 1 5% wmw 385 fan
LT AT T TN G E E | WU AT
59 OTE 419 T AT AT WA a9
FMT FAT TAT agd A7 w@ar § wal
¥ Y THAA AT R )

& wa gw TITIEH & AL F FEAT
e E | maddz 7, #fEe e
|l 7 qOA TTIEF C § I 9T ar
FTTIT T@H FL | IA 3AF] F TTIAT
o & w=wy § 1 AP Swa 9%
Fgt g7t & famsr Fmo awier adt
FT T 1 gfan s & fF a1 ar
737 7 wot fadar 77 Frmai o man
Srorer faan sodr 4y 97 g0k § 277900
7 far fawar @ 1§ F fam o
ST § WA § | TN ¥ W A neR
WY i FET T AfEm

W@ §F 17 dFW &
g fawer @1 www g Al
F1 Fgl fRaqd @ | gAIU @<
wafgfadr @ ar afve & g §
g U9 § AITET T & g £ )
o & fr zrafaws svew &1 qu dar
gw & g gam | gg feer ad 2
et | fEEma e fag eTe der
FT | Wt S fF sEy gfe
F1eF 1 F fA0 99 Fngwa § 1| WY
T Yo FUT TGIT T AIF HAT
gl W 399 § @¥ Fdr g, ar
Far awg g f& et agt 395 @R
grafmme anz & fag @ 7€ F<@r )
gz = . WX 39% fam mger @A
A =fg | wy ggadew ¥ fae
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3 FTA Z, 70 ar fawAr &1 g
F o1 I7ET o ¥ FAem

g7 & mud Td o F A
¥ F% FgAT TMEAT F | WA T
o1 Iw7 w3mF ofigqd) f5e, 74 8
77z, og fad & favw famd sqar
F A F QA &1 3T 1 afFoEr
¢ FF =y sqan g% 1 @4t faeelt F
fera & 53 & YT 57 foral a1 qray &7
feaga QA & 1 Wiy freelt & @9 &
g7 % fag ad & § AT 797 =i
i 3T 4 & fag A arr ST §
TF a7g ¥ uY gAd & faw o) deed
WA 7gT 1 qrAT § ag fear s wr g
AT &z T4 /T AgH nqAgT qEAr
2a 7Y ¥ 1 g7 g@F Havfagt § wafogi
F) qF & fag oAy T fasar | g
& faa wfiedi 7 /1T T8 # AT gF FY
"7 To qto ¥ afeqal fqal &1 @t
agt famar | aTT § F1 IA9T T
g FEF it 1 WY Farar ¥ oA
¥ w4 F faq oF w=wrq gadar g
qgT al ag & agd fadl aF g
| wa R G EIE A1 39 Feat
g Fr Fifgy | W qrEET F A
foedt & faw & o ( %7 719 GFr 7Y
FX WIC &7 T qOF A4 F71 Ay
faeelt & fw A< oz F wfew
& foo & % & | AT g gg AT TET
2 i 3 gOF & @1 39 ara ¥ fo@
dart § f5 s zaF g T fear
wAT A1 F WIIET FIET F HIHRA HIK
srgw fafqet &1 10 & qrow g3
& 1 W TE F) ag et o 7
sy ol &0 1 T fgrmy are &
77 F T BIT A FIHFA T
§TT 9% F17 ¥ Tq IATH T QAT o
FT T FT EAA] HT AFAT GFA1
& ol s FATg § oA A G0
y fad a@rg g W W@ F 1 W AT AT
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@ @ & 37 3@ ¥ At 7 e
#ard aw af & 1 agy % Ao &1 A
W F | YEAAT E TAST oA
FHUSTT A AEEAr aEr FE 4l
WU § 4 T &7 A 590 /i
ag el A qare g1 s wifor o
WY ag AET R At |7 sad i ag
AT T AL § A @79 Hray
& 1 gt fan weast 3§ q99 & o1 @AY
gl gz W wigq g+ faar £ agifs
feedt ag mar &1 wie fesdy 1 qrdY
F a7 gwuw AT ¥ W
g1 mw fet & foo gnaEw
FANATZA AT A FE AT FIfE
HTHTT 37 A0 TAF F AT O I
& & |

& sarar af sem smeam o &
geiR wea g fn fafre agz &
ard HF T30 § S99 GIF AT & |
% awsar g f5 agdAY waar ag &%
fafteec o & | g A T FH FQ
& 1 a2 ag sfwfra< §, o< 37T qeram
& 91T 7g qET I FIH H &1 0 |
afr e gwam &1 & fF d@3E
tw a@ #1 fedhma 7 f5 o 2.
faardfas &, mrzfea & gea €, Tro@)--
Wiz § SAF FETFIF FT FTH HUT g4
¥y« oW @ifmr &1 19 67 379
& & | wT aar frar s &1 gEEI
T AACE FFAE | qA sTA A
T E

Shri P. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, Sir, at the out-
set I have to pay my tributes to the
Minister of Irrigation and Power. He
is not only an eminent engineer but
also a capable administrator and the
induction of his personality into this
office had a salutary impact on the
Ministry. [ would also like to pay
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[Shri P. Venkatasubbaiah]

my tribute to his illustrious predeces-
sor, Hafiz Mohammed Ibrahim who,
with his characteristic gentieness was
able to solve the thorny proclem of
the river water dispute with an ami-
cable settlement among the wvarious
‘States which were vitally concerned
with the sharing of the waters of the
mighty rivers. I appeal to all my hon.
friends from Maharashtra and Mysore
and hope that with this new settle-
ment, there may not be any heart-
burning on the part of any State and
the Centre has pledged itseif to see
that the various projects undertaken
by the States are implemented.

Shri Basappa (Tiptur): There is no
-settlement as yet.

Shri P. Venkatasubbaiah: I would
read the relevant passage frcm the
‘Ministry’s report on page 24:

“Whatever steps are taken it
has been the intention of Govern-
ment that it should all lead to a
practical development of the
region without stopping any pro-
ject nor at the same time injuring
the interests of any other State.”
Shri Basappa: That is no: being
.done.

Shri P. Venkatasubbiah: What more
assurance could be given by the
‘Central Government?

Krishna and Godavari are two
mighty rivers and with all our best
efforts, it would be a Herculean pro-
blem to utilise every drop of water
of these twp rivers, There should be
no fear or apprehension in the minds
of our hon. friends that their projects
will be ignored or will not get their
due share. Our State has made rapid
strides in the development of irriga-
tion but there are stiil arid tracts and
perpetually famine stricken arezs also.
They still require the attention of the
Government. In that case, any black-
spot in our country should neccssarily
receive the earnest consideraiion at
the hands of Government.
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About the second aspect of the
matter, namely, the multi-purpose
projects that have been undertaken
in this country, I request the Govern-
ment to bestow its attention on their
construction. Mighty river-valley
projects have been undertaken such as
the Bhakra-Nangal, Hirakud, Nagar-
junasagar and Gandak. All these
projects have been and are to be
treated in a special way so as to be
completed within the scheduled time.
Whenever a project is started, the
Central Government will give an
initial fillip or financial assistance to
go ahead with the construction of the
project, and as the work gains in
tempo, when it is accejerated, the
financial assistance of these major
projects should also be enhanced.

I would, in this connection, bring
to the notice of the hon. Minister
that so far as projects such as Bhakra-
Nangal ctc,, are concerned, thz cen-
tral assistance went on increasing as
and when the tempo of the work went
on gaining, but in the case of the
Nagarjunasagar project, though it has
been gaining in tempo and is proceed-
ing at a quicker pace of construction,
and the same quantum of financiai
assistance is being given, that will not
fulfil the target date of the construec-
tion of the project. So, whatever be
the project, wherever it is, I would
earnestly request the hon. Minister to
make it a point that as the project
picks up the tempo of work and when
the construction goes ahead, the finan-
cial assistance of the Central Govern-
ment should also keep equal pace with
the tempo of work that is being
achieved.

The next point that T would [ike to
make i3 that the Nagarjunasagar pro-
ject in my State, which is being con-
structed at the cost of nearly Rs. 137
crores, has been a great financial drag
on the resources of our State. So far
as the third Plan outlay is concerned,
the investment of the Andhra Govern-
ment is nearly Rs. 50 crores from its
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own plan resources, to finance this
huge scheme. The Andhra State,
which is one of the granaries, like
Punjab, of this country, has been sup-
plying rice to the extent of eight lakh
tons to be consumed in other parts of
the country. That being so, where
there are facilities of agriculture,
where there are facilities of creating
more irrigation potential, where more
land could be brought under irriga=-
tion, where gigantic projects as the
Nagarjunasagar project are under-
taken, it should not be the policy of
the Central Government to leave it to
the fate of the State Government to
go on with its projects with all the
implications involved. I would like
to point out to the hon. Minister that
when we take the comparative deve-
lopment of southern States like Madras
and Andhra, since a big project like
the Neyveli project has been taken
outside the State plan, since it is being
financed entirely by the Central Gov-
ernment, Madras has been able to go
ahead with other developmental pro-
jects, and today, we can see that €0
per cent of the villages in the Madras
State has been electrified. They were
able to have tremendous deveiopment
in the matter of rural electrification
and developmental projects. To that
oxtent, the Andhra State has been tied
up with the huge, gigantic project
The Central Government would do
weil to consider this. The same is
the case with the Rajasthan canal too.
The other day, a Member represent-
ing Rajasthan had also made a similar
complaint that the entire finanres for
the construction of the Rajasthan
canal should be taken up by the Gov-
ernment of India. Therefore, the
Central Government will do well if
they will come to a speedy decision
for financing this huge project from
out of the financial resources of the
Central Government themselves, and
leave the State Governments to go
ahead with their smaller plans like
rural electrification, minor irrigation,
etc.,

I may mention another project, and
that is, Pochampad. I would like to
point out that this is one of the best
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projects that could give immediate
benefits to the farmer. The level of
the Pochampad canal's reservoir is
more or less at the bed level, and
immediately after one or two years
of the beginning of the construction,
the benefits will begin to accrue there.
So, the plan shouid be accelerated so
as to see that this project is con-
structed as quickly as possible.

Coming to the most famine-striken
areas of Rayalaseema, where there are
many ghastly instances, just on the
analogy of Rajasthan, where hundreds
of thousands of people have been
dying because of famine and pesti=-
lence, I would request the Minister to
see that the Tungabhadra high level
canal, which is the only source to pre-
vent famine in those areas, is taken
up and completed as quickly as possi-
ble. The present indications are that
for the Tungabhadra high level canal,
first stage, a capifal outlay of Rs. 13
crores has been sanctioned, and it has
been stated in the report that it will
be completed by the end of the third
Plan. As per the present indications,
and seeing the progress that hss been
achieved, 1 am of opinion that it may
not be possible for this project to be
completed by the end of the third
Plan.

Another aspect of the matter is that
the first stage of the Tungabhadra
high level canal has been administra-
tively sanctioned; finances have been
worked out, and the work is in pro-
gress. I want the hon. Minister to
see to the other aspect also: the second
phase of the Tungabhadra high level
canal has also received the technical
sanction and has had the clearance of
the Central Water and Power Com-
mission and it has so far not had the
administrative sanction. This second
stage may soon be sanctioned, so that
the worst-affected areas of Cuddappah
district and the whole of Rayalaseema
can be benefited by this project.

In Rayalaseema area, there are
many medium irrigation projects to
be executed. For instance, the Gazula-
dinne project and the Varadaraja-
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swami project are two medium-sized
projects of these scarcity areas which
have been recommended by the State
Government. As a matter of fact, the
inauguration or the foundation-stone
laying ceremony of these two pro-
jects has also been held by the then
Chief Minister and now the Minister
of Labour and Employment in the
Union Government. I would like the
Minister to see that these two pro-
jects which have been agitating the
minds of the people for a number of
years should be taken up. So far as
the Gazuiadinne project of the Patti-
konda taluk of the Kurnool district is
concerned, for the last 60 to 70 years,
an agitation has been going on. Some
preliminary and detailed investigation
have been made, but it has no. even
seen the light of day.

In these famine-stricken areas,
there are many magnificent tanks
which have been silted up and which
are not giving as much irrigation
facilities to the people as are reruired.
So, as the Minister is an eminent
engineer, I would earnestly put tha
proposal before him, namely, that he
should see that research is to be con-
ducted as to how far it is possible to
desilt these tanks with least expendi-
ture. For instance, as far as the Cum-
bum tank is concerned, 10,000 acres
are being irrigated by it, but 14 feet
have been silted up, with the result
that every year, the land under irri-
gation is coming down, and acarcity
conditions are prevailing in those
areas.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up. The number of hon.
Members on the Congress side is very
large.

Shri P. Venkatasubbajah: I hava
taken only about five minutes.

Mr. Deputy-Speaker: He has taken
about 14 minutes, He must conclude
in two or three minutes,

Shrl P. Venkatasubbalah: Coming
to rural electrification, I would hke to
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submit that the position of Anchra
Pradesh has become very much
depressing. Formerly, in the list, it
was sccond ffom the bottem, Assam
being the lowest. Now, after the
third Five Year Plan, it will become
the last, with only 12 per cent of the
villages to be electrified by the end
of the third Plan, whereas Madras has
gone ahead; its percentage is 60 in
regard to rural electrification. Keep-
ing these facts in view, I request the
Minister to see that more attention is
given to the rural electrification so
far as Andhra State is concerned.

About the formation of the grid and
the State Electricity Board, I would
like the Minister to see that the State

Electricity Boards are not merely
appendages of the administrative
departments. More capable people

should be at the helm of affairs to
see that rural electrification preposals
are expedited as quickly as possible.

Shri P. G. Menon (Mukundapuram):
Sir, I wish to join the chorus of tri-
butes that was paid by the wvarious
spoakers here to the Minister in charge
of the Department. 1 have reud some-
where that an expert is scarcely the
person who should be selected to pre-
side over a department; that is to say,
no engineer should be selected to
preside over the department of elec-
tricity nor a medical person to p-eside
over the Ministry of Health. If that
statement is correct, then Dr. Rac has
started with a great handicap. But in
spite of that handicap, I am very glad
to be able to say that he has brought
to bear on the affairs of this Ministry
the impress of his personality and
mark and that the affairs of the Minis-
try are going ahead very well

1 wish also to congratulate ths
Ministry on the decision taken for the
formation of regional eiectricity
boards and to interconnect the power
grids of the States within the region.
I should think that this is an event of
great momentous importance. The
ultimate object, it has been siated, is
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to have an all-India grid, inter-
connecting- the electricity systems of
the various regions. When this object
is achieved, it will indeed be & great
day for our country. ] have read
reports that even the sovereign States
in Europe have joined together for
the co-ordination of production and
transmission of electricity and they
have found that it is to their advant-
age. Our States, creatures as they are
of parliamentary legislation, should
not claim to be sovereign States
and resist the formation of rcgional
grids for the betterment of power
facilities in the country.

I should think that the formation
of these regional boards and the in-
terconnection of the electric systems
of the various States should be follow=-
eq up by certain logical steps. One
of these would be the formulation of
plans for development of power here=
after on a more scientific and rat'onal
basis. Hitherto planning and power
development programmes have been
drawn up on a State basis. The fin-
ancia] resources of the warious States
have been limiting factors in the mate
ter of the s'ze of the power plans of
thos» States, Although electric poten=
tial—hvdro-electric and other poten-
tial—was available in plenty in some
of the States, on account of the ap-
proach made by the Planning Com-
mission and the Ministry regardng
developmont of power, the plans of
thos» States were smaller than they
ought to have been, in the country’s
interest.

The States of Mysore and Kerala
are standing examples. I know and
the reports of the Ministry will bear
witness to this, that these two Statoi—
1 am speak’'ng only of the south, be-
cause T am more familiar with condi-
tions there—have very great hydro-
electric potential. Production cost of
power in these States is verv low.
I think about 1:5 nP. per KWH is the
cast of product’'on in these two States
But even so, we find that there is
power famine in these two States on
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account of the fact that there has
been erratic planning on the part of
the Planning ~Commission gnd the
Government of India, In framing the
power plang of States, the authorities
have been mot.vateq by a wrong idez
that there should be self-sufficiency
in power in every State, That is not
possible. Just as you cannot have
seif-sufficiency in the matter of food-
grains or stee] production or coaj or
sugar in every State, so also in the
matter of power production, it would
be a wrong approach if you think that
you should have self-sufficiency in the
matter of power in every State. That
would leag you to this situation that
whereas power can be generated very
cheaply in a neighbouring State, you
will have to produce power at a high-
er cost in the other States. This is
scarcely planning. The characteriztic
of the Indian economy is that no State
is self-sufficient in everything. The
States complement each other and
when al] the States are put together,
we may have self-suffic’ency in India,
It i good that it should be so, It
contributes to the integrity and
strength of India.

Bearing this in mind, I believe that
after the interconnection of the State
grids which has been accomplished in
two or three regions, the next logical
step following the formation of the
regional electricity boards should be
that hereafter the power plans shou'd
b~ formulateq on a regona) basis,
rather than on a State basis. The
Reginonal Plans should be broken up
later into State plans. Take the
southern region, for example. There
you can produce the necessarv power
by exploiting the resources of the My-
sore State and Kerala State. ‘nen
you can produce power at 15 nP, per
KWH there, whv shoulq you preduce
power at 5 or 6 nP. elsewhere in the
region?

Shri N. Sreekantan Nair (Quilon):
Why did you not try to do it when
you were Chief Minister?

Shri P. G. Menon: That is an irre-
levant question. I am speaking for
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the present. As Chief Minister of the
State, could ] have formeq reg.onal
electricity boards? Could I have die-
tated to the Planning Commission

here? To continue, regiona] plans
should bs formulated and not State
Plans. Power plang should be con-

ceived in the best interests of the
country, rather than of individual
State, If that 15 not done, what would
happen would be that in some Siates
where hyde] potentia] is very low,
they will have to go in for thermal
production of power. Therma] pro-
duction of pswer should be resorted
to in the present situation in India
only for compensating for fluctuations
in production of power from the
hydel projects, because although the
capital expenditure required for ther-
mal power and for hydro-eleciric
power i more or less the same, I
understang that the fore'gn exchange
component in the matter of produc-
tion of thermal power is about 50
per cent, whereas in the case of hydel
power, it is only 15 per cent.
we are in difficulty regardirg foreign
exchange, this has to be borne in
mind.

Speaking particularly about Kerala
State, the conditions about which 1
know somewhat intimately, it is ‘ex-
tremely tragic, it is an evidence of
bad planning, of erratic planning, that
in Kerala where power can be genc-
rateq so cheaply at about 1'5 nP. per
KWH and where the hydro-electric
potuntial is very great, presently a

power famine is going on. Prcbably,
that is so elsewhere also in India.
Keorala is now depending upon the

Madras State, whera the pawer polen=-
tia) is comnarat vely low, {2 pet some
power for the mmimum requirements
of the Kerala State. If this iz thpe re=-
sult of planning, T do nnt understand
what planning is for. This iz erratie
planning.

At the time of the formulation of
the Five Year Plans, political and
other ‘nfluence is brought to bear upon
the Centra] Government, the Planning
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Comrpission and other bodies, and in
that process certain Stateg suffer. The
Kerala State js one such example,

Sir, I remember, in the year 1955,
the Kerala Government moved the
Planning Commission for the investi-
gation of the Idiki project. It is a
big project costing about Rs 49 crores.
The ultimate installed capacity will
be 800 megawatts. Although the in-
vestigation was started formally by
Shri G. L. Nanda who was then in
charge of planning and power, al-
though this was done in 1856, and
although the investigation was com-
pleted in three or four years, lhe work
on that project cowid be started only
in 1964. Is this the way power tshould
be developed? 1 see from the report
that this project will be completed
only in the beginning of the Fifth
Plan. Is there not an emergency re-
garding power in India? I would taks
this ppportun'ty to request the hon,
Minister to see that this particular
project is accelerated so that both the
further stages may be completed in
the Fourth Plan itself and power may
be available to that part of the coun-
try.

I would alse like to bring to the
notice of the hon. M nister—probably
he knows that—that investigation with
respect to various projects in the
Kerala State stands completed. T jcarn
that the Peringal Kuthu Right Bank
Project, the Silent Valley Project, the
Pooyankutty Project and the Athirap-
palli Project—I do not remember the
other names—have al] been complete-
ly investigated. There is a puwer
fam ne, as I said, in that part of the
country, That being so, some steps
chould be taken to exploit, and ex-
ploit quickly, the power potentia] in
the State, so that the southern rpegion
will not starve in the matter of
power.

One more point, Sir, ang T would
have done. The forma'ion of these
regional electricity boards for which
there is no statutory sanction—-the
Electricity Supply Act, does not pro-
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vide for it—requires that the Act
should be amendeq to give a statutory
basis to these boards. Otherwize,
nothing can be done. There may be
further need to amend this Act to
gve greater powerg to the central
electricity authority. In appropriate
cases it should be open to the Minisiry
and the central authority to develop
their own power resources. For
example, if g project is very very
big it will be beyond the powers ot
the State Government to take up that
project for development. I should
think that if the capital cost of a pro-
ject is, say, more than the annua] re-
venue of a State, then that wil] be the
test for the Centre to come to the
scene ang take it up as a centra] pro-
ject. In the context of the conception
of regicnal and all-Ind’a grids it would
be in the fitness of things if the Cen-
tre itself should develop power in
certain places where it will be be-
yond the powers of the State Gov-
ernment, financially and otherwise, to
develop them,

Moreover, the State Governments
wil] be interested in taking up the
small projects, because they will give
them power within the next two, thrce
or four years. In the case of these
bigger projects, they wi]] freeze the
funds available with the State and the
results will be available only many
years later. 1 hope these aspects will
be borne in mind. Apart from that,
the Electricity Supply Act, I consider,
is a most imperfect Act, In it; work-
ing it has shown many difficulties. So,
an all round amendment of the Act
is called for.

Finally, I heard—I do not know
whoth»r what T heard °s true—that the
machinery imported for one of the
electricity projects in the Kerala State
from a foreign country is found to ope
defect've. T woulq like to hear from
the Minister whether that is so and,
if that is o, what he proposes to do to
sep that the work is not held up.

Dr. M. S. Aney (Nagpur): Sir, I
congratulate the Union Government
and specially the Prime Minister on
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'including among his ministeria] col-

leagues, Dr. K, L, Rag and placing
him in charge of the Ministry of Iivi-
gation and Power. This selcction is
widely appreciateq in the country as
the appointment of a3 proper man in a
proper place. It was appropriate that
the services ang expert knowiedge of
an engineer of great eminence like
Dr. Rao should be available to the
Cabinet at a time when great engi-
neering schemes have to be launched
in pursuance of the recommendations
of the Planning Commission for the
economic and industria] and agricul-
tural progress of the country at a
rapid rate on stable foundations. This
union of the expert and the highly
technica] nature of job in his charge
is most pleasing, prudent and proifit-
able. This is exactly what Kalidasa
has said in a Sanskrit sloka:

TGS 97@F T AT TAY AT
FEIT

The jewel gogs to the gold to enhance
the beauty of each other thereby. I
coafidently hope that the Ministry of
Irrigation and Power wil] be abla to
show very creditable achievements in
the per og in which Dr. Rao wi!l be
its guiding spirit and driving force.

The Ministry of Irrigation and
Power occupies a unique position in-
asmuch as it has to create and sup-
ply the agriculturists ang the Mmdus-
trialists, big or small, the most im-
portant and indizpensable materials,
water ang power respectively, with-
out which no appreciable progress in
either direction is pessible. Thy Cen-
tra] Waler and Power Commission is
charged with the general power and
responsibility of initiating, ca-ordinat-
ing ang furthering, in consuliation
with the State Governments concurn=-
ed, schemes for the control, conserva-
tion ang utilisat'on of the water re-
sources, throughout the country, for
the purpose of flood control, irrigation,
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navigation and water-power generally,
as wel] as integrated schemes of there-
m2a]l power development and also of
schemes of transmission agnd utilisation
of the electric energy throughout tihe
-country. The Commission has, there-
fore, two wings, the water-wing and
the power-wing. The Ministry has
really done splendid work in the year
1963-64 ang deserves to be congratu-
lated on its achievements. There was
the dedication of the Bhakra prcject
power, the commissioning of the sixth
unit of the Bhakra Power House, the
commissioning of the third unit of the
‘Chipiima Power House in ilirakud
project and two more units in the
Koyna project. Though T would very
much like to reag from the very first
paragraph of the Annual Report a few
sentences to give an idea of some of
the contributions of the major and
medium irrigation schemes and the
commissioning of power plants to the
national economy, I dp not want to
take up the time of the House by do-
ing that. The list of important pro-
jects beginning with Nagarjunasagar
on page 49 and ending with Trisul on
page 77 in chapter VII is enough to
convince anyone about the magnitude
-and vastness of the work undertaken
and furthered in the course of the
year.

Having expressed my genera| ap-
probition ang appreciation of the
great effort which the Ministry has
madz, [ woulqd like to draw tne atten-

" tion of the M.nistry to the spccific
points which are raised in the tcken
motions standing in my name. In the
first cut motion I have demanded that
the scope of the work to be done by
the Central Flood Contrel Board
should be widened. At present, there
is one Central Flood Control Board
constituted to ensure that flood con-
trol measures are formulated and
carried out expeditiously.

There are State control boards set
up in 15 States. While other States
have only one board, the State of
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Maharashtra seems to have {wo State
Control Boards, one for Bombay and
the other for Maharashtra. This is
mentioned in para 2 under the head
“Flood Control” at page 54 of tae De-
mands for Grants. I fing that the
Government of India have set up four
River Commissions to assist the
latter in all technical matters pertain-
ing to the preparation of integraizd
plans for flood control on Inter-State
rivers. The four River Cominiss ons
are: (1) The Ganga River Cuommis-
sion, (2) the Brahmaputra River
Commission, (3) the North West River
Commission and (4) the Central India
River Commission. 1 really go not
know why no separate River Com-
mission was set up for the rivers in
the south of India beginn'ng with
Godavari, Krishna and Cauvery with
the tributaries of all these rivers, Is
the Government of India of opinion
that there is no problem of flood con-
tro] to be tackled by them, so far as
the rivers in the south of Jndia are
concerned because they ars well-be-
haved rivers? The damag= ang de-
vastation caused by these rivers in
the South do not seem to have been
noticeq or been brought to their no-
tice by the Governments of the States
concerned in the South.

From the perusal of the papers
supplied to Members of Parliament
from Maharashtra a few davs ago for
their informat‘on, T find that there has
been no systematic and methodical
attempt to assess the rea) causcs of
those few floods which have been no-
ticed in those reports and the State
Government has so far not realiced
the urgency of taking any flrog pro-
tection work. For the years from
1959 to 1962 the account of floods ends
with the following remarke: “flood
control works proposed anq exc=cuted
and completed in those years —nil” for
al] those schemes which are mention-
ed here, so far as Maharashtra is con-
cerned. They never think 1t necessary
to make a systematic planninz and
give proper attention to what is re-
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quired of them in this matter. My
submission is that the State Flood
«ontrol Boards, if they exist at all in
Bombay and Maharashtra, have not
50 far given any proof of their exist-
ence and usefulness.

1 was surprised to find that the
floods of the river Erai at Chanda
which play havoc every fourth or
fifth year and which had many times
flowed over the fort and submerged
the town of Chanda in the year 1881
and several other years later on,
though with abated vigour, are not at
all referred to in this account. Not
only in the year 1891 but also in 1895
the river over-flowed the fort and the
floods have come to the city every
fourth, fifth or sixth year. I do not
know who made the survey, but some
survey seems to have been made, Yet,
i1 find no mention of this river Erai.
The importance of Chanda situated on
its bank, so far as industrial works
are concerned, is not mentioned in
this report. As a student sometime in
the vear 1893 I had to swim through
the waters of the river in order to
go to my school for a few days. Of
course, the position has improved now.
Yet, floods do come there evervy now
and then and something tangible and
stable ought to be done to see that the
floods do not exceed a particular limit
and cause damage, as they have been
doing so far.

Similarly, the flood of the river
Khui is causing untold hardship to
the people of that area. Three years
back, there were serious floods there
and Pandharkawda, on its bank the
whole town was washed away, a thing
which did not take place for several
years. But 1 find in the discussion of
the recent floods in Maharashtra no
mention is made of that, the Govern-
ment have made arrangements to give
re'ief to the people who have suffer-
ed from floods: cven the floods that
took place during the last ten years
arce not described there. Unfortunate-
ty, I have no time to go into the
details.

17 (Ai) LSD—5.

CHAITRA 11, 1886 (SAKA)

for Grants 8392

Mr. Deputy-Speaker: The
Member should conclude now,

hon.

Dr. M. S. Aney: I shall be failing
in my duty if I do not bring to the
notice of this august House a case
of discrimination of the most unjusti-
fiable character made in the distribu~
tion of relief in the case of a village
in Buldana district in the flood of
Purna river, which flows through
north Vidarbha. I hope my hon. friend,
Shri Rane, who comes from Buldana
constituency will bear me out in what
I say. One part of this village is in
Buldana district. The other part of it
is in the Khandesh District. In
reaching out relief to the people, for
more than five or six days nothing was
done. So far as the people living in
the Khandesh District were concerned,
prompt relief was given but this was
not so for people living on the other
bank which is in the Buldana Dis-
trict. A kind of discrimination was
going on. It was not that such a thing
was deliberately done, It was simply
because the officer did not know what
to do and the other man knew what
and how to do it. This shows that
there were no deflnite administrative
instructions for the guidance of the
officers who are on the spot. Things
like that take place.

Mr. Deputy-Speaker: I have rung
the hell.

Mr. M. S. Aney: I shall take two or
three minutes and finish,

Mr. Deputy-Speaker: There is no
time, Other Members are waiting.

Dr. M. S. Aney: I will only mention
my points which will not take more
than two or three minutes.

The River Commission probably is
the proper body to do the work of
this kind. The River Commis=zion for
the southern rivers has not been ap-
pointed. The hon. Minister may
kindly look into that point.
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Then I shall make a reference to
one important point for which 1 am
beholden to my hon. friend, Dr, Rao,
himself. I had asked for the revival
of the Vainganga Scheme. This
scheme has altogether been abandon-
ed by the State Government and the
Central Government. This was the
only scheme of some importanee so
far as irrigation and power in Vidar-
bha are concerned. 1 am glad that
this information has been supplied to
me by my hon. friend, Dr. Rao. 1In
early 1948, the Electricity Department
of the erstwhile Central Provinces and
Berar State Government formulated
& multi-purpose scheme for irrigation
and power development on the Vain-
ganga river. The scheme comprised
construction of a dam about 154 feet
in height at Devalgaon in the Bhan-
dara District. The dam comprised the
masonry river bed section 2,400 feet
long dykes approximately 17 miles
long with an average height of 50 feet.
The FRL of the reservoir was to be
p'us 785 affording a gross storage of
about 33 mullion acre-feet and a live
storage of about 30 million acre-feet.
The catchment area at the dam-site is
about 17,000 square miles. An irriga-
tion af about 1 million acres was plan-
ned from this project. The total
power potential was estimated at
about 6 lakh kilowatts at 60 per cent
load factor.

I only want to say that it was a very
big scheme and on technical grounds
it was rejected. Now, the Maharashtra
Government has introduced some small
irrigation schemes in the Bhandara
District. I have carefully gone through
the scheme and the notes made by
Government on those schemes for the
last four years. All those schemes
put together do not cost more than
Rs. 1 crores. All of them do not cover
more than a few thousand acres under
irrigation. Even for those four or
five schemes in Bhandara and Chanda
Districts, I find that only the estimated
cost is mentioned zs so much but not
a pie has been provided for anyone
of them in 1861, 19682, 1983 and 1964.
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Some of the river schemes do not get
approved by the Central Government
and the Planning Commission. The
position is like that and I want
Dr. Rao to take interest in it. A very
big scheme has been rejected for
technical reasons which, of course,
may be good reasons. The Damodar
Valley Scheme was revised but was
abandoned. Schemes are revised but
not abandoned if the general useful-
ness of the scheme is appreciated. So,
either revive the Vainganga scheme
or have some other schemes more
judiciously carried out for the benefit
of the people of Vidarbha.

Mr. Dep'ity-Speaker: 3hri Buasappa.
power to cultivators at cheap rates
has been taken up by my hon. friend,
Shri Igbal Singh. Even 9 nP. per
unit in my opinion is a very high rate.
Only this much I can say at this time.
For the remaining points 1 shal] take
some other opportunity.

Mr. Deputy-Speaker: Shri Basappa.
1 will request Congress Members to
take ten minutes each,

Shri Basappa: 1 would take 15
minutes. Excuse me. At least Mysore
should be given 15 minutes.

Shri Surendranath Dwivedy (Ken-
drapara): Mysore has the whole
House with the Deputy-Speaker in
the Chair,

Shri Basappa: Mr. Deputy-Speaker,
Sir, although 1 very much desire to
join all those speakers who paid high
comp'iments to the hon. Minister for
his efficient work, I would like to
reserve it for a future occasion when
the erratic planning to which my hon.
friend from Kerala referred, is cor-
rected and the hon. Minister asserts
himself against the Planning Com-
mission . . .

Shri Sureadranath Dwivedy: Is it
because Mysore and Andhra do not
pull together? .
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Shri Basappa:....against the Plan-
ning Commission in this matter. I
consider this Ministry as very impor-
tant from the point of view of food
production as also industry. I would
rather say that food production is
more important at present and should
have a higher priority than industry.
The slogan that has been uttered here,
namely, “Industrialise or perish” must
give place to or must be succeeded by
“Produce more agricultural goods or
perish”.

It has been reported in the Planning
‘Commission's Report that has been
given to us that our food production
is not keeping pace with the growing
population; still, whenever we say
about our failure in food production,
Dr, Ram Subhag Singh would not
admit it. Let him not admit it; at
least, let him admit this fact that
there is=not sufficient food and agri-
cu'tural production in this country
and therefore it has become very im-
portant. When 71 per cent of our
population lives on agriculture and 50
per cent of our national income is to
be derived from agriculture, produc-
tion becomes all the more important.

My hon. friend, Shri Thomas, some-
times brings in the gquestion of wea-
ther and the gamble in agriculture
and all these things. All these things
are only a sort of excuse. The firm
policy of the Government must be
made known gand carried on. Mere
excuses that the Constitution comes in
the way, that it is a State subject and
therefore, it cannot be improved are
all beyond the matter. Imports and
controls are the answers to our prob-
lem are not at all the correct answers.
Ultimately more irrigation, more
power and more food production is
the answer to solve all these problems,

With regard to irrigation and power
the problem is not one of utilisation
of the power or of the irrigation
potential but of the creation of more
potential. There was a time at the
beginning of planning that we were
thinking of utilisation, that when we
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produce more what we shall do with
it; but now the time has come when
it is not a question of utilisation. 80
per cent of the irrigation potential
has been utilised and the remaining
can be utilised in a short time when
the field channels are dug, Therefore,
as my hon, friend suggested, I would
rother put more emphasis on the
creation of more irrigation potential.
Even in the matter of economic use of
water, greater attention should be
pzid. The Central Water and Power
Coummission must pay more attention.
1 am told that nearly 40 or 50 per cent
of the water will go waste when run-
ning in the channels and in other
ways. Therefore, greater care should
be taken in this regard.

The Central Water and Power Com-
mission will have to be reorganised on
a more scientific basis. For example,
people with the field experience must
be ‘aken in a larger number. I am
told that the deputation quota is get-
ting lower and lower. Therefore
something must be done so that pro-
motion is made even in the deputation
quota itself and it is properly filled
up. Therefore I say that it should be
re-organised. Even in the matter of
Water Research Station at Poona, the
Research Officers must be given all

the encouragement. T am told that
distinetion is made between one
Research Officer and the othe Re-

search Officer and some people rot
without any promotion at all. So,
that aspect also may be gone into.

14 hrs.

Then, 1 would like to say a word
about the rural electricity and also
about the minor irrigation projects.
The hon. Minister, Shri Thomas, I
think bhas said that we require a sum
of about Rs. 1,30,00,000 to see that the
electricitv rate is brought down to 9
nP. for all the agriculturists. That
sum is nothing at all in the growth
of the agricultural production. There=
fore, it should come as a subsidy and
the electricity rate is brought down to
9 nP. for all the agriculturists. When
Mysore can produce electricity at the
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rate of 1.9 nP, I do not know why it
should not be done.

Now, 1 would like to say a few
things about the State from which I
come. The Krishna river is flowing
from Maharashtra to Mysore and to
Andhra and ultimately it falls into the
Bay of Bengal. In this connection, I
would like to draw the attention of
the Minister to the imbalances of irri-
gation potential that are there in the
country. My hon. friend said that
regional consideration should not be
taken into account so far as power is
concerned. ] do agree with him. But
so far as irrigation potential is con-
cerned. where there is ample irrigation
potential. it should be developed in
the interest of the nation. It may be
a liltle different in the case of power
but in the case of irrigation potential,
proper regional development should
take place. Considered f{rom that
point of view. what is Mysore today?
It has got only 5 per cont irrigation
potential that is in the country.
Mvsore was at one time fore-runner
of all the irrigation and power
potential. That State has now lagged
behind. Why is it so? That should
be enquired into thoroughly by the
Minister and the imbalances corrected.

So far as spill-over is concerned, it
enmes to nearly 116 crores after Third
Plan. Out of 600 TMCFT given to
Mvsore from Krishna river, nearly
340 units have been used and 260
units remain, so much so 360 TMCFT
of water has to be wused and we
require about Hs. 321 crores and that
has to be done in ten years. Do you
expect that the State of Mysore, the
Government of Mysore, can afford so
much? It is upto the Central Gowv-
ernmen' tn come forward with grea-
ter Central assistance to see that
within ten years this gap is filled up.
As vou know, Sir. Mysore—a large
part of it—comes under the famine-
stricken conditions All those areas,
Biianur ad Gulbarga—New  Mysore
arra as it is called—are in a very bad
state of affairs. Therefore, I would
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urge upon the Minister to see that
attention should be given to this
aspect of the matter.

I am coming to the problem that has
been stated to have solved as stated by
my friend Shri P. Venkatasubbaiah. I
would gay, the problem has not been
solved. About 600 units of water has
been given to Mysore, 400 units to
Maharashtra and 800 units to Andhra.
It is not a final word. A correct
solution has to be found out. What
are the criteria by which this water
can be shared? The water flows
from Maharashtra to Mysore and to
Andhra. Suppose the Maharashtra
people divert all this water of the
Krishna river to the Arabian Sea by
saying that it is only for jrrigation
potential while they really use it for
power, They may take it to the coast-
al line where there is heavy rainfall
by saying it is for irrigation potential.
But they mainly use it for power
potential. That way, they would take
away the water. Again, the Andhra
people say that they will take it for
Nagarjunsagar project for giving some
immediate relief. What will happen
to Mysore? 1 would, therefore. say
that there mu<t be a good basis on
which the water should be distributed,
say, for example, what is the total
population of the area. What is the
total population in respect of the
Krishna basin? What is the catch-
ment area? What is the cultivable
area in this Krishna besin and the
famine area? All thes:r things should
be taken into consideration before the
water is distributed properly. Again,
if there is more acreage to be irrigated
in the Krishna basin, that factor alse
has to be taken into account. It
should not be, that whenever there
is a sick person, you should draw the
h'ood of another weak person and
give it to him. Before you divert the
water from one basin to other basin—
by all means you do it—wou should
see that it is done properly, not at the
cost of the other and the heads of the
basin iz met first and the surplus
taken out.
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I would like to say a word about
the scope of the Srisailam project or
the Nagarjunsagar project being res-
tricted. What happens is, political

pressures play a part in all these
things.

Shri Surendranath Dwivedy: In
every case, the Government does
things on political pressures.

Shri Basappa: Political pressures
have weighed in favour of Maharash-
tra and Andhra. Where should
Mysore go? The scope of the Srisai-
lam project and the Nagarjunsagar
project must be properly ascertained.
Before they have the diversion of the
Godavari waters, they must not
enlarge the scope of these two pro-
jects. They must do something in
this regard,

Then, 1T would like to say a word
about the Almati dam. The wupper
Krishna project with a certain per-
centage of water is coming up and we
want to build Almati dam which the
Planning Commission do not want.
They want to have Narayanpur dam
so that the waler may be taken to
other places beyond Mysore. I am
not against other States. In lhe My-
sore Scheme that has been submitted,
first in Bigger Almati dam and then
a smaller Narayanpur dam. But the
Planning Commission has reversed the
process. I do not know why. They
have put first a Bigger Narayanpur
dam and then Almati dam with a
little investment of Rs. 30 lakhs. This
has caused great inconvenience and the
political parties are making capital
out of this in Bijapur area. The hon.
Minister should look into all this. He
will see that the hunger strike that is
going on even by some Congressmen
and others is stopped. I am very
happy to say that the hon. Minister
will rise above al] these petty con-
siderations. I know he is a national
figure, even an international figure, in
the matter of power and irrigation.
He will see that the imbalance or in-
justice is not done to any State, I
know he will see that proper justice
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is done to Mysore in all these aspects.
Lastly, I would also say that the 8th,
9th and the 10th units of the Shara-
wati project must be taken up with-
out imposing any condition. After
all, we have agreed about the grid
system and why should any condition
be imposed? If there is any surplus,
by all means you take it. But you
should not lay a condition and say that
You are going to give the clearance
only if power produced is given to
other States. That should not be done.
I am sure the hon. Minister wil] look
into all these things and will see
that justice is done to Mysore.

Shri Yallamanda Reddy (Marka-
pur): Mr. Deputy-Speaker, Sir, I am
glad to see that one of my friends
from my State and also who is an
eminent engineer should look after
the Ministry of Irrigation and Power
at a time when the whole country now
fecls the importance of irrigation and
agriculture. But at the same {ime lot
me remind my hon. friend that he
should not be allergic to the reason-
able genuine demands of Andhra Pra-
desh simply thinking that others might
mistake him. So, I am sure he will
look after the genuine demands of
every State in the country and see
that irrigation and power potentia-
lities are increased to their capacity.

We know in our country only 20 per
cent of the total cropped area is
being irrigated and out of which
only about 10 per cent of the total
cropped area is being supplied with
assured water supply. Therefore, the
need to improve our irrigation condi-
tions in the country is very great in
the dayg of food crisis, when the
whole country is ecraving for food
and when we are importing foodgraing
worth Rs. 150 crores from other coun-
tries. Now, to tackle this mighty
problem, there are three important
factors which the Ministry should take
into  consideration. The Ministry
should give large amounts of financoes
to tackle or to satisfy the needs of
the people of each State. Only Rs. 600
crores have been allotted in she Third
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Five Year Plan out of which till now
only Rs. 293 crores have been spet}t
and we do not know how much is
going to be spent in the di?ming _two
years. As per the suggestions given
by the Ministry itself, there has been
a cut in the target in regard to the
irrigation potential to be created in
the Third Plan, to the extent of near-
ly 20 per cent. But so far as Andhra
Pradesh is concerned, the cut is nearly
50 per cent. 1 do not know why in a
particular State only even to start
with, there should be a cut in the
target of the order of 50 per cent. In
1965-66, the anticipated potential to
be created in Andhra Pradesh is only
18,50,000 acres where formerly it was
proposed to create 34,95,000 acres,
which approximately means a cut of
50 per cent in Andhra Pradesh, where-
as the cut is only 20 per cent in the
rest of the country. I would like the
hon. Minister to clarify how 1 a
particular State alone such a drastic
cut has been proposed.

As far as Andhra Pradesh is con-
cerned, there are so many Dprojects
which have been made to spill over
into the Third Plan. 9 projects spilled
over from the First Plan and 13 from
the Second Plan, and there are 17
new schemes in the Third Plan. Thus,
g0 many schemes have been introduced
into the Third Plan, with the .esult
that virtually the State Government
cannot complete any project to derive
immediate results from it.

Take, for instance, the Nagarjuna-
sagar project which i; considered to
be one of the best ang most import-
ant projects. Because of shortage of
finances, during the Third Five Year
Plan period, Government have allot-
ted only Rs. 10 crores for the current
year. The Andhra Pradesh Govern-
ment have been requesting the Cen-
tral Government to allot at least Rs. 2
crores more for this year, out of
which only Rs. 50 lakhs have been
sanctioned by the Central Govern-
ment go far ang the remaining Rs. 1+ 50
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crores is expected to be sanctioned
very soon. I would request the hon.
Minister to see that this amount is
immediately sanctioned to the Andhra
Pradesh Government during this year,
so that the tempo of the work may
not go down but may be accelerated
further, and immediate results may
be obtained. So far, Government
have spent about Rs. 68 crores on this
project. i{he Andhra Pradesh Gov-
ernment have requested for more
funds for this project, to the extent
of nearly Rs. 12 crores. If this addi-
tional allotment of Rs. 12 crores is
made, the Andhra Pradesh Govern-
ment would complete this project
and nearly 6 lakhs of acres could be
broucht under irrigation immediately
which would result in additional food
production in the country and which
would mean that the burden of the
food scarcity could be relieved {0
some extent. As far as this project,
is concerned, the tota] project must
be taken up and completed so that
maximum benefit may be derived not
only by the State but by the whole
country.

I shall now come to the dispute
on the Krishna-Godavari waters to
which my hon. friendq Shri Basappa
has made a reference. In 1961, there
was an agreement in thijs regard, and
on which every State was agreed.
Later on, some States went back on
the agreement.

Shri Basappa: No, they never rati-
fied it.

Shri Yallamanda Reddy: Techni-
cally it may not have been ratified,
but practically all the Ministers ailten-
ded the conference and with the
guidance of the Centra] Government,
they had agreed to a formula. Later
on, they went back on it on g par-
ticular plea, this way or that way.
After so much of agitations through-
out the country, and after serious
consideration by the Central Govern=-
ment, the then Minister of Irrigativn
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and Power, Haflz Mohammed Ibrahim
with his robust commonsense was
able to arrive at some formula,—
though it resulted in some loss to the
Andhra Pradesh State—which could
satisfy to the maximum the needs of
the people from the commonsense
point of view, because he could see
<learly that all the State Governments
could not complete their projects on
hand within a period of twenty-five
years. Therefore, he gave a tentative
solution by which maximum satis-
faction coulq he given to the different
States, and if there was any adjust-
ment to be made or any amendment
10 be made, it was said that by negotia-
tions ang discussions, we could come
to an agreement.

In the development of the river pro-
jects, the inter-State disputes on river
water distribution have been the most
important hurdle, which must be im-
mediately tackled. The Ministry of
Irrigation and Power at the Cenire
has been able to arrive at satisfactory
solutions in regard to the Jamuna
river and on the other disputes bet-
ween Rajasthan ang UP successfully.
Similarly, I would submit  that the
important gispute on the distribution
of the waters of the Krishna® ond
Godavari also must be solved in a
patient manner without any emotion-
al agitation, because unless this dis-
pute is solved, the development of
these States cannot take place as we
want it.

Recently, the hon. Prime Minister
had laid the foundation-stone for the
Pochampad and Srisailam projects.
But even til] today, these two pro-
jects have not been cleared techni-
cally. As regards the Pochampad
project the report on the medium-
sized project was sent to the Plan-
nirg Commission in March, 1959. 1In
1962, the State Government requested
for early disposal. Again in March,
1963, the hon. Minister made g state-
ment, and in the light of that state-
ment, again, the State Government
sent up their proposal in April, 1963.
The foundation-stone wag laid for this
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project on 26th July, 1963, by the
hon. Prime Minister. Replies were

sent to the comments of the CWPC in
December, 1963. Even til] today,
clearance has not been given to this
project. I do not know why. After
all, the various points raised have been
replied to, and no less a person than
the hon. Prime Minister haq laid the
foundation-stone, but stil] Government
have not given the clearance for the
taking up of this project.

Coming to the Srisailam project,
the Srisialam hydro-electric scheme
was first sent to the Planning Com-
mission in 1959. A separate report
was again sent in 1962, The hon.
Minister had made a statement here
in Parliament in March, 1963. In
accordance with that the State
Government had again sent up
their proposals to the Planning
Commission. Now, the advisory com-
mittee on irrigation“has recommended
some conditions to be fulfilled before
this project coulg be taken up. We
do not know how the CWPC could
come to such a conclusion. In this
cornection, T would like to quote from
the relevant paragraph from the hon.
Minister’s statement in Parliament.
He said:

“In the Andhra Pradcsh, the
Srisailam Hydro-electric project
modified on the basis of the flows
required for the sanctioned Nagar-
junasagar project (264 TMC) and
taking into account the possibili-
ties of diversion of Godavari
waters from Ichampalli and Pola-
varam and inflows between Sri-
sailam and Nagarjunasagar sites.
Further, Andhra Pradesh could go
ahead with their investigated
medium and minor projects or
such other medium ‘or miror pro-
jects as may be investigated in the
near future. It is considered that
the total estimateq withdrawal of
supplies in respect of all these
major, medium and minor pro-
jeets, including existing projects
during the current, the fourtn
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and fifth Five Year Plan, not
exceed 800 TMC from the Krishna
flows.”.

Here, the hon. Minister has categori-
cally stated that the flow at Srisialam
should be 264 TMC. But the condi-
tion laid down by the advisory com-=-
mittee on irrigation is very peculiar
and fantastic. They have said:

“That the present sanction is on
the basis of ultimate water re-
leases of 180 TMC from Srisialam
and that any increased interim
releases would not confer any
rights which prejudice upstream
developments envisaged in the
Union Minister's statement of
March, 1963.".

In the hon. Minister's statement, it
had been categorically stated :ihat at
Srisailam the flow should not exceed
264 TMC, whereas the CWPC has put
the stipulation that the ultimate water
release at Srisazilam should not exceed
180 TMC. Therefore, the Andhra Pra-
desh Government have again reques-
ted the Central Government to imme-
diately look into the matter and give
the technical sanction without any
pre-conditions and at least to recon-
cile the statement of the then Minis-
ter.

Before concluding, T would say a
word about the Vamsadhara project
also. The plans for the project had
been sent to the Central Government
five or six years ago. The concerncd
authorities, the Planning Commission,
the CWPC vr the Advisory Commis-
sion or this commission or that com-
mission, so many commissions, they
have never cleared the project which
was actually agreed upon by the Cen-
tral Government and the State Gov-
wernment. Therefore, I urge upon the
Ron. Minister to see that clearance for
these three projects, Srisailam,
Pochampad and Vamsadhara, is given
immediately, and additional grants to
made the Nagarjunasagar projects, so
that work may be accelerated and the
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country may get the benefit of imme-
diate production from Nagarjuna-
sagar.

Shri N. R. Laskar (Karimganj):
This country is fortunate in having an
eminent engineer of the calibre of
Dr. K. L. Rao at the helm of ths
Ministry. This Ministry is going to
play a very vital role in stabilising and
developing the economy of our coun-
try. It is our experience that though
substantial progress has been made in
transport, power and the industrial
sectors, the economy of the country is
still very much dominated by agri-
culture. The relative slow rate of eco-
nomic growth is due to the insuffi-
cient agricultural production in the
country.

In order to achieve our objective
of more food production, our Gov-
ernment has to tap all resources and
bend all their energy and power in
making progress on the agricultural
front. Here production cannot be in-
creased unless more and more irriga-
tion facilities are provided, We
shou!d not only create more irriga-
tion potential but also ensure that
there is maximum utilisation of that
potential. Also, for rapid industrial-
isation, we must have power and
that too from the cheapest source. In
this regard, the efforts of the Minis-
try must be more vigorous and im-
plementation of schemes be under-
taken more quickly and more solidly.

In the last few years, this Ministry
has given us so many big river valley
projects both irrigation and power, of
which we are very proud. I am not
against big projects as such, but
there should be medium and minor
projects throughout the countryside.
For one thing, these can be complet-
ed within a short period and the
maximum number of people can be
benefited, the benefit reaching every
nook and corner of the country.
Therefore, investigation of these
smal] and minor irrigation and power



projects should be undertaken as
early ug possible; after investigation
is completed, they should not be de-
layed any more for proper imple-
mentation and completion of such
projects,

To citg an instance, in my district
a scheme wag taken up for cons-
wruction of an earthen dam on the
river Barak in 1954. Now we are in
1964. Ten years have passed, we are
still in the investigation stage. I do
not know how much longer it will
take before the scheme fructifies.
This is not even a big project. It is a
mere flood control scheme. The re-
port says that the drilling process is
going on. I would like to know how
much longer time it will take to com-
plete investigation and to construct
this earthen dam across the river
Barak, I earnestly appeal to the Min-
ister to take up this scheme as early
as possible and also come out with a
declaration that within a target date,
say by the end of 1966 or 1967, it will
be completed.

Coming to regional imbalance, other
hon. Members have also spoxen about
it. Take the case of power poten-
tialities in Assam. My State has
tremendous sources of power such as
water, coal, oil and gas. It has been
estimated by expert body that of the
total hydro-electric power potential
in the country, 1/4th is in  Assam
alone. Yet only 001 pver cent of
Assam’s total potential of 10 million
kw hydro power is exploited so far.
Assam has the lowest per capita
power consumption in the country.
So steps should be taken to tap this
enormous hydro potential available
in abundance in Assam. For that pur-
pose, investigationg should be com-
pleted as early as possible and pro-
jects implemented quickly.

The per capita  consumption of
power in Assam in 1980-61 was 3.8

kw. 8c against 4149 kw in Bihar,
4280 kw in Orissa—these are also
backward areas—383.80 kw. in West

Benga] and 38.12 all-India average.
This is the position of .Assam though
every big river and tributarie; are
full of hydro-potential there. So im-
mediate¢ steps should be taken to tap
this potential for the benefit of the
State.

The immediate result of the none
utilisation of its power potential is
that the State remaing the most back-
ward in the whole country. No indus-
try can be set up, because of lack of
power . So the whole area compris-
ing Manipur, Tripura, Mizo Hills and
other areas where these resources are
in abundance should be exploited and
developed so that industries can ¢ome
up and these backward areas can also
stand at par with the rest of the
country.

Regarding rural electrification, I
need not say much because in other
States where it has been done in
terms of thousands of wvillages, while
in Assam only 55 or 56 villages have
been taken up for that purpose, I
would request the Minister to see
what can be done for that area in
regard to rural electrification.

From the report, I find that about
62 projects—hydel projects—have
been investigated. So far as Assam is
concerned, there are oniy two such
projects, the Kopili project and the
Umiom project. They are old project
So no new projects have been taken
up. I ask why Considering Assam's
potentialities, the Minister should look
into this matter and see that our re-
sources are fully exploited.

As regards irrigation, the report
does not give any detailed figures. I
would like it to be more informative
in this regard so that we could make
a comparative study of the position
in various States. However, from the
midterm appraisal of the Plan, we
find that the target for Assam in res-
pect of major and medium irrigation
projects by the end of the Third Plan
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is only 88,000 acres, and even out of
that the anticipated achievement
would be only 7,000 acres. The re-
lative figures in regard to the potential
in other States are as follows Andhra
Pradesh 3.49 million acres, Bihar 3.67
million acres, Madras 1.40 million
.acres, Punjab 4.35 million acres, West
Bengal 2.10 million acres. As I
said, Assam has many small and
big rivers, Their upper reaches can
be dammed and the wa'er utilised
both for irrigation and generation of
hydro power. Thiz will also help con-
trol floods.

Regarding the Dhaleswari naviga-
‘tion scheme which has bren submit-
ted by the Government of Assam, in-
vestigations whnich were undertaken
should be completed soon and steps
taken to go ahead with it. This will
establish river communication with
that backward area where there is no
communication except a road, not
even an all-weather road, This ~an be
done by making it navigable up to
the foothills of Aijal

Now, I would like to say something
about floods. In 1962 there were floods
all over the country, and 1 think the
total loss on account of the floods has
been calculated to be about Rs. 90 to
100 crores. This is a serious na-
tional problem. Every year we are
suffering loss due to floods and Gov-
ernment should take care to have
proper flood control measures, Spe-
ciall. this is a serious problem in
Assam. In reply to a question of
mine, the hon. Minister, Dr. Ram
Subhag Singh, stated that in 1962
alone the damage to crops du: to
floods had been to the extent of
Rs. 24 crores in Assam, and more
than 30,000 heads of cattle have been
lost. Beyond this T do not know how
much misery and misfortune there
has been to the people, After the
1950 earthquake, every  year ‘there
have been floods, and it has been cal-
culated that on an average about
Ra. 450 crores is the loss due to the
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floods to crops alone in Assam. So
even if by taking proper floogd con-
trol measures 75 per cent of the
damage caused by these floods can be
minimised, the annual gain to the na-
tion will be of the order of Rs. 3.5
crores 85 a result of that. For this
both  immediate and long-term
measures should be taken to tackle
floods in Assam.

The Brahmaputra is a very mighty
river. Se many suggestiong have
been made for controlling floods in
Assam. The only solution is a major
multi-purpose river valley project
for the Brahmaputra and its tribue
taries, which should be created. No
doubt this will require a heavy sum
of money. But we cannot wait * till
we can find the resources. If it is re-
quired, we can go in for forelgn
assistance and see that the perma-
nent flood control measures are taken
up as early as possible.

Before I conclude I would like once
again to emphasise that the hon. Min=-
ister should take up the case of the
Barak earthen dam scheme and have
it completed as soon as possible.

Finally, T would like to refer to a
portion of the hon. Minister's speech
during a debate on the flood situa-
tion in the country in September,
1962. He was not a Minister then,
but as a Member this i what he said
on that occasion, namely, that “we
have got to remember that the rivers,
it they are left wuncontrolled, are
what might be called engines of des-
truction; it is only when they are
controlled that they become the
greatest benefactors of humanity.”
Sir, the rivers in Assam have proved
to be engines of destruction and we
shou'd make all attempts to make
them benefactors of humanity.

Mr. Deputy-Speaker:
Prasad.

Shri Vishram
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Shrimati Lakshmikanthamma
(Khammam): Sir, on a point of sub-
mission. Half the population of this
country comprises of women, As it is,
there are very few women Members
in the House. Won't you allow at
least one to speak?

Shri Surendranath Dwivedy: They
must form a politica] party and re-
sign from congress.

Mr. Deputy-Speaker: Shri Vishram
Prasad.

sit st e (@Teiar) © IuTETR
AEEW, & WIAT WAV € FA F q@S
QF STELY T HTY F 1 AT 277 FEATE
“gTE, 3L A | gr=rd AT
W A FF AL ATGAT a7 A
FeT f& |iwg @ gger ATy
FT AT I TER & qIT 3
for <arm gwm, <& fae,
FaaT, WA W g Ay
g wei ¥ & @rer fean v
FYT agt F FT1 ¥ IF ave faar )
niET F AW F §H I F

FE qar @ 1"

¥ gz g1 AT g (¥ g8 mfFmie §
¥ % 93 Aed Wi g8 97 fzaisq
qre g1 &, fEETET & am 9T A Al
F AW 9, afew guwr feaar feear
WIS AfET & FRRT GG AT 2 THGT T
A& 1 CHET WH AL 3H ¢
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CHAITRA 11, 1886 (SAKA)

for Grants 8412

Ig FIAF TaAHE araT ¥ ¥ gEH Oy
A & o & 1 A & FAT AR
g f wgt % ar=w 1 @99 § a® 7@
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uT @R & Gre Afsd, fiF A gre
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o1 AT |
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HRT AT & T T A foraw AT
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FT % § 1 A7 fom o gu AT
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a1 ENTT I3 aTg & AT a9 79471 2 827
For=m 1 sgasar AT g1 AT g H
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MARGH 31, 1964 ™ Jor “Branty g3

% quT wgar g fF 9@ W g &
T A1 &, T g F Gy W w7
gl § @ W seqafray $adr &,
Tewdt #, fawelt 3 77 9% ¥ feam &
T E AT g T & T qH I E,
THHT FT FICOT & | WO WY T AE
& a3 & fr gfo 3 93 93 /%
a1 ag 7E g1 §FAT | WL AT T
fawrat 1 Garar 7 awen H{ |
W FT GTT GHET T & FAT & ar
T 1 gL =g F1 TqT FETERT
T T &€ 1T, F1E T WAL FATTE
wafra faqrge g, faaree o
9 ¥ OIT QT A I A9 TF AT
TF I KT QT FHEAT g7 T TH, TAT
IrTE 74 & 1 o fEadT ot wemrge
&H2T =T &, faft o S W Ay
I TAHET 7 A0 2T e & 0

I WY 127 AET FT OFA0T & T
difora 1+ T@E T ¥ 0 9 F aAmEw
WISET HETEAT T A9 a1 @ 8
forerer qreT. snficr @1 & WX =W
QT & IATHI 1 (HET G &1 AT E )
I qzTaEr | 7% 7 fadt w1 daT
O g1 97T & | W FY A% AT
FT GNA TEAT agA TE ¥ | THE
g & frow qooEe famer QT
A FOM ¥ 9T AT WY &7
fgamT F<AT gRI | &Y TT T e
¢ fo gn wot et # SR & ST
ot % &7 & o ¥ daranT aomr |99
F gz ot § | gafd giorem feardite
F1 fagaor g afgy fr fam oaer
foFam ot famr wma o

s % ¥ g g samer a97
A FFT, A T T Ig AT g1 AHE,
T I A AT AT F AHA &N
AEAT § | T A # T gHTT A



©415 Demands

T I8 & gn Wt a3 § | Afew aFw
A # 3.¥s fafemT St aw w1
amie a1 faw & 3.3« fafems S
AT U AT | T WAH 93,
fafeam #rat aew F1 mww § foa &
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ST T Fgw A Y Farfere el arew
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gfmar & Wt qrac #1 9T ffrer
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so¥? a7z 9T FfET FIwvA g,
FATST # L&YY, TE3 T YEIY, AFAT
¥ 3%%%, WIW H IqY, 3TAT T 9213,
ST #9385 W fFET § qyo |
AT g oF wE & i i gw w0 M ar
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AT SAT & T AT w7 ¢ | ;K
o foe Ty & 39 I &7 AU oUW
agft & Fo m¥o To H qT ddrer
FTEAT 6T H SETET AT 000 IMATE
I AR AT ® KA 97 ST
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qv FqTeT MHSAT qa4 AT AT Lo aT
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Ffaw fom ofre & g7 o w9 ) &
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faaeft & F30E # I AR
78T XS & q—3 TAT T 9% R
g T & 3 a4r q@r, qarfyw
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T F AT FTAAE @A T A
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TR T qAZ | T A § P oo
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T =fgm
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T @9 9§91 &, WY ATAT F A 7
T T @91 HGT E | Jo THo To ¥
T8 @1 919 gATT 9T HA Araw g |

T q® & gt qw § faaed)
g2 74 FT FAT ff agT MR |
it o F 92 foame faadr & °
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T £t ALY | 9vRT ©2ud ¥
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L& YHTC F @4l 1 53 faqy 7y qifw
Wl FT asr faoEr AT TF )

W™ ™ g # a8 FgAar
arear g fF fasrat @z 6 & a0 )
Fawr Tafe® dwT § {Fg7 oy &)
¥ gama g T @ T § wTeae fae
F1 WY wrfea faar s e faay
SrEy & wrar fawer @2 g oad
A& ar TR F1% g g wen g |
¥y gamE § e owd fam osredz R
F1 §LGIT g7 NFA« fag o =fge
arfe Fw F swray fasteft 937 81 "9 )

ol 7% ®A A (azfFAwA @
T , WOUFT AT 0 FAT wAT K
farsreft ag=mar a1 401 wfa foed fat
# FaT wowe Tt H fawdr gg=ng
o7 ®ET g | fgrgaT F Wat &7 drar
Fq q1Z OF A | TH AT § FIH
feay s a1 & 3w i fawel ogET #
feawT T |1 | WOy gEE £ OfF
Q19 &1 afd &1 F@AT AET | /9
A faaei G371 70 § SHH =0 TWAE
ar ¥efreas qwaw F fam o ad €0
#Q F2A1 Z fF 9@ aF A9 Mal #®
fage T F@ AR ¥@ (AN
&I TTERT AL 3 T W ATAT 457 grermy TEY
U aq aF 20 F¥ e oY 4gF guT
gFar | '

9T § M IN F T AFHA
gfT 2 | AT 8%y H oF9% ¥ IR
ARG (Y FUT Y Tr@ FT g,
T {8%R ¥ &3 FUE Y& qE@ W
AFE AT, AT I AW F ¢ T
Yo AT™ FT AFWH gAT | W TN #
fass @8 e &1 68 fzar g g
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2\ oefe & Y i WYY A ST § ey
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e @ g fogw el #1 g
qUF 3T & | Twfau goE Fgie 1
R SATET ¥ SAET 64T AT AL

UF A & AT AT AR g
qafas oFETy FHEr F1 A ¥ qar
e & fF 99 qeys # e Aoy
TIT FT 9T IRV TR E uT 9
T | {sfrgaz @1z &1 9T W F
g7 9T IWAr ifafET 7 gy
WU g WV | g AT qA 6
QEYS F a9 AT §9 ey § ag v
o7 f¥ fefegae arew a7 gomT g7 @er
W e aT 1eel # 39 g7 & fag
f&T wo gL TTAT AFT fFaT TAT
&1 TAfFaT i T 9F FT AW
W7 GTETE FLA & TH AR AT T
=rfew

TF I IIAET AGHT AT AT
SEATE | OF aREA {3,093 wWI
AT T | FTT T T FAT B
T T THET HTHT 97 0¥, 45 §9qT
S gAT | WIT EH AW H FO7 am ar
g AT forqAr W wWAT AGL FO A
FTA TG IT FEAT | AT FT @S F
TEEAT &A1 91T AR FETAGES
BT wywdl WA &% 91 A
=nfed arfe 57 o #f fogeai 7 g1 |
50 TTF W9 F1 fawiy sqre T Anfeo |

Shri Birendra Bahadur Singh (Raj-
nandgaon): I would rather like to
concentrate all my time on sugges-
tions.

Mr. Deputy-Speaker: Ten minutes
only.

Shri Biremdra Bahadur Singh: I
will run through. I remember the
words used by the then Home Minis-
ter, Pandit Govind Ballabh Pant in
this very House in the year 1956
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when the reorganisation of States was
taking place. He said he wag creating
this State of Madhya Pradesh, full of
potential, and he hoped that this
largest State would be the greatest
and the richest State in the country.

It has been a dream to us and I do
not know when this dream will come
true I do not think even in the next
20 or 25 years I will be in a position
or the Members from my State will
be in a position to say that adequate
irrigation facilities and  adequate
electricity have been provided.

Madhya Pradesh has a total area of
1,71,200 square miles, i.e., 109 million
acres, and is the largest State terri-
torially. If you go through the map
of Madhya Pradesh, you will find that
the main Central rivers, whether it is
the Sone, the Tons, Betwa, Narmada,
Mahanadi or Indravati, emanate in
Central India, and either fal] into
the Arabian Sea or join other rivers
like the Ganges, Yamuna or Goda-
vari, and fall into the Bay of Bengal.
Out of the total geographical arca of
109 million acres, only 38 million are
under cultivation. 25 million acres
constitule fallow land, uncultivable
land, 34 million acres, forest and
about 12 million acres are not fit for
cultivation. There are about 75,045
villages but M. P's position in  the
matter of irrigation is the lowest—
15th. The first is Kashmir with 46.71
per cent second is Punjab with 45.31
per cent; third is Madms with 37.45
per cent. Madhya Pradesh is the
last the fifteenth, with 5.23 per cent.

I will give you one more example,
In the First Plan we never received
any schemes, In the Second Plan, from
Madhya Bharat and Rajasthan, there
was the bakshish of Chambal. At
that time Madhya Pradesh was con-
centrating 'mostly on medium irri-
gation projects. The medium irri-
gation projects that were taken up
in the First Plan are still continuing
and those that were surveyed and
approved to be taken up in the
Second Plan were later on taken away
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for political reasons. The Tawa
scheme was to be taken up last year.
Only this morning I read in the papers
that the Finance Department of the
Government of India recognise the jn-
portance of Tawa scheme for the re-
habilitation of displaced people and
will give more grant.

Shri Raghunath Singh (Varanasi):
Rs. 1.50 crores grant.

Shri Birendra Bahadur Singh: They
are going lo give more grant to
this scheme. | was saying that
money was provided and every one
agreed to lake up that scheme in
the Third Pian but that- was only
scheme to be axed because of
the Emergency. Yet when the
question of food comes up, ] say with
all the emphasis at my command that

M.P. has also to feed Rajasthan,
Gujarat, Punjab, UP. ete. Yet
what do we get by way of bene-

fit? I want to ask: have we got any
fair treatment from the Rihand Dam,
from Matatila or even from Hirakud
dam? No. I earnestly request that
this should not be the case. Either
the Centre should control it or should
take up this question under their own
care; otherwise there will be com-
plete failure and these would not
benefit the States or the country or
even the cultivators.

There was a Piparya nalla
scheme in Durg which was surveyed
by the Irrigation department and it
was given the highest priority. In the
presence of the Parliamentary Secre-
tary who is sitting here, last year the
former Irrigation Minister Hafiz
Mohammed Ibrahim said that it would
be taken up in the Third Plan, I
have got the letter written to me by
him. But when the scheme came up,
the M.P. Minister in charge of it, for
good reasons known to him, gave that
up. 1 say that if priorities are laid
down ang decisions once taken, the
schemes must be implemented. The
Central Govt. must see that such
schemes are implemented properly.
Otherwise, it is meaningless. Today,
because of some other reasons, other



8421 Demands

[Shri Birendra Bahadur Singh]

proposals are taken up and the sur-
veyed schemes are thrown overboard
and new schemes are included to be
taken up in the 4th, 5th or 6th Five
Year Plan. It is the people's request
that I am voicing; the Piparainala in
Khairagarli R.I., District Durg should
be taken up. Also we must take up
the Magurda Bandh in Gandai R.I,, Dis-
trict Durg. In Durg we have the Suri
bandh. It will be better if another
bandh is created by the side of it viz.
Magurda bandh. Nadi Bandh, the
Surhj Bandh and the Marguda Bandh
in Gandai R.I, District Durg can be
joined together by canals, similar to
one we have in Madras State, the
Kundah Project. These are medium
projects. Bigger projects are suffer-
ing because of other considerations.
When schemes come up for approval
‘one district pulls up against the other
for political and personal reasons and
there finally the important ones suffer
or are given up. This is the fate in
MP. I would request the hon. Minis-
ter to come and see to these things.
If the hon. Minister wants to come I
will accompany him from door to
door in village to village and prove
what I say. '

I now come to hydel project. Un-
less and until this is done, I doubt
whether industrial progress could
come. In the First Plan, M\P. was
different. In the 2nd Plan the Gandhi
sagar dam was created. Its installed
«capacity was 92 mws. It nas been re-
centlv pommissioned. The Rana Pra-
tap Sagar dam is the second stage of
the Chambal project undertaken joint-
ly with Rajasthan and the Tawa
multipurposes scheme, They would
have been implemented in the Third
Plan. They arc now being imple-
menteqd in the Fourth Plan. 1t is pro-
posed to initiate Punassa in the Fifth
Plan. Therefore, by the end of the
Fifth Plan and the planned develop-
ment with the implementation of
‘Chambal, Tawa, Punassa projects, the
total installed capacity of hydroelec-
‘tric power in the ‘State will be 520 mw
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which will be shareq with Rajastham
and Gujarat.

Therefore, looking to tne huge poten-
tial, this does not appear to be a satis-
factory rate of development when we
see acute power scarcity. I shall
finish within 3 PM. Therefore, I have
to make two suggestions. The first
essential pre-requisite for the achie-
vement of the objectiveis the prepa-
ration of a master plan for each river
basin which would fit in with the
overall development of the country’s
water resources River basins are the
natural sub divisions of water resourc-
es but unfortunately State boundaries
cut across them and that is the main
problem even if you take up the prob-
lems between Andhra and Maharash-
tra or Gujarat or Mysore. Thercfore,
there should be a basic plan to deal
with the ways and means of deciding
how best to harness and utilise thke
resources of a river svstem 1o the best
advantage of all States concerned. It
is mv reguest, Sir. that this may be
examined and wherever there are
these problems all these States should
be associated. For instance, M.P.
shares its water with as many as seven
States: Andhra, Maharashtra, Gujarat,
Rajasthan, UP., Bihar and Orissa
They should see that there is a fair

deal in respect of these problems
15 hrs.
Shri  Rajaram (Krishnagiri): Mr.

Deputy-Speaker, Sir, I thank you for
the opportunity given. In the deve-
lopment of the country, every item
is important, but even then there are
certain items which require prime
consideration. From that point of
view, irrigation, power, transport, coal,
require prior consideration, because
these are the basic things without
which all nother developmental work
would be obstructed. At present, we
are now dealing with Irrigation and
Power. Even in the second Plan, we
have not fulfilled the target.
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in the

In the second Plan, the target for irri-
gation was 12 million acres. Qur ac-
tual achievement is only 6-9 acres
million acres. In the third Plan, pro-
vision for irrigation, we have allotted
Rs. 600 crores. For the three years
of the Third Plan period, we have
utilised only Rs. 291 crores. Accord-
ing to the report submitted by the
Irrigation Ministry, we have utilised
only 49 per cent of the amount in the
third Plan provision. Is it possible for
the Irrigation Ministry to fulfil its
target in another two years? 1 doubt
about it very much. The shortfall in
irrigation has caused serious difficult-
ies as regards the supply of foodgrains
and other agricultural products.

I come from Madras State. In the
north, they suffer from flood and want
of flood control. The Gulhati Com-
mission has been kind enough to give
us drinking water to the Madras State
to the extent of %0 TMC. I am sorry
to say that it is still only on paper.
No action is taken so far to fulfil the
wishes of that Commission's report.
So, I am requesting the hon. Minister
to look into this seriously.

So far as irrigation is concerned, in
our Madras State, there are no big
projects like Bhakra-Nangal or Hira-
kud or any such thing. Even without
all these irrigation facilities, the yield
per acre in Tamil Nad is the highest
in the whole of India. Our agricul-
turists are hardworking people; eur
agriculturists are more dependent on
well-water. A number of wells have
been so far provided with electricity.
Nearly two million applications are
pending for the supply of electricity.
You know all the resources of hydel
power projects in the Madras State
have been exhausted. There is only
one possibility in the hydel power
project being constructed by the Mad-
ras State with the help of the Mysore
State. In my constituency, there is a
place called Ohanakkal situated on
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the banks of the Cauvery river.
There is a possibility of a power pro-
ject; that is for power alone; the Mad-
ras State Electricity Board has prepar-
ed a project report over this. The
estimated cost of the scheme is only
Rs. 58 crores. The total generating
capacity is eight million megawatts.
Through this project, the flood mode-
ration is effected up to 1,60,000 cusecs.
The project area is located at tie
centre of gravity of the soulhern
grid, and the power-house 1s located
just above the Mettur reservoir with-
out any irrigation in between. The
full 800 megawatt capacity may b=
used for lighting purposes for the
entire brid by working the station's
low-load factor. In the ume of heavy
discharges, during irrigation and flood
periods, all the cheap seasonal power
generated may be fed into the sou-
thern grid, and the thermal gene-
ration limited, thereby saving valu-
able coal. This Ohanakkal reservoiir
will act as an effective flood mode-
rator. This project scheme ig an im-
mense source of hydro-eleciric power
which can be produced at a cheap
rate. T am requesting the Minister of
Irrigation and Power tn contact the
Mysore State and to come lo a quick
decision about this project.

As you know, both the States are
ruled by the same party and Dr. Ran
can bring them together very easily,
so that this project ran be taken up
in the thirg Plan itself.

Dr. C. P. Ramaswami Aiyar, the
Vice-Chancellor of the Annamalai
University, once suggested tre con-
necting of the Ganges and ;. Cau-
very by a link canal, so that ali
parts of the country could get the
benefit of good irrigation. If his dream
comes through, I can say 30 many
river problems will be over. According
to Dr. C. P, Ramaswami Aiyar, if we
link the entire rivers, linking the
Ganges, Godavari, Krishna Narmada
and Cauvery, the entire nation will be
benefited by irrigation facilities. I am
requesting the Planning Commission
to look into this fine suggestion.
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We are ulilising power energy to
the maximum in Madras State. We are
in need of more power. Our rwal
electrification ig going on well, Even
then, my area, namely, the Krishna-
giri constituency, hus been neglected
badly in the matier of rural electridi-
cation. Every year, there is a power
supply cut in our Stawe. Scinetimes
it reaches up 10 80 to 90 per cent. So,
I request the hon. Minister to esta-
blish more thermal plants there. 1
believe that the Atomic Encrgy Com-
mission hag sanctioned an  atomic
energy station at Kalapakkam near
Madras, I request that it should be
taken up .mmediately, so that it could
relieve some pressure on tlie power
requirement- in our State.

The Neyveli project is thcre. There
is aprogramme to instal a 400 mega-
watt plant. I request that the money
should utilised to its full advantage.
It is a very successful one. We have
now started two 50 megawatt plant.
There is plan for a 400 megawatt plant
T think this is not sufficient for the
development of our State. So, my sug-
gestion is that we must have an-
other 600 megawatt electricity plant
there. go that 3 1.000 megawatt elec-
tricity can be generated. If we do
that. then the appetite for power for
industrial and agricultural purposes
could be reduced to a certain extent.

Tn the Madrag State, a number of
distriets are backward in respect of
irrigation. As far as Salem and
Ramanathapuram districts are con-
perned, they are highly backward in
this matter. Now, our State is receiv-
ing people from Ceylon and other
places. Ramanathapuram and Salem
districts are receiving more Statelcss
persons from Ceylon, They have no
work now, I do not grumble, The
Government of India is coming for-
ward to accommodate the refugees
from Pakistan. Tt is the duty of the
Government to do so. I am very
happy about it. But I think I have
every justification while I say that
the Indian nationals driven out of
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Ceylon, the refugees, are highly
neglecteq by the Central Governmeunt,
that is, the Government of India.
There are no industries because there
is no power; there is no agricultuial
facility because there is no irriga-
tion. The Central Governmeni must
treat them as refugees and must give
all kinds of facilities through the
supply of water and power. 1 know
our Minister Dr, K. L. Rao has rot
a fund of experience in project engi-
neering and river-vailey develop-
ment. Recently, our lcarned Minis‘er
Dr. K. L. Rao has contributed a
thought-provoking article in Bhagi-
rath.

There he observed:

“Time and therefore huge amounts
are saveq by quick decisions,
prompi implementations. Fleets
of dredgers are got from the
Ministry in charge by a mere
telephone call. The huge dam site
is, therefore, humming with
frenzied activity with thousands
of men, hundredg of giant machi-
nes, floating dredgers and river
barges. Work goes on non-stop
day and night, for it is a race
against time.”

This is a fine picture painted by our
mature Minister, Dr. Rao pathetically
enough,—not about our dams, but
about the Assam Dam in Egypt, not
about our incorrigible Ministry he has
referred at, but about the Ministry of
the Suez Canal Time saved, huge
amount saved, quick decisions taken
and prompt implementationg realised
not here, but in Egypt, a far-off place.

We need not, therefore, develop a
gort of inferiority complex for that,
though bit worried of the picture
and disappointed in comparison. I
am confident, Sir, we too can have
all these here, provideq we have
practical vision, initiative drive and
confidence.

Shri M. P. Swamy (Tenkasi): Sir, I
rise to support the Demands of the
Ministry of Irrigation and Power for
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the year 1964-65. The gratifying fea-
turc of the Ministry’s performance is
the agreement which has brought be-
tween a number of States regarding
sharing of waters and solving the
Inter-State river disputes. The irri-
gation potential created has been uti-
lised to the extent of 80 per cent.,
which is really gratifying. The Min-
Istry has been able to form regional
electricity boards in twg cases. Mr.
Govinda Menon, who preceded me,
also pleaded for the formation of
regional electricity boards, the advan-
tages being that we gave the capital
amount in connecting grids and also
in providing standby capacity. As the
report says, we will be able to save
nearly Rs. 50 crores and 100 crores in
capital outlay in Third and Fourth
Plans respectively if we form region-
al electricity boards.

The Ministry is taking steps to
bring the States togethcr to come to
en agreement for the sharing of
waters. Because of the steps taken
by the Ministry, by mutual consulta-
tion and mutual conferences; they
have been able to achieve these fruit-
ful agreements. This practice of mutual
discussion initiated by Mr. Kamaraj
has proved to be fruitful and this
method ghould be pursued with great
vigour. Regarding the gharing of
inter-State waters, there has been
good relationship between Kerala and
Madras in sharing the surplus waters
of west-flowing rivers of Kerala. Re-
garding this matter, I think the Chief
Ministers of these two States will
shortly meet and take a decision for
sharing the waters. This is a good
sign of how two neighbouring States
can cooperate, so that the agricultural
production in one State will increase
and the industrial production in the
other State will increase. We have
an excellent example of how both
States have cooperated in commission-
ing the Parambikulam-Aliyar project.
There we are preducing power and
also irrigating land. [ request the
hon, Minister to use his good offices
to bring about an amicable agreement
between the Kerala and Madras Gov-
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ernments in sharing the excess waters.
We want that the excess waters should
be diverted to Madras State so that,
the arid area in Sankarankoil taluk
in Tirunelveli District may be irriga-
ted. These are backward areas and
there are no water resources. If these
waters are diverted to Madras State,
nearly 10,700 acres of tank irrigation
in Sankarankoil taluk alone can be
stabilised, apart from giving irriga-
tion for more lands in Madras State.

I would like to say a few words
about the Keeriyar scheme and I hope
the Minister will take them into con-
sideration while formulating the plans.
This Keeriyar scheme has been pend-
ing for g long time, Keeriyar is a
west-flowing river in Kerala, The
proposal is to construct a dam of 135
feet in height, so that the west-flow-
ing river Keeriyar can be diverted to
Sankarankoil taluk. It has to run
through a tunnel also. The Keeriyar
scheme ig an excellent scheme which
will give irrigation facilities to Mad-
rags Stale. We have reached the
tether end of the irrigation potential
and also of hydro-electric power in
Madras State.

In irrigation, we have to use scien-
tific methods in distribution through
canals. The canal systam at present
needs modernisation. By modernisa-
tion, I mean the distribution system
should be given scientific attention,
so that the maximum utilisation of
the available water can be made and
more lands can be irrigated. 1 think
the Central Water and Power Com-
mission will throw gome light on this
and take some steps in this matter,

Coming to rugal electrification, Sir,
it is required for irrigation and agri-
oultural purposes. For agricultural
purposes, they charge higher rates in
some Stateg and lower rates in Some
other States. T suggest that a uniform
rate for electricity consumed by the
agriculturists should be charged, so
that the agriculturists might get some
incentive to produce more. Once you
give electricity at cheaper rates to
the agriculturist, he will produce
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more. It Madrag State, the demand
for power is far in excess of the sup-
pPly. They have exhausted the hydro-
electric resources. Now we have to
turn ourselves into small hydro-elec-
tric schemes whichr ought to be inves-
tigated. They have two such schemes
to be investigated under the UN spe-
cial Fund Aid in Madras, namely,
Upper Thambaraparani and Pandiyar
Punnapuzha. These should be inves-
tigated forthwith and I hope they can
produce more than 12 million KW of
power.

To satisfy the power-needs of Mad-
ras, we require the Kalpakkam atomic
energy station. If that station is com-
missioned, the electrical energy re-
quirement of Madras State can be
met to a certain extent. The Mad-
ras Government are taking prelimi-
nary steps for acquiring land for Kal-
pakkam Atomic Energy plant and
they are preparing plans for resettle-
ment of the displaced persong in a
neighbouring place outside the exclu-
sion area. The Madras Government
has also made a request to the Central
Government to give sanctioned for the
establishment of an atomic energy
station at Kalpakkam near Mahabali-
puram within the third Plan itself, be-
cause we have already exhausted the
hydro-electric schemes and the only
alternative is to go in for nuclear
YOWET,

We can expand the Neiveli thermal
plant also. We have agreed to give
power to the Kerala Government to
the extent of 20,000 KW, Mr. Govinda
Menon said that there js power famine
in Kerala. We have agreed to supply
power from Neiveli. So, from this
angle also, I request that the expan-
sion of the thermal plant at Neivell
and the setting up of a nuclear power
stafion at Kalpakkam should be start-
ed within the third Plan period.

There is one other important mat-
ter. There is sea erosion in Danush-
kodi, which ig an important pilgrm
eentre in the South. Most of the
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Hindus and people from all parts of
the country visit this pilgrim centre.
They pay homage to the deity in thir
famous temple. To avoid danger to
this temple and to the land surrourd-
ing it from being eaten away by seca.
I would request the hon. Minister to
take preventive measures.

Regarding flood control, much was
said in this House. Shri Raja Ram
also pointed out the suggestion mide
by Dr. C. P. Ramaswami Aiyar. 1
would like to reiterate that point, It
we connect Ganges and Cauvery
there are two advantages. Firstly, the
floods caused by these rivers will be
prevented. Secondly, inland water
transport facility will be available in
that area. We can also irrigate the
land in that area where water is not
available now.

I would like to make one suggestion.
This Ministry, I think, is not resnan-
sible for inland water transport. 1
think it is in the fitness of things that
the work connected with inland water
transport is transferred to this Min:s-
try so that this Ministry can investi-
gate the places where inland water
iransport fa-ility can be made avail-
able.

I request that these schemes may be
seriously looked into. Qur hon. Min-
ister who himself is = technical e.-
pert knowg well how these things are
to be done. I hope these matters will
receive his earnest attention.

Shri Kashi Ram Gupta (Alwar):
Mr. Chairman Sir, today I rise to
speak in English not because I relish
it but becaus: Dr. Rao, the Minister
in charge of this portfolio, will find it
difficult to follow if I speak in Hindl
He is very attentive. Also, I am a
wan! that he must understand my
speech quite thoroughly.
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The first thing that I want to say
is, we are very fortunate in having
a technical man at the helm of
affairs. He is becoming a technical-
cum-political man—of course, politi-
cal in the sense that he is in the
healthy sphere of politics and not in
the wrong sphere of politica

The next thing that I want lo bring
to the notice of the hon. Minister is
about Rajasthan Canal. Sometime
back, while replying to a guestion put
by me, he said that the Government
will consider giving extra allocations
or taking over of the canal in the
Fourth Plan. My humble request is,
situated as this canal project is, we
should not compare it with other
projects and reason out that as other
projects are also there we have to
consider this project in the context
of those other projects. But the
difference, I want to point out, is that
this project requires new colonisa-
tion and 28 lakh acres of land, which
is totally barren today and which
has no cultivation at all, will be irri-
gated. Therefore, extra amount shall
have to be provided for colonisation
and other things. In the context
of this peculiar position, I would
request the Minister to take up this
just now in the Third Five Year
Plan and allocate more money. Al-
ready this project is one year behind
schedule, and the weak finances of
the MRajasthan Government cannot
take it forward—rather it is feared
that in the remaining period of the
Third Five Year Plan the target may
still go down and we may not be able
to achieve it. With this point in view,
T think he will be able to convince
the Planning Commission for more
allocation of funds for this canal pro-
ject immediately,

The next point I want to stress is
about the Rana Pratab Sagar Pro-
ject. This is a project shared by
Madhva Pradesh, no doubt, but. as
one hon, Member has already point-
ed out, again, it is a delayed project.
While it ought to have been com-
pleted within this Third Five Year
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Plan, it is going 1o be taken up in
the Fourth Plan. My request is that
this project should also be completed
much earlier than the target date
fixed at present, because otherwise
Rajasthan will be hard hit economi-
cally—as I pointed out it has already
been hard hit

Then I want to bring to the notice
of the hon. Minister that, unfortu-
nately, the Government of Rajasthan
is guided more by political considera=-
tions than otherwise. The party in
power there tries to distribute works
and makes allocations as it suits their
own party members in their wvarious
cons'ituencies. So it is a very lopsid-
ed development that takes place
there. As an example, take the case
of rural electrification. Already rural
electrification in Rajasthan is at its
lowest ebb. The total average rural
electrification in the country is 7 per
cent. But Rajasthan has got only 06
per cent. Out of this, the unfortunate
position is that in the district from
which I come, which was a field of
battle between two politicians be-
longing to one and the same party,
in the name of rural electrification
there has been wastage of money in
such a way that the results have been
very poor, and because of this the
plan sanctioned by the Planning Com-
mission for electirifying villages
within 18 miles of the border area
of Punjab, in so far as our district is
concerned, has not been implemented
after the elections, It seems it was
only because of the election slogans
that they wanted to start that work
and now that work is at a stand-still.
I hope the hon. Minister who is now
in charge of these matters will take
steps to remove this lopsided develop-
ment and ask the Governmen! con-
cerned to do things according to the
plan.

My suggestion is that rural electri-
firation must have districts as units.
Without this we cannot have electri-
city in the rural areas on a pnority
basis. Those distriets which have not
got canal irrigation and which have
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got only well irrigation must be  would request the hon. Minister to

given the highest priority. Thuse dis-
tricts of Rajasthan which are ad-
joining the borders of Punja and
Madhya Pradesh must be given the
topmost priority dompared to other
districts. If this is not done, we can-
not have electricity brough. to the
villages in a planned way.

Now 1 come to the question of
inter-connection by grid system. In
the report it is said that Rajasthan
is joined with Punjab, Jammu and
Kashmir, Uttar Pradesh and IHimachal
Pradesh, But Rajasthan has got
about 15 per cent of itz electricity
from Bhakra-Nangal while we are
having 50 per cent of the allocations
for chambal. So I am not able to
und~rstand whether the grid svs'em
for Madhya Pradesh will nlsa be con-
nected with Rojasthan or not. T would
request the Minister to clarify this
position. As it is, Rajasthan has pot
its conne~tion with bo'h Gujarat and
Madhya Pradesh and also with Pun-
jab. So the questinn of eonnecting
Rajasthan in the grid system shall
have to be tackled having this point
in view, .

So far as Rajasthan Cansl ig con-
cerned, I have one more point to
bring to the notice of the Minister.
Sometime back a report was there
saving that so many cases were
caught whera there was corruption in
the working and in the mat‘ter of
raw materials supplied for various
works. T these things go on, they
are totallv agecinst the national in-
terest. We must be very particular
about these points.

I coma from a district where tube-
wells can be had on a very laree
scale on the base of two rivers Sabi
and Rupahel. In the Sabi river a
gcheme of Dam costing Rs. 75 lakhs
was proposed to bhe taken up. The
schem~ was prepared bul, unfortu-
natelv, this has not been sanctioned
up ti11 now, although the proposal
was made four or flve years back. I

see whether there is something wrong
with his own Ministry here or whe-
ther the Rajasthan Government is
not moving in this respect in the pro-
per way.

In the end, Sir, I have to say one
thing. The water commitments of the
Ganga canal and the Rajasthan canal
have not been fulfilled. Both Punjab
and Rajasthan have been complaining
about that, So far as Ghaggar is con-
cerned, 1 hope the meeting of the
Chief Ministers with the hon. Minis-
ter must have borne fruit. I hope that
point will be scttled amicably bet-
ween Rajasthan and Punjab so that
both may benefit and nobody may be
harmed.

In the end, I have to say one thing
more, and that is about the position
of the cultivators in places which are
very near the border areas of those
places which have electricity already,
because their position has become
very prercarions. So, some special
attention ghould be paid to that as-
pect. Then, I would request the
hon. Minister to give at least Rs. §
crores in the next year to Rajasthan
to romplete its works op rural
electrification and other glectrification,

Mr. Chairman: Shrimati Lakshmi-
kanthamma. I will give her five
minutes before I call the Minister,

st W JYE qEw (qyUERY)
afirerAr w2y, gardr ordl & faar
o & gr T8 foar o

awft mw ;g7 R aw
TR

st TR &TE ATEA ; 7H ALY R
AY "t W SraTa F4AT W A

aarafa s WY wgET &
qEX FT qwT B T 0

I am sorry, I cannot give him time,
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=t TR ¥ grew ¢ AR gH T
wuy T famr oET AT ERTL TR MmN |
Frroamw | gATd faedt § (w89 #t
g5y foar ST | @@ qga e adwt
99 @ § |

Mr. Chairma:n That is a matter
which can be decided in the chamber
with the Speaker,

St T ¥AF A gy T
HEHT FT ATHAT A& g |

Mr. Chairman: Here we must
realise that the time for discussion of
this Mnistry was fixed and accord-
ingly time was distributed and
members participateg in the discus-
sion. If the hon. Memher wanted
time, he could have approacheq the
Chair earlier. It was decided earlier
that the Minister should speak at 3.30
pm. 1 am giving only five minutes
to Shrimati Lakshmikanthamma. I
am sorry, I cannot give any time to
him.

st TR ¥as gea ;. RO fadew
qF |

An hon, Member: Though I made a
request much earlier, I have not been
called, neither any pther member from
Bihar.

Mr. Chaiman: There are many more
nameg here with me. That does not
mean that everybody will get a chance
to speak.

st v e qraw ;A g @
i mam e B gu )

waNfa g - AT

ot W ¥ww qEw 7 worE
nEe ¥ e # A3 fwar a1 O
gaFr g oft frar a7 | Y qaTRA R Y
qz¥ {1 8T fa | AfeT 2 @ e
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w1 fawa 2 =7 9% gardr Aifx § @ 2w
qIE JHA TEAT AT ¥ o gw @y
WA % By a1 s 7 fag s £
BHTZ 00 AT 1 90 24 8+ wnd =
=B 1% g1 % W7 W w1 zr{=iEiwm
# arg? fasr 3 o %7 i amnAT i
R oS | w7 (qagw & fe Ry #r
T 91d 79 572 F7 7w (maar wfgo
T FE A FEL AN AL T 9T
AT a1 o\gq FAr wfaw

Shrimati Lakshmikanthamma: Mr.
Chairman, already three minutes have
gone im this discussion, | join the
hon. Members in compliment.ng the
hon. Minister, whose lif: has been one
of devotion and dedication to this
subject. The Minister has the double
advantage of having technical wisdom
along with politica] background,
coming as he does from a family
which hag sacrificed everything in
the freedom struggle of this country.

Coming to the subject, we have
been discussing for the past few days
the question of agricultural produc-
tion. If we want to increase our agri-
cultural production, or maintain the
price level, which is inextricably con-
nected with the level of production,
speedy execution of the various huge
irrigation projects, especially situated
in those Siates where intensive agri-
culture is possible. It has been
an accepted principle even with the
Planning Commission that the huge
projects should be speeded up so that
the benefits will start accruving
soon. In fact, quicker impact on food
production has been the criterion for
fixing up priorities for additional
allotments for such projects.

The leisurely and tardy manner in
which we are progressing with such
projects does not add credit to our
sense of urgency on the food front.
As has been mentioned by some of
my friends here, Andhra Pradesh and
some other States are already over-
burdened with their own commit-
ments. Yesterday, the hon. Minister



[Shrimati Lakshmikanthamma]

of Food and Agriculture, Shri Swaran
Singh, stated that agriculture is =
State subject and the States are
“‘“”ﬁ,’““v Letercyy, 3 nave no doubt
wial the States want to take as much
imterest as they can ang contribute to
the food production in the country.
Here I want tp bring to the notice of
the Central Government one point.
The States are already so over-burd-
ened that it is upsetting the whole
economy of the country. In Andhra
Pradesh alone Nagarjunsagar is
eating up Rs, 10 crores to 15 crores
of the resources of the State. I sub-
mit that the Centre should consider
some method of either taking over
those projects or allotting more funds
to the States for the speedy imple-
mentation of such projects. Any re-
luctance based on the technical-
jties or anticipated difficulties will
only result in the deterioirat.on of the
position in the fooq front Since
most of the States are asking the
Centre to take over those projects, I
think there is a strong case for the
Centre to take over all the big pro-
jects.

ot g Wy (wgadt) ;o awmafy
HERT, AW OF =Iear 79 2 |
gF T FT 9iqeT FT A7 Ay 9v fiE
wE A AT F Ay we@m . oEra
e o AT gTET &7 ;@ oA
T F IR A w1 v, fear v
Fa1 % o Awan g fF we WY wgRw
¥ g% & 7

wafa wgEg @ F 9% 4@
3

=it g | AT OF AT FET
2 q a1 g fr s vt A S e
7z fear mn 7g #7 F7 fF 54 mRem
&1 9ATF A7 8, a9 = 9l 7 0F
aEen 71 gaav 2 foar man | wm gEy
wrr F7 72 @ ar ¥4 3T fE oF HeY

agre ol fgd FTETHT W @ v
afsr  feT o us " qEEm W
H gfawr odf w1 § awg 2 ey aar
THET T FTCT ¢ | Tg A7 @1 0T
wTET T

st wiew : xwH e arge
oIE WIS AGE & |

st dviex Wy : gat w9
wfgxry 73 fear mar @ a7 wfawre
sfar df Y oF agwr w1 wi faar
TAT, Ag WU ATEE WIH ATET §

Twafa wAian A w5 QT
OTE WET TG | YT TF A HY
T & FAH Fr§ T A7 q1T WY @)
ag @ fear mar ar 5 R
= o3 fafaeet o1 garar & 1 we
g A & g9y 3-3Y g1 owmar §
ar zd 7o farzar a8 & g fed
F% quar 5 g% 7w feme w1 @
& foar ama, A & far 39w @i
g famr

st T ¥FE qIEw ;WO Ay
& graea ¥ X frage 7 & 3@
SAIEAT FT I § |

Mr. Chairman: My I request the
hon, Members to resume their seats?
There is no question of any ruling;
neither is there any point ¢f order, An
hon, Member only enquired how, when
the Chair has stated that at 3.30 p.m.
the Minister would be called, another
member was given a chance, while
others were refused. I said that there
was no such rigid fixation of time
that at a particular time the Minister
should be called. It was said that he
would be called at 3-30 p.m. or there-
abouts. It is mentioned even in the
slip that is left to subsequent Chair-
man. The Chair thought that it can
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easily give five minutes
Member who is now holding the
floor. There is no question of any
ruling. So, I would request hon.
Members not to raise this question
ang allow the hon. Member to pro-
ceea with her speech.

to the hon.

st T Qe gy - oF sgaear
T 997 FSAT ATEAT § |

wrafa wETE ;. W9 FT QAT
oTE WTET g 7

=Y T 9w qrEE : HIT T FH
smafega @1 ¥ weAm Wfgd | "
# A A AR foar awT drd
g ST woAr fawg Aifx & s7 <=l
¥ gl w1 IET FT wIEL A AT
AT T FETEE ¢ 1 A fAdcd
g fF o wrdm @=em &1 W
qE A9 ad ¥ ag gug faam ag @1
wfe arf 1 & 7Y% 53 wIEy | 34
dfg 1 gfes w97 1 92 w1 4%
g aft  wEAr 1 e gAwr S
FT g faar w1 & Fwmar g fF AR
af AT FT AT A9 F IO AN
9T & A 3T AfGFTIA F 27 AT
g & | Z9 I FIA AL F4GT | AW
fraza & fr ga &1 Wt w97 faar o3
(Interruption),

Shrimati Lakshmikanthamma: Are
hon. Members so much against one
woman Member speaking on  the
subject? (Interruption).

Mr. Chairman: She should continue
and conclude within five minutes.

Shrimati Lakshmikanthamma. As
I have said, whether it is feasible or
not for the Central Government to
take over these huge projects, it
will certainly be feasible to allot
more funds for such projects. Until
these gipantic projects are completed
it is not possible for the Stateg to
allot more funds for other productive
purposes, such as, minor irrigation,
rural electrification and other social
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services, such as, health, education
etc. I would, therefore, earnestly
appeal to the Central Government to
see their way to assign more funds
for the completion of these projects.

We are also very backward, in food
production as has been revealed in
the discussion for the last two or
three days on the Demands of Food
and Agriculture. Even today we are
importing foodgraing worth Rs. 180
crores from outside. Even thig year
because of bad weather and failure
of crops we might increase the im-
port of foodgrains. Andhra Pradesh
is giving an additional supply of half
a million tons of rice to the country's
resources ang we are importing an-
other half million tons of rice from
outside. If only more funds are
allotted for the speedy completion
of the Nagarjunasagar Project and the
Pochampad Project, 1 am sure, with~
in two years we will be able to wipe
out the entire food deficit in this
country and even be in a position to
export to other countries.

The fundamental principle for
allotting funds for such projects should
be that the surplus areas should be
allotted more funds so that they will
give immediate benefits. It does not
mean that we should neglect the
deficit areas. They should also get
their due. But by giving more funds
to the surplus areas, we will be getting
the results immediately.

1 would also like to bring to
notice another thing. It is simple
economics that even in the con-
struction of a house the outlay in
the initial stages when we are build-
ing the foundation we spend less and
then when we come up, when it
reaches the peak period, spend more. I
do not know how this simple principle
is forgotten in our financing. Tt i
all wrong financing, I find. In the
peak period of the construction  of
these projects we should spend two
or three times more than what we
spend in the initinl stages. In the
light of these observations a quick
decision should be taken by the Gov-
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[Shrimati Lakshmikanthamma])

ernment of India to allot more funds
to Nagarjunsagar.

Mr. Chairman: The
time is up.

Shrimati Lakshmikanthamma: All
my time was taken by them. Just give
me two minuteg more.

Mr. Chairman: She should conclude
now.

Shrimati Lakshmikanthamma: As
has already been said, there is also
another project, the Pochampad Pro-
ject, the foun-ation stone of which
was laid by the beloved Prime Minis-
ter. It has a great advantayge in that
the water level is the same as the
bed level and within two years this
water can be made use of for irriga-
tion purposcs.  So, the project should
‘be so phased that we get the benefit
in the shortest possible time.

This year due to heavy floods in
Andhra Pradesh food worth crores of
rupees was damaged. I request the
Central Government to allot more
funds so that these floog waters will
b+ diverted and in futre damage wiil
be averted. The huge projects are in
no way different from those projects
which are already in the Ceniral
sector, once again ‘I request, if you
want to speed up your food produc-
tion and save the mational economy,
you should take over these projecis
and save the States from the burden
s0 that the other welfare programmes
which are equally important will be
taken up by the States.

TwTafa

st sgaTa  (2TTH)
qFIET, AT TF [qIEAT I qAOA |
arara 71 7791 35 gz 71X |KeRTArT
% freg wfzamal ¥ ooy 93
qarEdEd ¥ frew T oY s
araifaa firar @ /X 495 waT A
AT AHL A § IE FT AqEA  ATH
& o 2 ¥ g ey o Y @, JATY
A7 G &1 & g2 90 FE ATV
§ 29 worm wxw A wrdard) wfi
57 30 fgy ol a9 geat ol

hon. Member's
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HAT TEIEAT F1 TR AT FATRT "fgany
SIAT T G § I w e
wrfgd 1| 37 &1 A ¥ 0w FqrvEw
& §37 & 1R @A § 1 wfyw ow wr-
aws § 5 e &1 sadarEr mfe
T AET IT 4 a0 H gH gAw
arfgy |

W oF (@) o oargT w5t
o= gt #7 g9 ¥ w8 wo9 w1
#Y wfgad w7+ qaere W faET-
a7l F1 wh@R §F7 o€ & | wrew
®1 IT ¥ AFC TH § &7 faern ar wawg
Fifgd 1 3 TR 9REA ¥ @ § R
qre W@ § afer sAEr aw w1 &
g aTAT AEF & 1 | 19 aE #) Fraia
I 77 wrT fa@Ary a3 @ wrEw
& farr @ 1 0y g1 a7 ¥R e
Tt ox 33 A qfrww & w § g
& Iyar 9t 5 ag g@ v & frar
@ & 927 F arvwnge 9 |

1546 hrs.
(Shri Bade then left the House)

Mr. Chairman: The hon. Member's
request ig noted. If any of the Minis-
ters want to go and meet the de-
monstrators, they are free to go.

st it (fgare) : W w@)-
T, A UF 594697 T 997 ¢ | JT /0e-
FATY 1A IT §T F F@ HE AT
wTfgd W1 1 79 I ) A WWF 9T
AV GAA FT WG A0iR | W
fegeme &t gardt wfar dwg W
¥ qET T AT AT FrHEwT F e
wrE § w1 ¥ 9 ¥ AT A
i T WY1 T ATHA 9T § Wi A
@ are ¥ qufer w@ & fF Ay ag Ae-
awr A fiF @8 owar g T T EA
t, o & @y wfafafy agr &=X ¢
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¥ JATAT &1 ara 1w Ty 3§ wemd
WR wer mfs F et # g sasr

LT ATHT T 7% A 399 oy &z
wafira fFar smg )

st vgam . gamfs @, §
qF: WA FE fF T w7 Frdardy
§9 qaa< 9T #4fa 1 A7 1 Tg TF
7 afqgifas waax & AT a=v 1
qrdY FTEATEY IT FT F TG ATHFL IV
¥ ara v Tifzy AT sAAr Tifed
fF 37 #r 71 7 § 4

Shri U, M. Trivedi (Mandsaur):
Since a big demonstration of ladies
has come, it will be very chivalrous
on the part of the hon. Minister, Shri
Thomas, who is in charge of Agri-
culture, to go, over, look at those
ladies and hear their complaint or
whatever it is. He is a really chival.
rous man and, ] hope, he will do it.

Shri Kapur Singh (Ludhiana): Mr.
Chairman, Sir, whatever may be the
meritg of the case and whatever may
be the merits of the grievances which
the ladies have—the whole House, I
think, has sympathy with the cause
they represent that of resentment
against high prices—I myself went out,
heard them, received them and sym-
pathised with them—but the manner
in which it is being attempted to im-
pose a procession upon this House is a
manner which is unprecedented, and
it tends to set an undesirable prece-
dent, and I, therefore, oppose it.

Mr. Chairman: There are demands
from hon. Members from both sides
of the House for extension of time
because some more hon. Members
want an opportunity to speak. As
hon. Memberg know, the time has
been fixed by the Business Advisory
Committee and has been accepted by
the House; but if it is the desire of
hon. Members that we sit for a further
period of time today and extengq the
sitting of the House for the day so
that one or two hon. Memberg who
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want to speak may have a change to
speak, [ am at the disposal of the
House. If the House decides, it will
be done, I want to know whether the
House wants to extend the time for
this debate...... (Interruption).

Shrimati Lakshmikanthamma:
Shall I get ten minutes then?

Shri Warior
move:

(Trichur): I beg to

“That the time be extended by
an hour”.

Shri U. M. Trivedi: The extension
may be by half an hour only. =

Mr. Chairman: Is it the desire
of the House that we extend the de-
bate by half an hour?

Some Hon, Members:
one hour.

No, no; by

Mr. Chairman: There is a proposal
to extend it by one hour. Then there
is an amendment to it that it may be
extended by half an hour.

Some Hon. Members; What is the
use of extending by half an hour?

Mr. Chairman: I shall first put it
to the House whether the House
wants that the debate on the Demands
of this Ministry may continue for half
an hour more than the allotted time.
Is that the desire of the House?

Some Hom. Members: Yes.

Mr, Chairman: So, it is extended
by half an hour. I will now permit
Shri Ram Sewak Yadav to speak
only for seven minutes.

oft 7w ¥aw a1EE ;- Toww ARy,

15.50 hra,
[Mr. DePUTY-SPEAKRER in the Chair]
wamafy  w@ET 92 R, Sfaw &
fF gHTY SI® &7 w&qT I ST WY,
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[st T 7% ara]

foraft s s &, Tod #1% o A
&, O FT HYT AT )

T WA w1 719 § {5 ag wfy-
afez AT wamafe, 39 aA1 §, T
FX, AT @ F 919 TEA 93T &
wrt oft ZATd A aEw ¥ wErt & WK
wfafe #T wAEfee, 7 A dgm ar
ST TF GEHT TE (7T & | Feared 7
¥ 2 fe ag fgeama &t I A aaw
¥ A ¥ T9T F A ATHA IUAH
.#X, e fegera & & gt ok
S AT ¥ T T FT W FATAT
e I8 ervra faw smo)
IfFa ag o FEa7 T, FT A
¥ 7 7% 21, 32 A6 geeE 2,
G 7T 3% fA7 3 wiTF aA 0y
FL | OF 97 THY T3 7 QA 20
o TN FATRL Afegw ¥ szr=4
a7 7% feaaadl w7 ararar ) g
g A7 Ar AN 33 WIT 4T IEN
gfus T FHG AT @9 FA 8§
qL AT I AHIAT 9T AT TeaF
I FTE WY I OIEE A Ted
A T qAT FT I ATAATHI FAGY
TG A, T TT T ATAAG TES AGY
gravd & afem aEm Y Aifr
T9 ¥ gwr e o 3 -
g+t 7T aYAAT 1 ey F fao g4y
e JifgT @ &7 0 faw ww= X,
forT a7 &9 F=ew ¥ &, WEitE
qg 99 "=l &1 G| 27 ¥, %@y O
SR AF TOFT HIATET AT, 41 48
ATATATEY &7 AR &1 ATIAT, T
& JUFT A T ) WY A% & R
g A faw o=l a1 fawg za
maa ¥ 9% 2 7 T o avg a7
T2 AL IoAT AEA § ) zAfem w
fammm & fr o7 a7 TR AT AT ¥
OAT TIH AL FzwT oI, gEIE A
FrATd TE TG AT THA |
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st dfwre ste go (FrT)
SqTeTy  WErEw, TN Ol ¥ R
T & W gurd W1 ¥ N g
T A &, I fow ¥ frre fam
e & | gafeg AT o Y 2 aEw
fererar wnfe | oy @ A w1

IR WRAT : WTE, HET )

At TTR AAE ATTN 5T HATHT AT
F1 & % fag If F1 arft 727 faerr
2, I TE T T | T FIW AL § fF
nffafee & &t a1 =t &, 999 a7
FRT Y, TEET #T AT WG FT O
FL | IFET A 79 48 2 fF 98 A
faadt 2\ W W A AAT i F
aeafraT wIwEl 93 T AT F FAY
g At qx ¥ fr amEE o o dmd
GadiT arAT AEnA g ST Y g,
THE T WA AT T AT g0 2 |

qGETT AIA WFE ® gra FAd
FzAr & f gardt g e & fema
¥ 7 79 W | T e, 7w afaea
¥, oz o fzar @ g fF gw S asw
g ¥, gra gn @8 Wy & 1 3w
sfraen & ag it w71 & fr g =g
i ot wfwr dare 77 & 99 a1
Frar A gram &, 99 F ot 7 @
sy & 1 2T ST A e g—wl
# qft a8 g & A faard & o
qTuA FE Y &, ST S S ¥
QUINT W AT &1 T TH T Al
AT F1 T AEY fraT T &, aF a6
gw 4% 7% 9%q £ fF 7w A9
@A AT A AL AT @] ?

T e B ST THRATT §, 48 HIET
2\ fare &Y aAT AT RAA 4B
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sfavd eefwrsr gar R—Iwwr Q@
=T T g &1 & g7 Ao A
oF foma & a9 A9 A W™
W@E

Y Wiy agud gomrd, aF et
# IoAd, 99 @ ¥ Ay qw oEr
fraa wmer g @ 9w feadr afr
g8 2 WA IF IW FIgEEr A
aigf 8 @ Ffr g @
fer w@@ g AT ferr aEe
gH, AT Th ITRN AL AA A FLAT
9, 7 AL F FE vrTH T FU A
Fq, I qAT TF &7 T FrOATA] A
T T@ o wfee | free § Al
9T FUEE AW IAT /T IF FATET
& AT F FAAAT T TAT
uFs AW gEe ot F sl @A @,
gawes A & A Fwd aw ¥
Taar & At A1 guer q@ft, I SUw
wAE

gaT2 AT a7 frare g, afes 9w
g for Tl oY o feFwrq
T FA &7 G T4 G g, A aw
FET ¥70 @9 g | W qg Fra
g1, q1 ATTFUT Y AXZ § A1 qWEAT
gt @Ry @9l g I9F) @A gu
o @1d =@ fawma fer T@iw &
AT, ITHT FAT 3T FGAT F IIA
fpz WY T TFA AT

gafaq 9 &1 QaATd  TAE,
FAF A F AR ATHHTA gAT ATFT
fir 979 FAT 9TW T F0 T T A
§ 1 ST AN F €7 A ITY F78 AT
frrem &, @1 X ArAAE WRTNEIK
&t SATER & AT IT T FYAT A WX
g wram, A 97 ¥ wfrer & sfe
@t g1 Y, ot grT e JAg T T
&t g1
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%« feaf % ag wrawas § i foradr
T Qg §, AR WA FT
Tifed "I I7aT wg B B g
W FrTE e SR =i | gd FAw
Wrerr gemel o ggrEr gt
& fae g oifed wicas art 2w &
B Brdt fa=rs &Y g g srAr
arfed 1ag F1 uf o @ & afd
g =fze |

ol TF "L K FG Qg
FYT Y AT § | oF TE T HY T
HIT FT G(AATHT &1 TE1 AT AT,
T % miT & fa=rf #1 swaeyr A
w1 s, aw aF og fafe oo
et T @ | A2 qAT gww grm, o
fe gx g ¥ ¥, o2g, 9, ==
@ F foeel & wod g0 & W
g s fau a2 ag g faama
F WY o4 A @ TFAT F A qE T
IR, SHY AT F THAT § | T OF AT
ag «¥ grm f5 7gd A a9 gt
g ot 9 fax ot &, 9w A7 a=w
gt 1 gas wfafea @t g §)
qAT A FET FA § fay 7€ -
ofr @5 @it § wrewrd &
STET ¥ | FHI FY SAEEAT FIA G IART
oY = Zri 2T framat & qw faand
%1 9| R |

AT GIg a1 & 7% g9 IF AT
T g% fr 7€ Traari & w1 afioma
& frwen, & wa Afq & ofedT
Frr ey Wi fradl & fadr gt &
TeqT FT A0fEY | qg 97 FAI &
AT 9T TS AT Wy

faard & @1% 79 Haed &Y forn-
el arg TFA AT ¥ 1 qeuy ¥ IEX
oF g frdam Qe T )
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[t 7w Faw w12E)
afs gw 2| § fF QraAd et §
T a7 YAt TET ¥ T w8
W 3ad w1 TE-anr @ A o
7 & arfemr e gt & e oA, qATg
wre, famar #1 wafy § gead &
frwerr & fir femmmrg 33 mar @9t s
ag AT TE | HTAH, AL, AN,
IAT T2, w9 q2W, qfedAT S,
T 99 Sl § 9% F qErT W §
WY TAT ®§ W TIW AZY IAT @, A
frag owfag 781 J9s ae &
gL HTH 59 93 H qga W g § 1 ¥ 7y
AT fF arz §1 TFA ¥ 08 ¥ag
FET TF G ZAT & | FATAQ W FTHC
arg & FA F fan wrf grer g9
qrEdr 8 A EW A § QR v W
g Frfen |

16 hra

UF g AeT A2T gt & q@i A
F anar g famsr aret arfrr ey
STAT & | WTET AT HOAE AgL @Idv
¢, @ a7 ¥ Afe o & Frered
&Y I SAIEGT AG Tt € | WAL HITH
gafras gelf i § e e € A
Tiat F g7 I F1E ATAT A FQ@ &)
ST g A1 FET A1 F AT I@ AT A
1 F7 fr 7 Fiat &7 g &w,
T FT FroAAT T WYL AT TF AT IART
frrar &Y WY w1 sgaear wavw gAY
T A ) Wy
qrzT aifrr g s § fowy qweT
gar g

oF g § faset F aX F wgm
srear § 1 At it faeret Ag fret
2 1 ey faoret ey wfgd 1 vt
& fog gt faerelt e ot sgaear
g wifgd 1 w282 Taw el
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F fau g%t faorent famay =rfed o
fmaedGfsfiamwr g =
29 W UF WTF ¥, FATA €9 & qrAT faw=t
FT WTE Ao AT (HaT ATAT &1 FaT ar
o @ WA Afqe fawet § o wd
X § I F51 799 A6 ourer § 99
THFT F19T OO q AT §F aT 9w
T 43 Y a1 A a3 g
%1, 3 3T TIRTAAT w1 Faer A9
T g &, faoret wedt % & ot §
A frar &t 7@t £ ot @, 35wt
I YT 7 ag & T 7 5 OF
war gAY Wi, fawdt #1 W@ oF
grar fzd wf Y 9ve @9 &, I
ferma & 7 & w0 T 97 fawet 2
®T sgedT AT Arfeq) faser oA &
ark & & gy wgm f§ 0w a1 g
aifed otv fram & @ w9 & &9
far erf amw =71 evA @ gu ¥ At
T feady fed

st giFT "t AT ITEH
wdem, At wwg wow qw faar @,
93 oy & mrewer gigEe s
g1 At nfar & wiar aga fasw
W E AR am W qgTd T g
s g sewr o 39 1 &
FleT TIFGTT KT TT FAT E | AdY
¥ & wrarg 1 gt 97 foat @Y ssEw
¥ 78T AT §, W Agl-agr w7 q4r §,
agi-agi e T & g qa1
2 T F, aNa &1 gare dar @ v
&1 W OF ¥ T I ML G
g § groar aY R o | FRS
AR AR TER N FE I RO
frard-fieart fored o) mig §, S dre-
T, wagw, wagfear, et arael,
T FATT, FIAT qATT, F ARIT qQ
frarsm R ¥ & 2w & qra gre o
Ta g F L @ e aq g0 § W
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a frea ar @ § 1 s Iaa A gewTar
AT El T WgE WA Farg &1 Y
9FEA @A, IWT T2 g i wndd
oM FFIT 1T GIHE FT WEET AT
@i w1 9g 57 @ §, 3EF) T2
FH, A7 ¥ TIA WT IF MT o7
g, IT AT F FTC oA anfw A
IX @ EF |

TZ7 ¥ s 0f § 9=t 97 98¢
ar 5z ¥ & afew 97 a1 faost 7@
famdr & fv 3 & fomez zfainT, ga
TG AF FTNF F 1 AT 2qF A%
# qar A1 g a1 ¥ frar sar & fe e
7 9q af fawsT gt s g9 %
AT SR T aF &1 AL AT FE
gz ¥ A § faoet & w7 3
g @ ogt § ot 37 @ ey 91 @Y
& uf wre 3@ g Y ar IAwT
wiTs f&.7 mzars &1 F1w F7747 037 |
# qrgar g i 399! it & 7y fauray
& s arfir frema 1 wga fawr &%)

a9 16 F @1 § oF fefar o=
FAT & A 5T Tr4Y 747 &7 T & IAET
F9 fFur srar Trfed | 89 50 FT
qrdt @™T wge # 0T w1 gHET
Faga Y fos AL 1 Y @A
FIG A AT AR T FTAFHA
amE ) micaT I w s
qrdY ZAFT &T T GreT wgT ¥ T
arar 1 feY fgm Qar ghr e Frem
WER & 49 § TgT aq aawr | fow
Ta wefeal & wwE ®1 AFEE
GEWT &, ITE! W aF F1% gTans
gt | Fefr e 91 g, &+ 7T
qreT QI § FEQT a® iy feay g
ar ¥ fed fem @) awma =
) 73 | T wer T g f qew At
w7 foar o & AT fagy owdwr #
ez & fory v §r k& ) gy Y anfiry
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my F AEG F) AT @ WA AT A0F
qYT a7 aF g arar § {5 e § i Zrae
2 faga srx . & =ngan g i sasy
SedT ¥ I qATAr S Gy agy
F fFaTy o WAt a9 794 |

qaT d1 AT g @F 77 03 & wfe
TEET YA 3 T4 G W 1 T
A A @ F AfFT Tmw F A
sEa g fom & d3 m™ @
st 21 o=z Iz owmEm F
feet 7T &1 wa &1 W
HIATEE WA FT AT AIH I AEIT
gt & 1 37 T I E ¥ #%
T F AT | qHE FT AT A
wfgd | wEET AT FLET M T
W I faamr AT glar & ar
g # W oSy § 1 ATgeiHieT @
fear snar & fawg mer F1 4fFwr &
TE FF | T7 T F A T OF AT
qifga | g AT @7 T A79T g1 @I
£, TFEI HIT ATTHT &4 AT A0 |
w29 fF sro faan wear @ faan
g | oge Trar § Wred 3co FIT
&< far, gadt # Jeo famr w1 A=
HHTT W& L. 9 FUT @Y F4, §F T@
g o9 @9 93I¥e. 00 ATE T AR
g | ot o fagr mar &, az o F
WTTF TIAT T ATEATE | TgAT Frarew
¥ ey Wra uwg &1 e omam, gEdr
FT LY. & TG TFT F7 AT AL FIHT
¥ 990.0 9T TFT +1 faqm 10T )
¥ @ ¥ T e #T 330, 9% @
wFE &t gt fRar smomdm qed
AT F w=T TF | 9 fgAma ¥ wse
wrar Wiy v qrAr fear mar & 33y
Tt gfa 97 g 8 1 TEET ;T A
i guT ¥ IAE HFTAAT FT | WA
TEardr W gy § wAeEmT W
gt & wfete SNfraTt @ gu ot fin
el & arge & 8 fawea €
1 T2 F 99t Jawe g ifgd
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[ FiHTT AT )

¥¥ AL ZzAT § A1 ITHY qu-qy o
AT FeTeN TG A g W Iw Ay fa
aF Oy Iw wW g W d A
T T & | Wt waf weT wfrr #w
AT ¥ A A HTC FAX Wiy AIE
AT A F WK AT FTEF T QG W
&4 & FUT T FTAOT AT |

W g qg @ R ol @
W @ A Afer g ardr §
3 A1 qF &2 W@ ad ard § wafw
TR T T I w
€ 717 99 g § W fre a@ @
T ol w1 I I § oW AR®Y
oz wmE ¥ @ wfewi wm RN
qT %2 W@ aAHr fed | oF we
T FAT AT AT AT BT AT FTAT |
1 g2 Ao 727 o § A1 ;@ oitfrac
AR FTAT AT A AT & FF 0F %2
AT fFAe ox @ ¥ $7E A9y AD
& wrar | Aifemn A F AIA & O
AT Ff2d | 7 st HF AF T
N AT £ AT 7 30 A Ar
g1 &g fe oo & Sl
< &A e s wfy e
I AT GF

Tseq ™ 9 B Jar 9e%Y
# a v W T A, g g o F @
s Fgr @ fF a8 qess ¥ &
JEET ®|T AT, qar A4 1 Qe
# @ @ A1 AT adee @ 1 wTaR
X9 &1 Tr FT qeg9 AT qE%s
&2 fagr S | 1T 1 9FH 9% @I
W IqT AT 4qrE AT G g ATEqH
W ¥ warw rfesi & foo ¥FEw
9T o ¥ & o § o g Y et
# worer wer gwm § fwy el
& w0 wn; awrfag & W I
¥ foqg qx s wwr § R
£ ¥fF or wft § &I q T
o T W7 9T § | CAAT B AT
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T oA & g neade ¥ fay owd
®t ara & | oF frard fedr gEERT
¥ TEF AT & T GITTLIC W TR TF
TAT 2 3T & | TF 71 WIS 7EM F fAg
SET a1 faqr T § A€ 9 T <0
Tar dar S st & faan wr § )
HAT FTRIL A § FIAT c9 q@ TR
fer & afs = wma wfe safe 5%
& g9 qU o @ oo @ fFoage
T g T foar mar § 0w A
IT ¥ "rg gare fear smar & 7 oadt
g & qu g A fafq w1 wed qgm
T §, ¥@ qE5Y ¥ g qeg¢ #
&1 QU I S Frowr g oS
2 | =13 qar frar sg a1 A WET
¥ qg @ a7 wFy § | ooffrad @
qTeTE Al AT g W T IR W E
TR wedt {, 7 e 9T g5 fazdy
g & wE g T ATE qeqd
qavE 37 &1 § F47 oW A@ ¥ A
gt ¥ 37 far s g AR W
T ST AT AT AAR ¥ AG IZT AT
Z 7 firdt o T o @ A el
dar e s gl

T IR FT AL & | TG
&¥ T AfA qFE FT AT § FAF
W § oA #7 9 @ @
FTC & 1 afz AT qT<d FT ¢F A A9
& wrar sy ar awea # YL@
&1 &\ wwE & A8 s § v wE
wer i &1 aedt § aell Avw ¥
qfer wai Af g ot g A4t
aff g & feafa gard sdr 0

qEqT TgL FT qqe e fremw
qore ¥ % 1| A  WIW AF QA
s wfgy @t AfEA wE T qT *;
g | Twreq gL ¥ fd 98§07
Yo HTY TR W T ¥ WX WA W
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WY B0 aTHr W/ T § | oaw ara #
| e 7oy qF  Sravg w99
9T % | TWET WG I 9855 AT
9 gAT @ AfFT 88 aF U g
AT | g WX T FOAAS
F s & farAl &1 #1108 ey
FT TAEE & W | T # ¥y
g uFg qfw & fg=rd a1 & ar
[AfF oft a7 qu wma oRe H &
Fang & sygeqr g1 w47 1 & -
T AR F AT F oF gEE g )
qffza wET a §T 97 qE
FCT § IW O G & TG TG
dme g a7 adr aifegr 347 qAraw
grlt | faset 7 @ &1 q97 & -
¥ § 37 wfawm # & fawrd gw
safs wrw § e wfam & & &
wafae & FgTr Twa g fo 99 a9
wid # fawelt A w@gEdr aw aF
arigt &1 fama TE g gFar o

faaq ammal & gew 7 &
g § WITE ¥ FT EH T T
Qg aree | 3. ¥R fafeae Frarare,
qqr WA # % ee fadre durT
I AT &7 T@T AT 4T AFFA oG
groT § 3. fafema fremame qare
g A WO § W .go femmRE
T® 2w # fawreft # gt wiv & 99
F1 AT 7T gU AT Q889 H 343 .9
faferm faemazs o7 @7 983 &
wig.¥ fafmaw framze &t @4
Fr 1 &1 9853 # qexo.q fufem
farargE A E] Q88Y H 9390.8
fuferae framew 1 F4 G | @t
T & TAfRfEeaT w1, waiq @i
i faerelt ITeMed FTA FT AW 3, T
g #§ aaeman @ @ fF 6T wa
THT WA § qo,000 WAl &T T&T AT
o Y& E i et § faoreft & 1
aTT wd qE & fF qRuks wal #
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fawatt & wf | vy daadir Ao ¥
MRT TF 0,000 AT KT faawat fat |
QAT BT Q8%% TF TH IS AT B
famrat fum sty srafe g 3w & w23
TA FE AE WA {q@T FI ¥y AT
& AT FF AT Yyoese & | WA TiE
I FE2a & 6 T gw W aTad,
AL M@ A A AT AT I &
FT T, NI QFT giT, a9 TF g
fawraft Fareret <@ o

Hfar 7 fAygT & v g g
AT FY, AR TTHEE §F 7=
AT AT § IT F A& A A= oAt
fadt aifed, ot 7t 7% @9 A
qA AT | A1 FY qZF W A AT
AT & 9T T e § Feg 21 T00ET

Mr, Deputy-Speaker: Dr. Rao.

ot wgag . I NIRRT, "I
TF AT F1 T g | ***

Mr. Deputy-Speaker: Order, order.
All this will not form part of the re-
cord. The hon. Member cannot stand
up and go on speaking like this,

Shri Sheo Narain, have
five minutes.

He will

ot forr Ao (arY) v
wgrEw, & =g F7 T3 AW g fF
o ¥ 97 37 Fo=ang aar fawet darea
# Wi 9T qrAA T AVAT AT | qF
TAZ 9T qrAA & JIFT T3 797

w& gqar # 5 g7 faam & @
o o THo TUF § | § I FT {ATLH-
q7% 2T § Aif5 7 0F gReae $Afme
@I

& qdf gaw &1 ger ¢ fONe
T §, I9 A F IH F A H

***Not recorded.
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9T qET AT Ot Afagi faw
FTOF g Sl g 1 & IEE 74T §
f =fr T2 gardy am | 7T W7 5w
9T AT F4T WifF 77 0F T Fqua
w2 1 & foge g4z = § wwr av
fE fod co Firz aT&F 2 foq & wmr
&t A A "/ Afqi w1 w309 I
qIA & | WL A TR Fgow AT A
T FRT 3 TN FT I WL THET RS
g ST 1 ¥E 97 597 waw & fEe
wREr F gramdT &7 fawrg & oary ¥
g0 F71 | § AA § fF w3 Ay
TH 3@ AT A G A

70 Fifregm=r ¥ uF famm
& fomr & FrOT TIAHT FT g O
g9 §TAT 7397 £ | 90T 99 §1 TaAHT
QITT AT 79T F7 X AT A0EqT foer
i A e 5 F7 39 A aEr ¥
oY weEr 7 & faard &7 a3d )
9 3 §TEeT ¥ 917 4T HTT &7 %
g1 337 favrar @7 @9 99 F FA
WA | AT F2F TTIaA I974 T A9
IFE qET FT gfeArgT FT HFA §
9 a9 T ZW F1 wFfear 7 T qH9
FY o0 2w & faer Tt @ O 9w
STE FT FTH! SIATHE g aFaT £ |
T® 715 § fF 7 qe3y ¥ 9few s
| qg® 7 NI F A ¥
qAFTA 47 | gl qEa § g
& &1 39 oW § WA § W@ A7
TA AFTL W@ AT | K FgAT |Argar
g & 7o A1 worrs g 7 @ o gy
faars &1 IO7 g9 1 W0 | A
fara & W< w9 wF gger § av
qTH A WES & FE &, AT FE A
Wed § a€ g g a1 1 & s
g fF made 7 I Y AR wEA
2| AT & 3ATE W OWYT IF gTETE
# st & & war § aga s @
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fr afegt st F2ra faar s | gw]
Y a7 gaemn fF 7 Afadi §1 w5309
FLRE I sz adra sram & &
sear § f& fa=ri &1 gfagamin )
T * fem mwrg owTHT WT e
afzgi &t 3 ¥T 7 | W oS
F AM O F1 GEF 9T AT § AT
Fgd & (% 28 %% a7, 9 /7 S
¥ oo &£ A 7 S WE § ) g
AT fo=T 72T, g% & faegr gm0
AT T HI, AT GAAT | TH HI Y
9T BT 1 g A TTEEqTE F1 9 Qi
fear | zwTX @z & nEed gz 43
T & 1 3T &1 IH wwear g7 faEr
F4AT =1z | § =sweAr  frowrs
for @z & wHr #1 famgs &1 e
2 3 %1 w2 famr s afs 2 &1
IH FT FEA GGA | AT GHAT FT
AT o, 0= &7 0T o | 99
FMT 7 I T AfgAt woqEET E )
Tg §9 0 "W 97 feee 7@ 8 |
s Afgwm 3, wey wsfeee &, =g
wog AMA0T § | WY W & e
1 F T AT EH FT T FL | WA
e & fF gwrt fafreee ofifass
g & wgar g fs ag afeai & o
HI FZ FHE | FATL Frarferee Wik gt
qT q8T AT AAMT & | A FT qIOEHT
Farerr WY I qTHT & AT H ] |

st TwAEE g . W Wi
farsraa T FT R E !

st fy Amw ;0 & w9 w
fergmaa wdf #T ®TE | & w9
TFTHT L W E |

% gw qsT &1 @O F@ §
afew Fgr wtgar g f ga afecams
F gATH I, gAR QAT gATH FT W
fasrell qg=r & @Y w9 ¥ oW W
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g g9 3399 g wrgdr  fuw ¥ fF
EHTLT TTAT T g1 &A1 & 1| g7 weal
§ WG & A HOTL T QU HRGH FLAT
g1

Shri Sinhasan Simgh (Gorakhpur):
I want to raise a point of order. You
have ordered that Shri Kachhavaiya's

remarks would not form part of the
record. Will it go in the press?

Mr, Deputy-Speaker: It will not go
to the press. It is not a part of the
proceedings at all. It cannot go to
the pre:s. There is no point of order,

The Minister of Irrigation and
Power (Dr, K. L, Rao): I thank the
various hon. Members who have made
very uscful suggestions in the debate.
Somge aspects pertaining to policy and
progress of the projects have also been
commented upon. I shall endeavour
to reply to as many of the points as
possible, but, nevertheless, in view of
the limited time that I have, if I fail
to do so, I request the hon, Members
to kindly discuss with me personally
at their convenience.

Though the Demands before the
House amount only to Rs. 31.08 erores,
hon. Members have discussed the pro-
jects of irrigation and power costing
for this year, 1964-65, as much as
Rs, 404 crores. This is justified be-
cause the Ministry and the House
take very keen interest, and we watch
the progress of the projects in the
country.

1 shall first deal with the projects
that are being handled by the Minis-
try, then try to deal with such of the
problems as have been dealt with by
hon. Members, and then, if time per-
mits, I shall also try to deal with spe-
cific projects which have been men-
tioned by Members.

There are three projects with which
the Ministry directly deals. The first
one, the Trisuli project in Nepal, is
being done as an aid scheme to Nepal.,
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It has gone through its early difficul-
ties. It is getting into stride, and we
hope we will inauguarate the commis=
sioning of this project some time next
year.

Then, with regard to the Farakka
Barrage, 1 should submit that the pro-
gresg we have made so  far is not
satisfactory, I am myself distressec
about this, but the teething troubles
are over, and we will try hard to gain
the time that we have ]ost earlier.

With regard to the Damodar Valley
Corporation, which is the third one
which is directly under the Ministry,
I wish to state that the main objects
for which this project was first estab-
lished have been largely accomplish-
ed, and therefore the Government of
India hag accepted in principle the
functional reorganisation of the DVC,
and the participating States are being
consulted at the moment. Most of the
staff employed in the DVC wil]l not
be affected as a result of the reorga-
nisation, because the power wing,
which is the main important portion
of this Damodar Valley Authority, will
be kept intact, and the West Bengal
Government will be requested to take
over the staff that is employed on the
canal system. I may also give this
assurance that every effort will be
made to, find alternative employment
for the gmall number of staff who may
still be found surplus as a result of
the reorganisation. In addition, I
would also like to say that we will
try to ensure that their emoluments
are protected.

I shall try to deal with the prob-
lems discussed under three headings.
The first is irrigation. I am glad
that hon, Members have almost un-
animously urged the importance of
irrigation, It ig in fact India's life-
line It is not only important for the
prosperity of our country; it is im-
portant even for mere survival Leav-
ing aside China for which there are
no correct statistics India produces
the largest amount of rice. Even in
respect of wheat, India is the fifth
largest wheat-producing country. In
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order to feed vast millions of our
population, which is going to be dou-
bled by the end of this century, in
35 years’ time. it is essential that our
resources must be developed. We
cannot afford indefinitely to depend
upon imports from outside, Irrigation
is the best multiplier of agricultural
procudtion. We must free the food
supply of our country from the vaga-
ries of rainfall.

Our country has 324 million acres
of cutivable land. Here, 1 wish to re-
mind the hon, Members that schemes
costing below Rs. 15 lakhs—previous-
ly the limit was Rs, 10 lakhs—are
minor; costing between Rs. 15 lakhs
and Rs. 5 crores, medium and sche-
mes costing above Rs. 5 crores are
major irrigation schemes. (An Hon.
Member: Multi-purpose?), No. Cost
is the criterion. Qut of these 324 mil-
lion acres, 112 million acres can be
irrigated by major and medium pro-
jects, and 75 million acres, by munor
irrigation projects, making a total of
187 million acres. From the begin-
ning of First Plan, to Third Plan we
have includeg about 543 schemes of
major, medium projects. If we com-
plete them all—not today—then we
will produce an irrigation potential
of 44 million acres, I have given the
figure of development upto date in
the report. At present we have deve-
loped about 16:3 million acres. I stress
this because many hon, Members in
their anxiety to make up shortfalls
have desired to take up more projects.

It is not that I do not want to
take up more  projects surely
We must maintafin  continuity in

view of our increasing population. I
am only stressing that even if we
complete the projects already under-
taken, we shall have procured 44 mil-
lion acres irrigation potential. We
must find financial and other resour-
ces for rapid fulfilment of these pro-
jects. The problem is colossal, Tn
the Third Plan period we are spend-
fng about Rs. 600 crores bevond this
we may have to spend about Rs. T40
crores tp complete the projects we
have already taken on hand,
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At present, therefore, the main
point to be taken intp consideration
is that we have taken quite a large
number of projects, both medium and
major. I am not talking of the minor
projects because they do not concern
this Ministry. Minor projects are
very important for our country. As
1 said, against 112 million acres, B8s
much as 75 million acres can be ob-
tained under minor irrigation. So,
minor irrigation is very important
for this country; for that matter, any
country, Taking the minor and major
projects today we have an irrigation
potential of 80 million cres. We have
got the possibility of bringing in a
greater and a larger number of irri-
gation potential under major and
medium schemes, provided we find
the financial resources.

In this connection I would submit
another interesting information for
hon. Members, and that is, out of the
543 projects, T2 projects are major
ones, costing more than Rs. 5 crores
each. The rest of them are projecta
costing between Rs. 15 lakhs to Rs. §
crores each. The 72 projects contri-
bute as much as 80 per cent of the 44
million acres. It is a large number:
543 minus 72, that is 471, projects give
only 20 per cent of the potential. Why
I am submitting this is because, very
often in our discussions, I have heard
a sort of insignificance being tried to
be attached to major projects. It is
not so. The major projects are very
important for the country's massive
potential. I would say the order of
importance from the point of building
up irrigation potential would be major,
minor and then the medium scale pro-
jects,

In this connection, I wish to submit
another significant fact. As I said, we
are now having 80 million acres of ir-
rigation potential. I often feel that
whether by 1969 we should not in-
crease this to 100 million acres. The
significance of this 1989 is this; 1969
is the centenary of the Father of the
Nation —Mahatma  Gandhi’s  100th
birthday centenary. A 100 years back,
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he was born—1869 to 1869. There-
fore, if only we can inaugurate and
initiate the 100-millionth acre of land
under irrigation in that year, 1969,
we would have met self-suffici-
ency in food. We would be well above
the needs. It is not very difficult. It is
only about 20 million acres to be add-
ed in the ‘course of the next five
years. Even if we aim at it, we would
have done something useful and subs-
tantial.

There is one aspect that many hon.
Members have pointed out, and that
is, they said at the end of the third
Plan only 23 million acres arc going
to be irrigated as against the target
of 29 million acres. The reasons have
been given in the report and hon.
Members have seen them. But I want
to give one more information which
has not been given in the report, and
that is, on an analysis of the costs,
we find that the cost of the projects
has gone up by about 40 to 50 per
cent. Whao has been responsible for
shortfall? Hon. Members wanted that
we should go into it and get an ex-
planation. I quite agree: we must in-
vestigate into the reasons, and see why
it has so occurred. Nevertheless, the
fact is that the cost of the projects
has gone up by as much as 40 to 50
per cent for each project, with the
result that the amount allotted for
frrigation—Rs. 600 crores—in effect
means only Rs. 440 crores, Therefore,
it is no wonder that the potential has
ghrunk very much. I have been
thinking of this seriously for some
time, and 1 felt that we should make
an effort; we cannot allow the poten-
tial to go down like this. I have
taken some steps in that regard. What
T did was this. Consider the Rajas-
than Cana] and the Chambel project
which are huge projects. Many hon.
Members have sajd that the Rajasthan
Canal must be expedited. In fact, I
am very happy that many hon. Mem-
bers have laid stress on it. The Raj-
asthan Canal is one of our most im-
portant projects in the country. So
far. we have spent so much money on
getting water rights for the Indus
basin and after = long struggle
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with Pakistan we have resolved
a very difficult problem and got
this water. Is it all going to be
wasted? We shall not. We shall
make wuse of it. Therefore, the
Rajasthan Canal is a very impor-
tant link in the whole planning. We
have been thinking for sometime very
seriously; it has not come to any stage
finally, but I can say this much now.
namely, whether, by the progress of
the Rajasthan canal could not be ex-
pedited by taking up certain procedu-
res; it is still under discussion, but
this much I can tell: that definitely
the Rajasthan Canal will be expedited.
The benefits therefrom will be achie-
ved as early as possible.

At present my limited enquiry is
going on like this. For the Rajasthan
Canal and the Chambel Project, whers
we have cfeated a huge potential, in
order to bring the water under utl-
lisation, we have set up a consulting
team of engineers to the Ministry to
look into this, study the various as-
pects, how much money is required
to expedite the werk, what are the
benefits we will get and to draw up a
programme.

Similarly, the Financial Adviser to
the Ministry of Irrigation has been
sent to study likewise the Nagarjuna-
sagar project and the Gandak project
in Bihar. These are very big projects
with very great potential. If we ex-
pedite these projects, we can ecasily in
crease the potential of the country
and make up the Joss that we are faced
with. Therefore, I have requested the
Financial Adviser to look into the
various aspects of these two projects
in detail and give suggestions.

Likewise, for the Kosi Project, it is
practically completed. We have got
a potential of 1'4 million acres. T have
sent the Chairman of the CWPC to
look into this question and study it
As a result of the various studies, we
shall come up with definite proposals
for making up the short-fall that has
occurred.

The other aspect that the hon.
Members have stressed very much and
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very correctly is the utilisation of the
waters. With regard to this, the fact
is this. At the end of the first Plan,
we had g utilisation of 48 per cent.
The Members were up against it, say-
ing we have spent so much money and
there is only 48 per cent utilisation, In
the Second Plan, it improved to Tl per
cent. That was not very satisfactory
also and the Members were quite cor-
rect in criticizing lag in utihisation.
But now the potential utilisation is 82
per cent. No project can do more
than that. No project in any part of
the world can achieve that utilisation
in such a short period. In fact, 1 am
surprised myself and even began to
doubt the accuracy of my figures. It
is in fact a very encourgaing thing
that India has responded very well to
the utilisation of the potential created.
82 per cent is very excellent utilisa-
tion,

Shri Ranga (Chittoor): That coes
not apply to all the latest projects.

pr. K. L. Rao: We are talking of
the Plan projects. I am trying to give
a correct picture without hiding any
facts. There are B projects which
have given & utilisation lag of 2 mil-
lion acres. Of these 8 projects, excepl
for 2 projects, in the rest of them
there is ne utilisation because of cer-
tain other factors or because of the
storage facility. For example, take
Bhakara. The utilisation is less by a
little more than half a million acres.
The reason is, the Bhakara reservoir
was completed last yeaT. The water
jevel has gone up to a level of 1640
feet. It has to go up 359 much more
and it takes more time for the water
to get stored. The Sutlej does not
carry so much water to fill it up in one
vear., It takes time. As the reservoir
gets filled up, then this canal system
and everything which is ready will
carry the waters to the lands. So, we
cannot say that it is due to any other
reason that the utilisation has not been
achieved.

In Gujarat, there are the Mahi, Kak-
rapara and Ukai projects. They have
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become historical projects in Gujarat.
Hon, Mr. Deg also referred to it. There
again we have got half a miilion acres
of land not utilising the waters. The
potentia] is created, but the utilisation
is not there. The reason is this. When
this Kakrapar project was sturted the
planners thought that they wure going
to have the Ukai Project which is a
storage project in the same river 15
miles up. The idea was that first of
all the Ukai Project will have water
for storage, that water will be let
down a&ng then diverted to Kakrapar
—Kakrapar iz a wier—and from that
wier water will be diverted to the
lands. So they thought they will have
5 lakh acres under irrigation. Some-
how, due to so many reasons which
I will not go into now, the Ukai Pro-
ject has not been completed. It is just
under construction. It will take an-
other few more years to get complet-
ed. The result is, in the Kakrapar
canal, though everything is ready,
there is no _utilisation, there is no
water for the people o utilise. It is
not that the people there are back-
ward. In fact, they are some of the
very famous agriculturists. Similarly
in the case of Mahi Project, they ex-
pected, in the same river, the cons-
truction ot the Kadama Dam which
was supposed to create another reser-
voir. Somehow, even though the
buildings and other structures Wwere
constructed, something happened and
dam was not proceeded with, with
the result that there is no storage
and the Mahi canal, therefore, cannot
supply water as intended. Similar is
the case with Matatilla Dam in Uttar
Pradesh near Jhansi, There, again the
lack of utilisation was due to the fact
that the gates were not fitted. Al-
ways sir, the main storage of a reser-
voir is on the top, about 30 to 40 feet
in the top. In the bottom there will
not be sufficient water storage. In the
Matatilla reservoir there is no water
worth the name. Therefore, there is
no utilisation. The gates were not
tted. The gates are just being fitted.
Just after the monsoons, in July or
August we will have plenty of water
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in the reservoir. Similar ig the case
with Ghattaprabha. The Sone re-
modelling is being done. There also
there is no storage and therefore
there is no utilisation.

What I mean to submit is this.
Though a large number of projects
have been classified as the potential
being there but not utilisation, it is
not correct because the utilisation
could not be had there simply because
there is no water. But there are two
projects about which I want tgp say
something in this connection, and they
are the D.V.C. and the Tungabhadra.
DV.C. potential js 10 lakh acres
whereas actually only 6 1|4 lakh acres
have been irrigated, There, of course,
there iz a certain amount of room for
improvement. Definitely there is lack
of utilisation. But even there what
has happeneq is, they have not cons-
tructed the outlets. They have left
out water at a place where they can
command 1200 acres. We never leave
it like that. We continue the chan-
nels till the outlet discharge is suffi-
cient for 200 acres. We have to cons-
truct some otulets snd have some
more channels up to 200 cusecs. There-
fore, in the DVC we have got to do
some more work. I am sure, now that
the Bengal Government has taken
over this from the DVC, they will put
in their earnest effort, find the finance
for it and expedite the work. This
work could be done in one season or
in two seasons, I do not know how
far they have surveyed the work. If
they have not surveyed it will take
two scasons. When once that is done,
that potential will come into use,

Tun~abhadra is a very interesting
case. There are two canals. One is
the left canal ang the other is the
right canal. In the right canal, against
a potential of 2} lakh acres, 2 lakh
acres are being irrigated. That s,
arain, 80 per cent. It is onlv in the
Ieft canal where it is 58 lakh acres,
the potential has not been ereated.
The potential has been created only
for 8 lakh acres and it has not been
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created for the balance 2.8 lakh acres.
There is water and we have to spend
Rs. 3 crores or 4 crores before we can
do that. Against 3 lakhs of acres for
which water facility has been created,
there js already utilisation of more
than 2 1|4 lakhs acres. I am trying to
go into it at length because what I
want the House kindly to bear in
mind ig that there is fairly good utili-
sation—may be in one project here or
another project there, there may not
be correct utilisation; it may be stuck
up for one reason or another—but, by
and large, for the whole country there
is very good utilisation. What I would
like to urge the House on behalf of
the Ministry is that the House must
think, not of utilisation as much as
of creation of irrigation potential; the
emphasis must be on the creation of
potential.

Shri P. K. Deo (Kalahandi): T am
sorry to interrupt him, but I have one
question, While fully appreciating
the efforts that are being made to
increase our irrigation potential, I
woulg like to submit that in Salki
irrigation in my State, where so
many acres of land have been brought
under irrigation and crores of rupees
have been spent, the entire project
and the ayacut will be submerged by
the Tikkarpara dam.

Deputy-Speaker: We cannot
projects at this

Mr.
go intp individual
stage.

Dr. K. L. Rao: I know Salandi
prcject well. 1 was there very re-
cently. I submit for the information
of my hon. friend that that project is
under construction, I will not deal
with the reasons why it is not pro-
ceeded with, but it will take some
more years for the project to be
completed.

Shri Ranga: In the meanwhile,
another project is taken up which
submerges the earlier one.

Dr. K. L. Rao: Tt is not submerged.
That it something elee.
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The other point that many hon,
Members raised is the question of
water rates and connected problems.
On that, I only want to submit to
the House that a committee was ap-
peinted in the month of January with
Shri Nijalingappa, Chief Minister of
Mysore, as convener and some mem-
bers to go into the questign of rates
for irrigation purposes. What type of
rates we should have, whether it is
possible to increase the returns and
s0 on, all these problems have been
set and we are expecting that report,
a very valuable report 1 expect, to be
available in another six months to one
year. So, at the moment I would not
be able to say anything on water
rates,

Only one thing I will say in con-
nection with this. In thjs connection,
yesterday, Shri P. K. Deo stated that
in Gujarat they take the forms and
money in advance. I was a bit sur-
prised to hear people collect money in
advance for water rates. So, I con-
tacted the Guja~at Minister last
night and I was informed that there
are no guarantee bonds or anything of
tiat nature and they only take an ap-
plication form because irrigation is
ortiona] there, unlike in South India,
They give an application form ard
then they give water that year. No
money is collected in advance; money
is given only later, just as in any
other case. That is the only thing
that I would like to submit on this.

Shri P. K. Deo:
thisunderstood, I want to make a
clarification.

Mr. Deputy-Speaker:
Not at this stage.

Order, order,

Dr. K. L. Rao: Anyhow, that is the
information I got over the phone.
Probably, the hon. Member
“ilave some more information on the
suMject. This is what I have got
from the Minister of Gujarat,
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Then, some hon. Members referred .
to regional imbalance in the jrrigation
sector. I do not think 1 will go very
riuch into this except to say that.
there are some States which hava-
fully utilised their irrigation potem-
tial. I made a very interesting study
recently about the utilisation. of irri--
gation potential in connection with re-.
gional imbalance, I will not take:
much time on this. 1 have calculated
the irrigation potential ar posabilities
of each State and how much will be
completed on constructing all the pro-
jects of the three Plans—I mean the
total for all the Three Plans put to-
gether. 1 have taken the calculation
in percentages ang that study has re-
vealed certain interesting features. Out
of the projects for all the three Five. -
Ycar Plans, the States of Punjab,
Madras, Kerala and Jammu and Kash-
mir will have practically exhausted
all their potential on completion of
the three Plan projects. There |is
nothing more for them to do. They
can just take rest in the matter of
irrigation, not today but when these
prejects are all complete.

Then 1 have taken the other States
conclusions that have emerged. So, .
noer cent. There 1 find that Maha=
rashtra, Madhya Pradesh and Assam
are very low in that category. Maha-
rashtra hag 36 per cent, Madhya Pra-
desh 27 per cent and Assam 14 per
cent of jrrigation possibilities deve-
ioped., These are all very interesting
conclusions that have emerged. So, .
whrn we are trying to sanction new
projects we shoulg take care to see -
that these areas where there s a re-
gional imbalance, that is to say, where -
there is a possibility of irrigation, and
where the percentage of irrigation has -
not been developed, definitely pre-
ferential consideration must be given .
for sanctioning more praiects.

Some hon. friends referred to the -
river water controversies. You would *.
pardon-me if~ I do-not ‘go ints thatt
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subject. All that I can say is that
quite 5 large amount of effort has
been made g0 far and 1 am very glad
that it hag come through very nicely
in raany of the States. One or two
problems still remain. 1 think, the
major problems will be tackled like-
wise and can be solved. I hope to re-
port a much better position next year.
1 fee] so because wc in India due to
our great ancient heritage are gener-
ous by our impulse and wise by
nature and when we work cn the
principle of all for all, 1 am pretty
certain that there will be no place for
any difficulty in resolving these con-
flicts. With that I chould leave this:
subject.

With regard to some individual pro-
jects which hon. Members have refer-
red to, I took very careful notes,
But I find that the notes extend to
so much that practically I am almost
sunk in them. Each hon. Member
has mrade so many valuable sugges-
tions that it is found almost wvery
difficult as to where to start and
where to end in this list.

Dr_ Saradish Roy, for example, said
that navigation should be adopted in
preference to irrigation in West Bengal
A carcful gtudy ha: been made and
it has been found that there is water
enough for navigation and irrigation
almost al] round the year except per-
haps for one or two months. It is
regretlable that navigation is  not
done in the DVC Canal but the West

Bengal Government has set up 2
Water Transport Board now. It is a
useful waterway which is running

parallel to a very congested highway.
Therefore, I expected that it will be
developed. Once it is developed, it
will be very useful indeed,

Then, the hon. Member, Shri Deo,
referred to the Bahuda Scheme in
Chittoor District on behalf of hon.
Member, Shri Reddy. 1 know this
project fairly well and all that I
can say is that this. project had not
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been given up duc to any extraneous :
considerations buy was given up o
considerationg of cost and so on. But.
I can say that it ig gne of those pro--
jects which servez the scarcity areas
and will definitely be taken up. 1 :
shall try to persuade the State Gov-
ernment to. da something in that res--
pect.

Then, hon, Member, Shri Himat--
singka, mentiaped some schemés in
the Santha]l Parganas. Kusumghati -
seems to be a very interesting project
and seems to be ! interest to many
people, The hon. Member, Shri
Azad, also mentioned to me about
this. There seemg to be a some local
problem and I thought that the hest
thing was {o vi§it the area and solve
the difficulty.

Sir, I do not really know from
where to gtart in answering comments.,
My note is about 10 pages gp irriga-
tion projects alone. I have made-
notes on irrigation and power sepa-
rately. Now, for example, Shri Igbal
Singh said about the Thiem Dam. This .
is, no doubt, a very valuable one. The
only trouble is about the finances. It
i1s not that, in a way, it can be post-
poned, The project is intended for
utilisation of the Indug waters and
the waters of Ravi. Unless we cons-
truct @ dam and store the waters, all
the waler will be going down to
Pakistan for nothing. After 1973, we
will be feeding them with more water
than what they deserve. Therefore, jt
is upto us to see that water js stored
up ang utilised in our own country.
That way, it is a useful gne but again .
it is a question of finances. We have
already taken a big project like Beas
and then there is one other of a simi-
lar type. But I submit, every effort
should be made in that direction and
that is in my mind all the time.

Then my hon. friend, Shri Basappa
mentioned about the Almati Dam. All
that I can say on that subject is this,
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Quite a number of telegrams I am left out. I will point out to the

receiving regarding the Almati dam
and it is unfortunate that quite a num.
ber of people are fasting. It is very
unforturate that our countrymen
ghould fast for a cause which is also
ours. Bijapur district is one of the
districts where extreme famine condi-
tions prevail and it should be the en-
deavour of everyone of us to see that
-these areas are given water at the ear-
liest opportunity. I am proposing to
go there and I want to assure those
friends who are fasting there that they
-should give up that kind of sacrifice—
it i unnecessary—and I am most cer-
tain that Bijapur area should get some
-benefit from the first stage itself.

Shri P. Venkatasubbaiah: What
about the projects in the scarcity
areas?

Dr. K. L. Rao: I have also got some

more subjects to deal with apart from
irrigation. Now, Shri P. Venkatasub-
baiah mentioned about the high level
canal and some medium projects in
the Rayalseema area. Again, Rayal-
seema is one of our very bad areas
and the earlier we take up these pro-
jects the better indeed. It is again a
subject which has got to be discussed
with the State Government because
the whole cost has to be adjusted
against the ceiling and so on.

Then, my hon. friend Dr. Aney, a
senior Member, took so much trouble
and gave certain suggestions. He re-
ferred to the Wainganga project. 1
know, at the time of investigation one
Mr. Ramaswamy used to be in-charge
of the project and the unfertunate
thing was that he had not studied the
alternative sites. Whenever we take
up projects, we must alwavs deter-
mine a number of sites and then find
out the most cconomical and the hest
suited from the point of submersion
and so on. Unfortunately, that was
not done. They stuck up tn one pro-
jert. This seems to have rtesnlted in
a project with a larpe amount of sub-
mersion and after that the project was

Maharashtra State Government to in-
vestigate some other alternative sites
because this is a very good project.
This is the only way in which we can
conserve our waters. Otherwise, the
waters will go down in waste. If we
develop a system of projects on the
Wainganga, Pranhita and Godavari
which we want to develop fully, we
will be able top maintain a navigational
canal system right from the centre of
India to the Bay of Bengal. This is one
of the very successful waterways that
we should exploit just as we have the
Brahamaputra link wvia Ganga and
Narmada system on to the Arabian
Sea. These are the two very good
waterways. They have got immense
potentialities and these inland water-
ways have to be looked into very
carefully.

Sir, I must apologise if I do not refer
to the projects which have been men-
tioned by the other hon. Members.
Now, I have got the greatest sympathy
with the Tawa project which was
mentioned by hon. Shri Birendra
Bahadur Singh. That is a project
which I had the honour to design my-
self and I would naturally see that this
is completed as early as possible.
I do not know how that has happened.
It has gone back the line. But I find
that there is some amount of light
now coming up and some amount of
money is going to be given to that
project and it is expected that that
project will apgain get into some sort
of a tempo. Once that is done, it will
be able to give adequate water for
very valuable areas of ours, especially
the excellent wheat fields near Hos-
hangabad.

1 should like to apologise to hon
Members for not referring to all the
projects, because there are a number
of cther points to be dealt with by
me concerning power and irrigation.

Shri Kashi Ram Gupta: What about
the Rana Pralapsagar Dam?
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Dr. K. L. Rao: I shall touch upon it
when I come to power, because it is
A power scheme.

I shall now deal with flood controL
Many hon. Members have not touched
vpon this. Only a very few Members
‘have talked about it. As one could
naturally expect, my hon. friend from
Assam had referred to this. Except-
ing him other Members have not re-
ferred to this at all because it is only
when there are floods that we remem-
ber them. During thie season we do
not remember about these floods at all.

Shri Ranga: It is an all-India prob-
lem.

Dr. K. L. Rao: I thought that there
would be a lot of comment on the
flood affairs, but I find that only two
or three Members have referred tc
this matter.

flood control, the
position is like this. The question of
Hood control as a nation-wide effort
was conceived of only ten years back.
Before that we did not have any in-
tegratea or connected attack on the
problem. In a country like ours
where there are a large number of
rivers ranging from mighty rivers to
tiny ones, we rmust expect floods
wpecurring in some parts or the other.
Also, at the outset, I must submit to
hon. Members that it is not possible
to have a 100 per cent flood control
protection for all times. That is im-
possible. In fact, it is much better
that we are aware of this and get
accustomed to that idea. All that we
can do is to take certain measurcs
which will lessen the suffering of the
human beings and will reduce the
damages that occur to the nation.
For example, the damage to the nation
on account of these floods is of the
order of Rs. 100 crores, both direct and
indirect. We can direct our energies
and our resources and our attack on
the problem in such a way that we
shall iryv to reduce these damages and
to pin them down to the minimum
possible. But it is very necessary to

With regard to
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remember one fact. I am able to say
that now and not at the time of the
monsoon season; at the time of mon-
soon flood season, I would not be able
to say this; then, perhaps, all the hon.
Members’ areas would be affected
and they would perhaps not sympa-
thise with what I say. It is only now
that I can get them out of that feel-

® nig ang say that some floods are bound

to be there; we cannot help that.

Shri Ranga: There is the associated
problem of drainage also.

Dr. K. L. Rao; Having said that, 1
wish to state that during the last ten
years, we have done wonderful work.
The way in which the problem of
floods has been tackled in a nationai
way and with a national outlook and
an integrated effort is one which we
do not see in any other part of the
world except in India. That must be
said to the credit of the engineers who
have worked on this problem for the
last ten years.

Formernly, there were no data about
these rivers. Now, they have collect-
ed all the data., They have surveyed
nearly otne-sixth of our country by
aerial photography. We have now
complete  photographs of  these
rivers. Those whp live in South India
may not be able to appreciate this be-
cause generally they think that the
river always goes only in the same
course for generations and centuries,
But that is not so always. For exam-
ple, in the place wherefrom my hon.
friend from Bihar comes, the river
goes capriciously, and it turns round
capriciously and it just goes out of
course, like the Kosi river, for ins-
tance. The river Kosi is a very diffi-
cult river from this point of wview.
Almost all the rivers in North India
have got these capricious habits to a
smaller degree, but it is the Kosi which
gives the largest amount of trouble.

Now, we have got aerial photogra-
phs for all these Himalayan rivers,
which constitute a wvery important
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information, and this has been done for
the first time. We have done works
up to date to the extent of about
Rs. 110 crores, of which more than 55
per cent has been spent in Assam,
North Bihar and Eastern U.P. These
are the problem areas from the point
of view of floods, and there are the
most difficult rivers of our country in
these areas.

My hon. friend from Assam has
rightly pointed out one thing; in fact,
I was surprised at how he spoke in a
very mild tone on a point where he
could always have a complaint against
me. He asked why we were not do-
ing anything for the Cachar district.

17 hrs.

Cachar district is in Assam where
there is the river Barak, which simply
forces water on the land and the
whole area is inundated. Naturally
people there are put to great trouble
on this account.

Investigations were started many
years back on this. But nothing has
been done so far. I quite agree that
my hon. friend has a grievance against
us on that score. The unfortunate
thing is that in Assam and in the
Himalayan systems, there is no satis-
factory rock readily available for the
purpose of corstructing a dam. If it
was in the south, we would have built
a dam by this time. It seems that
the more it is investigated, the more
difficulties we enter into.

The only way of controlling the
flood in Cachar district is to reduce
the water level by & foot or two.
Then the whole land will be freed.
The peoplc will be very happy if there
is a little flood water which will in-
ercase the fertility of the soil. So, all
that is required to be done is to low-
er dnwn the water level by ome or
two feet. In order to do that, we
want a reservoir. With that we esnn
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hold back the water. But unfortu--
nately, in that area there is no satis--
factory rock. We have been trying at.
three places, Mainadhar, Bhubandhar,.
and Jirimukh for rock. If a rock is:
found, then it can be done very
cheaply. 4

Shri N, R. Laskar: An artificial rockc
can be created for the purpose.

Dr. K. L. Rao: I am coming to that
That can be done. If there is no rock
found, what are we going to do? We:
are not going to give up. But unfor-
tunately what will happen is that the
cost will go up. We can definitely
construct a dam there, but it will cost
Rs. 35 crores. For Cachar district, a
dam costing that much. I do not
know how far that proposition will
carry weight. That is the whole-
trouble. It has no power. Only flood
control will be there. We have got to .
do something about it. I am pretty
certain the problem will be taken up s
for serious consideration.

As engineers, we are trying-our best .
efforts to see whether the cost can be -
brought down to a reasonable limit.
It it comes down to Rs. 13—20 crores,
we can say ‘Yes' and go ahead with it
and try to save the Cachar district
which has been suffering for centuries
from this trouble. Of course, Pakis-
tan also will be very happy if we do
that.

About floodd and aspects of flood "
control, in that area-this is a very
difficult problem: in so far as there is -
the mighty Brahmaputra there, the
biggest of our rivers in India, going -
through a very narrow-valley of only -
50 miles. On either side, we have
mounteins and® the river wanders
about' ten miles- wide. If it strays a -
little Bit this way or that, it eats away
ome town: Palasbari is a town which
hey disappeared -in that way. There -
is- anmual occurrenee- of ‘erosion. So, .
in.ordér ta-protect Dibigarh, we have ~
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spent nearly Rs. 2'5 crores. Flood 17.06 hrs.

problem of Brahmaputra is a very

mighty problem, as mighty as the PAPER LAID ON THE TABLE—

river itself. But we are not going to
leave it at that. Of the total of 3,900
miles of embankment that we have
wonstructed all over the country since
1954, nearly half, 2,000 miles, were
constructed in the Brahmaputra and
Bonall basins, so that at least we could
save the lands from erosion and from
inundation as much as possible.

Assam is one of those States where
the problem is very difficult. I am not
satisfled myself with the measures we
are taking, what exactly are the mea-
sures we should take to control the
floods in Assam still remains a prob-
lem. So, as a first step, we are send-
ing a Chicf Engineer from the Centre
to this area to study it at close quar-
ters. Till now what was happening
‘was, whenever there was flood, we
used to send an engineer; he would
stop for two days and come back.
After all, to control such a very fero-
«cious river, we must know every inch
of that system. That is why we are
posting one of our Chief Enpineers
‘permanently there to study the prob-
lem and see what efforts can be done.

There is a point of some interest in
this connection to which Shri Lalit
‘Sen referred. The Chinese used to
give us flood warnings about the
‘Brahmaputra, because they were sit-
ting in Tibet, so that we could know
exactly what the level of the water
would be when it comes to Gauhati.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Now they do not give such
warnings?

Dr. E. L. Rao: They continued tll
March, 1062; afterwards they discon-
tinued. So, we are now trying to set
up some posts of our own in the NEFA
territory.

contd.

Imporr TrADE ConTrROL PoOLICY FOR
1964-65 AND IMPORT TRADE CONTROL

HANDBOOKS OF RULES AND PROCEDURES,
1964

The Minister of Industry (Shri
Kanungo): With your permission, I
beg to interrupt.

I lay on the Table a copy each of
the (i) Import Trade Control Policy
(Red Book) for the period April, 1964
to March, 1865; and (ii) the Import
Trade Control Handbook of Rules and
Procedures, 1964.

[Placed in Library, See Nos. (i) LT-
260864 and (ii) LT-260964].

17.07 hrs.
DEMANDS FOR GRANTS—contd.

MINISTRY OF IRRIGATION AND POWER—
contd.

Dr. K. L. Rao: Up to what time may
1 continue?

Mr. Deputy-Speaker: Up to 5.30.
The House will sit till he finishes and
the Demands are passed.

Shri Ranga: We would like to be
told what steps are being taken about
drainage, because that is a very regu-
lar problem. Every day it is coming

up.

Dr. K. L. Rao: I am not going to
leave out anything, provided the
House sits.

I will not trouble the hon. House
with the details of other States, but
with regard to Bihar I must say that
last vear, as hon. Members are aware,
the Kosi river breached at a, place
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called Dalwa, that is in Nepal terri-
tory, and gave a lot of trouble. It re-
quired a lot of effort to get His Majes-
ty's Government’s permission to ac-
quire land and construct a bank there.
Land was got and the bank is now
under construction, and we hope next
year Dalwa would not give us trouble,
It is just a hope because, unfortunate-
ly, it was given rather late, and we
are trying to do our best in that area.

Apart from that, in North Bihar, we
have many a difficult problem, be-
cause there are so many rivers like
Buri Gandak, Bhagmati etc., jumping
on from the Himalayan mountains.
All these rivers join the Ganga in
that arca, and if the Ganga is in high
floods, this water cannot be {Jrained,
and it is one sheet of water. It ig a
very difficult problem and requires
very careful manipulation.

Coming to Eastern U.P,, that is again
a place where inundation occurs over
the whole area. Here, there are two
systems. One is the excess flow from
the Gandak river, and the other is the
Rapti which again comes from the
Himalayas. These two combine, and
the whole area is one sheet of water.
His Majesty's Government of Nepal
has given land now for the Nepal
Bund, and I am very glad to inform
the House that it is under construction
now very rapidly, we hope that,
that work will be compleied. Once it
is completed, half the water which
was giving us trouble in Eastern U.P.
will be gone. Then there wil] still be
the other half from Rapti. We will
still have that problem with us, but
we would have solved the difficulty to
a certain extent at least, if not to a
large extent.

I shal] not mention any other State,
though really I should mention some-
thing about the intensive havoc that
is caused in Andhra Pradesh due to
untimely cyclones.

Similarly, the peculiarity about
Orissa is that the waterway, though
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big, is reduced as the river flows
through delta of Mahanadi. I shall

not go into those problems for want
of time.

I shall only mention something about
Delhi. If I do not say anything aboaut
Delhi and Punjab, Members will think
we are peglecting the most important
placces.

Shri Nambiar (Tiruchirapalli): Do
not forget Madras and the Cauvery
river. Do not think only of Delhi.

Dr. K. L. Rao: We always think
that floods are caused by mighty rivers,
but in Punjab and Delhi floods are
caused by very tiny rivers. The am-
ount of water that is giving trouble to
Delhi by the No. 8 Drain is only oune
quarter of g unit. As compared to the
400 units that flow in Brahmaputra, it
is only a quarter unit that causes
trouble in Delhi and we spend a lot
of money on this; it does not go off
easily. I am glad to say that 60 per
cent of the work of Najafgarh drain,
the main source of relief for Punjab
and Delhi, has been completed and if,
fortunately rains come late this year,
I hope by the end of this year the
work would be completed. Similarly,
there is the Dussa bund and No. 6
also. I suppose there are no Delhi
Members here. There are some small
tiny works to be done. For instance,
in Delhi during the flood seasons, we
see a lot of people stranded, living in
tents, hospitals and other structures
put up, in the Yamuna bazaar area; it
happens year after year. It is an un-
fortunate spectacle and we must be
able to rectify. We went round, mea-
sured the area and drew up a scheme
costing a small amount. We are go-
ing to construct a wall along edge of
the river; we want to see that this
year that sight is not repeated. In
Delhi want of small structures causes
some damage and a lot appears in the
newspapers about them, a lot more
appears than even about the biggest
flood havoc in Assam, for instance.
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There is the river Ghaggar which is
troublesome for Punjab and Rajasthan.
There is no outlet for that river; it
goes into Rajasthan and disappears in
the deserts, but we cannot say that
there are deserts in Rajasthan any
longer. The areas are very fertile; we
have the Suratgarh farm and crores
of rupecs have been spent on it; it is
in the river bed of Ghaggar.

Prof. Ranga referred to the drainage
system of Punjab. There is 3 lot of
trouble on that account, We are going
round and finding out remedial mea-
sures.  Recently, the two Chief Min-
isters met regarding one of the drains
and we got some sort of an under-
standing ang we are going again to
inspecl these areas and arrive at a
complete understanding. It is a rather
peculiar occurrence that the irrigation
syslems of Punjab do not have the
drainage. They are so intensively
developed. Whenever there is no suffi-
cient drainage, there is salinity and
waterlogging. Punjab ig therefore
spending quite a lot of money—as
much as Rs, 20 crores on drainage.
But they create more trouble for
Rajasthan because all the water has
to go through these areas; that is what
the Rajasthan Chief Minister was say-
ing. Naturally, this problem will have
to be taken up.

For ten years now we have had
these flood controls and it is time that
we made some assessment and see
what we have done; what we can do
and what we should do. So, a com-
mittee was appointed with Mr. M. P.
Sinha, Minister from Bihar, as conve-
nor to go into this question and a
number of Ministers connected with
the floods as members; they would
give us a report. Even in the assess-
ment of the flood damages, there is
not any standard. Hon, Members in
the House ask me: what is the damage
this year due to floods? Sometimes
even before the report about floods
come, I am asked about it and I ask
the States to give me some figures.
We find very often that figures come
from States complaining very heavy
damages even when there had been no
appreciable floods! Therefore, a sort
of assessment has become necessary
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now to be laid down,—certain stan-

dards for finding out an assessment

of the damages correctly. So, I have

enirusted this problem to the National.
Council of Applied Economic Research

and requested them to take up one of

our States, say the Bihar State, go

there and try to assess the damages

and evolve a siandarg which we shall

afterwards supply to other States and

proceed with the work accordingly.

That is one of the steps that I have

taken very seriously.

Shri Warior made a pomnt. He
thought that I would forget about it,
namely, sea erosion on the coast of
Kerala. I was not.

Shri Warior: I did not get a chance.
That is a problem of nalional import-
ance.

Dr. K. L. Rao: About the Kerala
State, hon. Members are fully aware-
that there are 350 miles of coastline
there and about 200 miles are attacked
day after day by the sea. The people
just live on the shores, and tha: is a.
highly populated area. Sea erosion
problem has become a very scrious
one in Kerala. We are spending Rs, 13
lakhs to Rs. 14 lakhs for every mile
to protect the land and the money is
not sufficient. Only about 20 miles are
being tackled for a year. The protec-
tive methods that we adopt are con-
ventional, that is to say, putting up-
stones walls. When we build a stone:
wall on the sea-side what happens is,
the sea does not attack it that year
always; the waves do no harm but they
attack the shores at the next mile; so
1 have been thinking whether we can
go in for some other newer method.
I turned to the United States of Ame-
rica. There, they have got a new
method, called the nourishment
method—feeding the sand. If we want
to break the violence of the sea, we-
should not have a rigid structure in
this way; we should have a flexible
one, The sea waves go and attack the
sand heaped on the shore and in this
process spend themselves in playing
with the sand; that is called the arti-
ficial nourishment. We invited the-
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American expert Mr. Watts: he came 1 came to power. Really, the main

-sand studied the whole problem and
gave a preliminary report. Only yes-
terday we got the final report. I shall
be glad to give it to Shri Warior, he
can read it; it is a very nice one. We
also invited another expert, Mr. Rey-
nolds; he has also come.

Shri Warior: Has the
nourishment started?

artificial

Dr. K. L. Rao: I am coming to it.
Mr. Reynolds has come last week and
he has gone to Kerala. At the mo-
ment, I think the work is being start-
ed today at two places—Purrakadu
and Mudalapozhi; the latter, they say,
is a crocodile nest, 60 miles north of
Trivandrum. At these {wo places the

- work has started today. Of course,
there is the handicap that we do not
have dredgers. Some attempt is be-
ing made to do the work with other
equipment, and we would watch whe-
ther this is successful. If it is sue-
cessful, we would have a beautiful
tool in our hands to fight economical-
ly with the sea that is trying 1o come
angd devour the shores of Kerala.

I must now take up the very import-
ant subject of power. Hon. Members
have wvery rightly stressed the im-
portance of power.

Shri Jashvant Mehta (Bhavnagar):
One question about the Narmada river

project. After the Bhopal Confer-
- ence. ...

Dr. K. L. Rao: [ will deal with it
now, in regard to power.

Shri Jashvant Mehta: 1 am asking
you about irrigation. What happened
to the Narmada project after the Bho-
pal Conference where 5 decision was
taken jointly with the Madhva Pra-
desh, Gujarat and the Centrai Gov-
ernments to execute the project? I
would like to know at what stage the
matter stands.

DPr. K. L. Rao: T thought that T would
- deal with the Narmada project when

contention with regard to the Nar-
mada project is about the financial as-
pect of the power, sort of revenues. I
do not know where I left the story
last time in the House, about the Nar-
mada. All that I can say abou: it
now is that the Madhya Pradesh Gov-
ernment wanted details about Nava-
gaon project of Gujafat and that was
supplied to them. Then they wanted
one month to study—the technical offt-
cers—and the meeting is going to be
held on the 8th April at....

Shri Hari Vishnu Kamath:
pur;

Jabal-

Dr. K. L. Rao: Yes; at Jabalpur;
Shri Kamath knew it correctly! On
the 8th and 9th, discussions are going
to be held, Unlike some other river
systems, I do not think there will be
much trouble with regard to Narmiada.
It is merely a question cf a little bit
of difference in planning, I am look-
ing forward to the settlement of that,
because we must go in g big way in
the Fourth Plan so far as Narmada is
concerned. Narmada is one of the very
few rivers which we have not tackled
so far in a big way.

1 will now come to power. Hon.
Members have very rightly .v.lresse_d
upon the importance of power in this
country. The economic development
of any country, much more so, Iin our
country consists in really adding to
the kilowatts to assist the pcople who
are poor, because they do not have
power. In fact, the per capita con-
sumption of power has come to be an
infallible index of the prosperity of a
nation, It is also found that where-
ever there is adequate power, ther_e is
a spurt in industrial and other activi-
ties, whereas shortage of power creates
a climate of depression, unemp]eymer.lt
and miseries. Therefore, power 18
very important ang it should be gene-
rated in a large quantity.

At the end of the Second Plan, 5:8
million KW of power was installed in
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the country. But this is nothing for
a country of big size like ours. Natu-
rally even in the initial stages of in-
dustrial development, there was large
amount of scarcity of power every-
where. After the addition of 1°9 mil-
lion KW in these three years, we stand
at 75 million KW. We find that the
shortage has disappeared in many of
the States. But it still persists in some
States like Andhra Pradesh, where
therc is always chronic shortage. Shri
Venkatasubbaiah was very correct
when he said that there is permancnt
shortage there. Then, we have snort-
age of power in U.P. Rajasthan, Pun-
jab and Kerala also. But at the end
of the third Plan, with the addition
of another 5 million KW which we sre
going to have in these two years, the
shortage will be confined to four States
only, namely, Andhra, Punjab, U.P.
and Rajasthan.

An Hon. Member: What about
Bihar?
Dr. K. L. Rao: With regard to

Bihar, it is a very peculiar state of
affairs. Bihar is surplus as a whole,
but in North Bihar the per capita
consumption of power is very low.

With regard to Assam, its per
capitg consumption today 1s only 11
as against 40 of the country. 1 am
glad to say that the per capita con-
sumption of Assam will go up to 58 at
the end of the third Plan. At the end
of the third Plan, it is very interesting
to note that the per capita consump-
tion in this country will average out
to 100. But the figure for Bengal will
be 178. As my friend said, if you
take away Calcutta, Bengal Lresents
a different picture. For the State of
Bengal as a whole, it comes to 178 as
against the 100 for the whole country.

Shri Bibhuti Mishra (Motihari): In
Bihar, the rate charged is the highest.
It is 28 nP. per unit in North Bihar.

Dr. K. L. Rao: I thought with re-
gard to the rates I will deal with that

17 (Ai) LSD.—8.
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separately, At the end of the third
Plan, the per capita consumption
figures will be Andhra Pradesh 49,
U.P., which is another backward State,
will have 54 and Assam 53. These three
are the Jowest whereas the others are
higher, |

In the case of North Bihar, the per
capita is only 20. As aganst that, in
the whole of Bihar, it is 131, Butin
North Bihar itself, which is a very
big area having about 24 crores of
people, it will be 29. That is one of
the very unfortunate things. There-
fore, in the Fourth Plan we are try-
ing to rectify these imbalances. Hon.
Members have told me, individually
and otherwise, in consultative com-
mittees and at other places, that we
should rectify these imbalances in
power that has occurred.

Shri Bibhuti Mishra: What about
reducing the charges?

Dr. K. L. Rao: 1 thought I would
say about that on another occasion. As
the hon. Member is very particular
about that, I would like to say that
I was having g talk with the hon. Min-
ister of Bihar. In North Bihar at the
moment they are charging as much as
29 naye paise. The Barauni power has
come now. Ip half of North Bihar the
rates have been reduced to 15 naye
paise, the same as the charge in South
Bihar. In the other half of North
Bihar also they are trying to reduce
the rates in a short time.

Shri Bibhuti Mishra: Thank you.

Dr. E. L. Rao: If the hon. House
does not criticise me, I can say one
thing for the information of Shri
Bibhuti Mishra and others. We have
got a good amount of power at Barauni
but we are not able to use it because
there are no transmission lines. I have
already pleaded with hon. Members
not to ask as to who is responsible for
this state of affairs. But we have got
to rectify that. What I want to sub-
mit is, North Bihar is one of those
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areas on which we have got to keep
very great vigilance. It is very im-
portant.

We are saying that we will be

touching 124 million kilowatts by the
end of the Third Plan. I shall be
false to myself and the hon. Members
if 1 do not confess that there is a
nervousness about saying that this
will be reached, because I find that
in projects like Pamba, Sharavati and
Obra we have programmed for large
blocks of power but the projects are
lagging behind. So my effort will
be, in the next two years, to see that
every step is taken to ensure that
there will be no lagging behind and
to keep up to the schedule. In keep-
ing up these projects there are lot
of difficulties, and very stringent and
vigilant watch has to be kept by
every State.

With regard to power there are one
or two aspects which almost all the
hon. Members have referred to, and I
think I should refer to them, at least
briefly. One is the question of re-
gional grids. Hon. Members have read
in the report that only two regions
were formed. I am glag to inform
now that since the report was pub-
lished the whole of India has been
covered with grids. We have formed
five grids. The grids of North, South,
East-West and North-East or Assam
have been formed.

Shri Kashi Ram Gupta: Is one State
connected by meore than one grid?

Dr. K. L. Rao: I am coming to that.
The importance of regional grid is
this. Before that, I must confess one
thing. While the House has been
unanimous in urging that there must
be the formation of grids, in
the formation of the five grids I find
considerable, resistance in some areas.
That is because, above all, the im-
portance of regional grid has not been
appreciated. I should not take much
time of the House, but I am tempted
to give a few examples. In America
they have got a series of pools of
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power. The whole country is divided
into a series of pools. In the north-
west pool there is an installed capa-
city of 12 million kilowatts—that is
the power we are going to generate
at the end of our Third Plan. By

mere formation of grids, without addi-
tional or extra installed capacity for
power, they are generating equivalent
of 'one million kilowatts. In England
there are 50 stations connected with
grid which get an installed capacity
of 40 per cent of the country. But,
nevertheless, they are producing 60
per cent of the power of United King-
dom. USSR is now embarking on a
very mighty project of forming a grid
for the whole of the eastern areag in
their country. It will be a very big
grid of a very big size, and their pro-
gramme is to build it by 1875. As
hon. Members are aware, in Europe
itself 8 to 10 countries have com-
bined and formed the UCPTE, which
deals with the power exchanges bet-
ween various States. In  fact, we
are going to send our engineers for
training under this various organisa-
tions in Britain, America and, if possi-
ble, USSR and UCPTE i order to

get trained on loag despatches and _.

other specialist field. There are cer-
tain techniques and so many connec-
ted matters which have to be stu-
died. These regional grids will be
extremely valuable and we hope that
even if the capacity of 124 million
is not reached, even if we are short
by half a million, we shall have one
million effective power. Then these
regional grids require further inter-
connection. I hope we will be able
to proceed with this work rapidly
and we will reach the goal before long
ang at the end of the Fourth Plan
we will have the all-India grid.

Shri D. C. Sharma (Gurdaspur):
What about Jammu and Kashmir?

Dr. K. L. Rao: Jammu and Kash-
mir comes under the northern grid.
We have not forgotten that. There-
fore, the regional grids have got a very
important role to play and I am
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very happy to say that in the House
practically no member had anything
to say against it. But in the country
there are some States which are
opposing this because they have not
seen the grids working and the ad-
vantages accruing from such grids.
Once they come into being, 1 am
sure all such opposition will disappear.

Another exciting subject is rurai
electrification. Dr. from Bengal
has referred to this subject. It is a
very strange thing that in West Ben-
gal, which will have the highest per
capitg in the country, 178, at the
end of Third Plan from the point of
view of rural electrification, only one
per cent of the villages will be elec-
trified by the end of the Third Plan,
while Madras leads with 55 per cent.
Unless you have rural electrification,
unless electricity penetrates dceply
into ‘our homes in the villages we can
be sure that no prosperity can be
built up in the rural areas. It is very
certain that it is only rural electrifi-
cation that can solve unemployment
in the country by and large and pre-
vent people from going to the cities.
A man who goes to the city is a
much more costly gentleman because
he requires immediately sanitation,
sewerage and water supply and it
will cost very heavily whereas as iong
as he remains ip the village it cosls
only Rs. 10 per person. Therefore,
even in the interests of our own eco-
nomy it is very essential that electri-
city must go to the rural areas. In
that connection, I am pretty certain
that our programmes for the Third
Plan will go through and we will be
able to cover 20,000 villages. Tae
only place which will be lagging be-
hind will be Assam, In Assam also, I
am trying to find out. . .

Shri D. C. Sharma: Which is the
most backward State in rural electri-

fication?

Dr. K. L. Rao: If you want to know
the most backward area, the State of
my hon. friend, Shri Sharma, is not
that State. Punjab is very high up.
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States which are very backward n
the matter of rural electrification are
Assam, Orissa, Rajasthan, West Den-
gal, Bihar, Uttar Pradesh, Maharash-
tra and Gujarat.

Shri R. S. Pandey (Guna): What
about Madhya Pradesh?

K. L. Rao; Madhya Pra-
at the end
not today. I

Dr.
desh will be better,
of the Third Plan;
am giving the figures for the
end of the Third Plan. What I
submit is that rural electrification pro-
gramme, by and large, will be com-
pleted in the whole country except in
Assam. [ am afraid, in Assam—I
do not know why—they have covered
only a few villages as against 178 vil-
lages programmed. That is one of the
problems that I will have to look into
very carefully. I must discuss it with
the State Government and find out
the reasons.

ot Fo WMo WA (wgHT) : A
fage & FAe T M w9 aga gk
g1 zar for g wue fage
fawelt %7 2T a9 #71 & fag I
FrT§ 7 |

Dr. K. L. Rao: With regard to rural
electrification what I want to submit
is, the problem stares at us. I must
confess that the problem is there. Out
of the 5.6 lakhs villages in our coun-
try, we will cover only barely 44,000,
a very small proportion, 8 per cent,
by the end of the Third Plan. And
the problem is very difficult because
of the cost involved and so on. In
this connection, I would like to read
the difficulties that were faced and
met in America in 1935 when they
introduced rural electrification. I am
just reading this because it i very in-
teresting. The situation there in the
year 1935 was exactly what we have
in thig country today with regard to
rural electrification. They had ap-
pointed a separate administration in
the United States in 1930 to further
the cause of rura] electrification. This
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is called the Rural Electrification Ad-
ministration, This is what it says:

“The experience of Rural Elec-
trification Administration indica-
tes that this limitation on the ex-
tension of electric service in rural
areas has been due to...."”

Kindly see the reasons; they are
exactly the same as we have in this
country.

“.... prohibitive cost of line
construction, excessive dexand for
cash contributions from farmers
to pay for the lines which would
serve them, to high rates which
discouraged the abundant use of
current, and to the traditional
policy of the private utilities of
extending their monopolistic
franchise ag widely ag possible,
w:hile extending their actual ser-
vice only to those areas which are
most profitable.”

These are exactly the same reasons
that we have got. We have got to
grapple with the problem. There is
no question about that. The seminar
which we had angd in which nearly
100 Members of both the Houses had
participated has given very valuable
suggestions. Those are being analy-
sed. At any rate, for the Fcurth
Plan the unanimous desirs of all the
Members was that we should go in for
el:ectri.ﬁcat.iun of at least one lakh
villages if not 1} lakh villages. To-
wards this end one of the items, of
course, js that we should econcmise on
construction. Qur construction is ra-
ther costly. It is nearly 10 to 12
times of what it is in the United
States. This has got to be gone into.

Shri Ranga: Wooden poles should be
used and not iron poles.

Dr. K. L. Rao: We have recently
established the Power Research
Institute at Bangalore and we have
gent this problem to them. Let them
tackle this problem of rural clectri-
fication and try to evolve methods
which will enable us to tackle this
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very fundamental
greater economy.

At the end of the Third Plan in a
rough way, as I said, we would have
electrified almost all the villages with
a population of more than 5,000 and
the question will be only about those
villages which have a population of
less than 5,000. This we have got o
tackle in a vigorous way because it
is important even from the point of
view of food and agriculture. Pump-
ing by electricity costs one-thirg of
what it does by pumping using bul-
locks or by any other methed. There-
fore, from the point of view of agri-
culture, rural industries and wvarious
other activities, it is very important.
Then, rural electrification has got a
very great potentia] for employment.
Quite a large number of line opera-
tors and so on will be required. All
this will meapn that it will cause an
employment spiral which wil] go on
non-stop; if only we take electrifica-
tion to villages. So, it is a very ‘m-
portant subject and I am very happy
that the hon. House has devoted quite
a lot of time to thig subject during the
discussion. )

problem  with

About rates, it i one of the sub-
jects which have been discussed. As
hon. Members are aware, electricity is
a capital intensive industry. That is
to say, it requires a lot of capital.
Therefore we should always look
for the returns. We should be
able to séll at a rate which will
include the cost of production plus
a little margin in order to plough
back those profits for a conti-
nuous expansion of the electrical in-
dustry. That is a sound principle. As
against that we have got the other
side that for under-developed coun-
tries, like ours, electrical development
is most important. Electrical deve-
lopment goes with low tariffs. If we
want to encourage the growth of in-
dustry anq other uses of electricity,
there must be low tariffs. These are
two conflicting factorg that we have
and one has to pursue a particular
path. Therefore what I thought was
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that the best thing was to have a
committee of Power Ministers. We
have appointed the Madras Power
Minister as the convenor. He is doing
good work. He is gathering all sug-
gestions and is trying to find out what
in the present state of affairs should
be the electrica] charges ang the duty
that the State can impose. They are
feeling their way. Now, there are
other aspects of the problem also. I
should not take much time of the
House to go into more details.

Shri Ranmga: Your State Govern-
ments are pursuing a policy of obtain-
ing revenue from electricity.

Dr. K. L. Rao: I would not be atle
to deal with the question of the rela-
tive rates that should be charged for
industries versug ‘rura] and domestic
loads for want of time.

There is one other aspect which I
want to submit and that is this. Some
Members have pointed out that it is
high time that in order to achieve
economical exploitation of our power
we should go in for hydro as well as
thermal power. Hydro power is, of
course, important nowadays. Steam
engines are developed to give great
efficiency. In England, for example,
the cost of hydro is more than the
cost of steam stations. In America, it
is likewise the same. In France, rates
are the same. But in our country it
ig the other way. That is because
our old steam machines, almost like
a drunkard, take a lot of coal. But
with the newer machines coming in,
with the advance in technology, we
find that we will get better and better
and the stage will come when the
cost will be the same. But now what
we are concerned with ig this, Hydro-
power gives us flexibility of meeting
the peak loads. The peak loads come
for three hours in the evenings. That
way, hydro power will be most use-
ful. Therefore, it i very essentia] for
us to exploit hydro power to the
fullest extent possible. The Himala-
yan mountains offer quite a large
amount of power. For example,
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Himachal Pradesh is a mighty store-
house of electricity, if we only tackle
that properly. Similarly, U.P. has
got a very large amount of electricity in
Ganga, Sharda and other river sys-
tems that come from the Himalayan
mountains. Therefore, hydro power
is more important. I will not take
more time of the House. I only want
to submit one important aspect and
that is that we are going to develop
as many as 81 power stations, both
thermal and hydro which are under
construction and there are as many as
49 which are going to be taken up
in the Fourth Plan. Such a large
number of power stationsg are going to
be set up in a short period. Each
power station wil] require 250 opera-
tors and other personnel. A power
station of 250 MW requires 250 skilled
people. Therefore, what is most im-
portant is to develop institutes which
will train operators and other person-
nel required for these power stations.
That is one of the steps that we have
not undertaken. I am glad to state that
the Ministry got the proposals exa-
mined and we will have two institutes
which are going to be opened, one in
Bombay and the other in Neyveli.
We are going to have two institutes
where we will train all the personnel,
the switch board operators, the boiler
mechanics, etc. who are going to be
required for all these power stations.
They are most important persons who
are required for running these machi-
nes,

1 want to tell hon. Memberg another
interesting fact. For these power
stations, on the erection of these
machines which we buy from outside
we spend crores 'of rupees. For
Bandel we spent Rs. 2} crores and
for Chandrapura we spent a gimilar
amount for erection of the machines
alone. Nearly 60 to 70 per cent of
that goes in foreign exchange.  So,
if we want to save money, save
foreign exchange, we have to train
our people. Indians have an excel-
lent knack of learning and possess
excellent faculties. All that is re-
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quired is to give them training. There-
fore, it has become very important to
arrange for this training.

Likewise, in the matter of designs
—one hon. Member referred to that
—we are sSpending quite a lot, as
much as Rs, 60 lakhs for a 200 MW
station, whereas the cost must be
far less than that. Therefore, I have
in the Central Water and Power
Commission set up a separate section
for dealing with gesigns only. We
expect that they will be able to pick
up in one or two years. When they
become sufficiently trained in  the
design of power houses which I am
sure they will do because we have
got very excellent boys—I am proud
to say that—in CW.P.C, I am pretty
certain that we will save quite a lot
of money. The fact that we have got
such an organisation will itself bring
down the present high rates from
Rs, 60 lakhs to a considerably lower
figure. We shall thereby be not only
saving the much-needed foreign ex-
change, but we shall also be utilising
the opportunitiegs that are there for
learning. I hope that we shall meet
with success in our endeavour.

I would also like to submit that in
these days specialisation is most im-
portant. At present, we are running
these institutes or these organisations
of ours only on a sort of seniority
basis and just going on according to
a ladder sort of business. But, we
have got to do something about spe-
cialisation so that we build up spe-
cialised engineers in a few years. Un-
less we do that even the maintenance
wil] become difficult. So much of
thorough acquaintance with the sub-
ject on so many details is required
that specialisation is most important.
Therefore, T am taking steps to create
an organisation for this purpose gor
see how we can introduce specialisa-
tlon into the organisation that we
have. There are some more pro-
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cesses that have got to be attended to,
such as streamlining the work bet-
ween the CWPC and the Ministry and
s¢ on. [ am hoping that if some of
these steps are carried out, we ghall
be able to reduce a lot of file-work.
File-work is quite a lot in our coun-
try; I want that the paper work must
be replaced by procedures leading to
implementations. I hope that in that
respect I shal] be able to sort out
some arrangement by which the work
will not be repeated and delays avoid-
ed between the Ministry and the
CWPC.

Finally, I would like to pay my tri-
bute to the excellent work that has
been done by the Secretary ang staff
of my Ministry as also by the chair-
man ang the excellent band of engi-
neers that have workeq in the CWPC.

Shri P. K. Deo: Will the hon. Min-
ister throw some light on the Tiker-
para project on which I spoke? Will he
be able to clarify the position?

Dr. K. L. Rao: [ am sorry I forgot
to mention gbout the project. I think
I have answered that question suffi-
ciently on the floor of this House.

All that I can say is that any big
project requires a lot of investiga-
tions. I appreciate wvery much the
stand taken by Shri Mahatab this
morning. If a project is such that it
vields very great results, then it is
worth making sacrifices for. That is
the stand which he has taken, and T
entirely agree with him. But before
we think whether we should sacrifice
or not, the most important step con-
nected with that project ag far as I
know, is undertaking of investigations,
investigations for two years or more,
detaileg investigations so as to know
exactly what this project i3 ang 8o
on.

So far ag the Central Government
are concerned, we have not received
any report. The facts connected with
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what the hon. Member had said yes-
terday with reference to the CWPC
are as follows, As hon. Members are
aware, the CWPC is a consulting orga-
nisation. Whenever any State Gov-
ernment say that they wil] pay, and
seek any help or gssistance in respect
of any particular feature, then the
CWPC always renders that service,
ang that wag what happened in this
case also. The Government of Orissa
hag requested the CWPC to give them
assistance with regard to some design
features of the dam, They have not in-
vestigated into the project or gone
into any other detail. They have just
gone into the arrangements of tane
spillways, ang other technica] fea-
tures. That is all that they have done.
That is the usua] work that they do
always, ang they charge the State for

that, @i

Shri Basappa: What about the
clearance for the 8th, 9th gnd 10th
units of the Sharavathi project?

Shri Bibhuti Mishra; The Minister
of Irrigation ang Power always says
that Gandak is the most fruitful and
profitable project. By what time is
he going to take up the Gandak pro-
ject as a Central project to be execut-
ed by the Central Government?

Dr. K. L. Rao: Two questions have
been asked. Ag regards what is hap-
pening to Sharavathi 8th, 9th and
10th, in sp far as the 8th is concerned,
we have got to secure g generator for
the turbine. The hon, Member men-
tioneq something in his speech about
them. Al those difficulties are being
overcome and without tying it up with
any particular condition, we are hop-
ing to provide generator for the Bth
unit. The 9th and 10th will naturally
follow because Sharavathi provides
power which is most important and
most needed in the southern region,
which wil] otherwise be short of
power.

As regards Gandak, the hon, Mem-
ber from Bihar is quite right in say-
ing that that project should be pushed

CHAITRA 11, 1886 (SAKA)

for Grants 8500
up as quickly as possible. I have
already rcferred to it in my speech.
We have requested the Financial Ad-
viser to go into details and report to
us. Then we will be in a better
position to know exactly what steps
have to be taken.

«t AiwT § qTAT : TAYHA F
e fafaeet o7 s fafree
uF 5% g€ of 97 § AR IEH 9
a1 41 f A g 77 gy
T Q&Y AT F T FT FE § qA
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T § AR AT I996T AT WA A
AT TZ § AqAl Ay 7

Dr. K. L. Rao: The Chambal pro-
ject is getting on nicely. There ig no
necessity for the Centre to handle it.

Shri Liladhar Kotoki (Nowgong):
Has the attention of the Minister
been drawn to the observation at page
22, para 9 of the Survey of Third
Plan Implementation, supplement to
the budget speech of the Finance Min-
ister of Assam....

Mr. Deputy-Speaker: Let him put
the question straight. Let there be no
speech.

Shri Liladhar Kotoki: The question
is baseg on that. I am not making a
speech.

“The tota] provision for power
development during the Third
Plan as approved by the Planning
Commission is Rs. 27 crores. The
entire amount is likely to be spent
for wvarious development schemes
by the end of this year”....

that is by today.

Mr. Deputy-Speaker: He is making
a speech.
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Shri Liladbar Kotoki: Otherwise,
the question will not be understood.
The entire amount allocated for the
Thirq Plan for power development in
Assam has been spent today.
They require additional Rs. 19} crores,
The Planning Commission originally
said that the State Government would
not be able to spend the amount
which was originally, Rs. 42 crores.
1 want to know from the Minister
whether he has come to know about
this problem and whether he is going
to take up this matter with the Plan-
ning Commission and allow the
State Government to go ahead with
their gchemes. . .

Mr. Deputy-Speaker: He can
discuss the matter with him.

Shri Liladhar HKotoki: What is he
going to do about it?
Mr. Deputy-Speaker: Shrimati Ak-

kamma Devi.

Shrimati Akkamma Devi (Nilgiris):
Except in regard to rural electrifica-
tion, the hon. Minister has not enligh-
tened us about the position in the
Madras State with reference to pro-
jects, power and floods.

So, 1 request the Minister to tell
us about it.

Dr. K. L. Rao: Madras State will
have quite adequate power provided
for the Fourth Plan. We are thinking
of increasing Neyveli by 200 mega-
watts and setting up another plant
for 300 megawatts.

Shri Joachim Alva (Kanara): I
want to put a question.
Mr. Deputy-Speaker: I am sorry.

Shri Joachim Alva: This is some-
thing very important.

Mr. Deputy-Speaker: Everything
that is said in this House ig important.

Shri Joachim Alwva: No, Sir, I
am sorry when people create trouble
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you allow them. Because we are
quiet, you do not allow us, I do not
like this.

Some Hon. Members  rose—

Mr. Dcputy-Speaker: 1 cannot go
on like this. Shall [ put all the cut
motions together?

Shri Joachim Alva: It is not fair.

Mr. Deputy-Speaker: Now, I shall
put the cut motions to the House,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question

is:

“That the respective sums not
exceeding the amounts shown in
the fourth colummn of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 19635, in respect of
the heads of demands entered in
the second colump thereof against
Demands Nos. 67 to 69, 132 and
133 relating to the Ministry of
Irrigation ang Power.”

The motion was adopted.

{The motions for Demands for
Grants which were adopted by the

Lok Sabha are reproduced below—Ed.]

Demanp No, 87—MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs, 23,688,000 be granteq to the
President tp complete the sum
necessary to defray the charges
which will come {n course of pay-
ment during the year ending the
31st day of March 1965, in respect



5593 Demands CHAITRA 11, 1886 (SAKA) for Grants 8504

of ‘Ministry of Irrigation and DeEmanD No. 132—CApPiTAL QUTLAY ON
Power'" MuLTI-PURPOSE RIVER SCHEMES

“That & sum not exceeding
Rs, 9, 66,78,000 be granteq to the
President to complete the sum
necessary to defray the charges

“That a sum not exceeding which will come in course of pay-
Rs. 1,76,08,000 be granted to the ment during the year endmg the
President to complete the sum 3ist dajl"' of March, 1965, in rgspect
necessary to defray the charges of 'CaI{Ita,]_ Outlay on Multi-pur-
which wil] come in course of pay- pose River Schemes.”
ment during the year ending the
31st day of March, 1965, in respect
of ‘Multi-purpose River Schemes’.”

DerianDp No. 68—MULTI-PURPOSE
RivEr ScHEMES

DeMAND No. 133—OTHER CAPITAL OOT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

Demanp No. 69—OtHER REVENUE Ex- “That a sum not exceeding
PENDITURE OF THE MINISTRY OF IRRI- Rs, 8,56,78,000 be granted to the
GATION AND POWER President to complete the sumn

necessary to defray the charges

“That & sum not exceeding which will come in course of pay-
Rs, 8,26,22,000 be granted to the ment during the year ending the
President to complete the sum 31st day of March, 1965, in respect
necessary to defray the charges of ‘Other Capital Outlay of the
which will come in course of pay- Ministry of Irrigation and Power.”
ment during the year ending the
31st day of March, 1985, in respect WAET dues,
of ‘Other Revenue Expenditure of The Lok Sabha then adjourned till
the Ministry of Irrigation and Eleven of the Clock on Wednesday,
Power'.” April 1, 1964 /Chaitra 12, 1886 (Saka).
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